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LOK SABHA DEBATES

LOK SABHA

Thursday, January 29,1976/Magha
9, 1807 (Saka).

Thﬂﬂmu,‘-lg‘ ry 20,9Q76/Manba 9,

{Saka) .
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Amendment of Minera] Concession
Rules

*306 SHRI Y. ESWARA REDDY:
Will the Minister of STEEL AND
MINES be pleased to state:

{(a) whether Government have a
proposal under consideration to
amend the existing Mineral Conces-
sion Rules, and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
and (b). A statement is laid on the
Table of the House.

Statement

(a) and (b). Yes, Sir. After taking
into account the wvarious suggestions,
received from the State Governments
ang from other sources, comprehensive
review of the Mineral Concession
Rules, 1860 is being made with a
view to amending these Rules. The
main features being kept in view
are:—

(i) to streamline the procedure
for the grant of mineral con-
cessions;

207 L8-—1

(ii) to lay emphasis on work=-
manlike and efficient mmng
of minerals;

(iii) to check illegal mining of
minerals;

(iv) to ensure prompt payment of
mining dues by mine owners;
and

(v) to facilitate extension of loans
by financial mnstitutions to the
mining industry.

SHRI Y. ESWARA REDDY: The
State Governments are already
equipped with adequate powers to pre-
vent this illegal mining and the mal-
practices They are equipped also to
prevent such things and for taking
punitive measures against mine-
owners What are the reasons for the
failure of the State Governments to
take such action against the mine
owners who are practising these
illegal minimg and indulging in all
these malpractices?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT
YADAYV): There is no specific reason.
The State Governments have been tak.
ing measures, but it is felt that this
organisation should be strengthened.
And certain suggestions have been re-
ceived from the State Governments. A
little more time is wanted for pro-
cessing the applications, Even the
Federation of Mineral Associations
etc, have alsp made some suggestions
that certain amendments should be
made in the rules. Therefore, these
things are being considered—it is not
as if actions have not been taken;
have been taken and we feel that this
organisation should be strengthened so
that the unscientific and illegal min-
ing is not there.
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SHRI Y. ESWARA REDDY: May 1
know from the hon. Minister when the
rules are expected to be introduced?

SHRI CHANDRAJIT YADAV: They
are under consideration. I have form.
ed a departmental Committee 1n
which all these guggestions had becn
invited; certain suggestions have also
been made by the State Governments
and, on behalf of the Federation too,
certain suggestions have been receiv-
ed very recently, These are being dis-
cussed. If Members too have sug-
gestions 10 make, they can also give
But, I hope that the decisions will be
taken ag soon as possible and, certain-
ly, they will be placed before the
House.

SHRI KRISHNA CHANDRA
HALDER: Mr, Speaker, Sir, I would
like to know from the hon, Minister
whether the accident which occurred
recently in Chasnala was because of
this illegal mining.

SHRI CHANDRAJIT YADAV: The
question has nothing to do with this.
Moreover, there is a court of ingury.
It will not be proper to say anything
at this stage,

St Tw ATCRA WA 9T T g
Frarr g & a=ft Aetnrar a2 ¥
& AT 2T § 5 *10 st e
gTarr T &1 A 1AM Awa
F 3 frirst & araoz ot J m D
T w7 § A Tek Aw & ferewy
w1 R agT 30 af J 9 & A A qdamy
weT g qr Ay ¥ W goRy
FAZ X AT TR WX FO Gy AAw 7

ot WKt ara ¢ dz-yRAT ArEgfar
FEAH R ITWHA GF FrAIEY
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53, T8 TCAGE wf%T &1 & g fawTC
¥ig§!

SHRI JAGANNATH RAO: The
statement laid on the Table shows only
some minor concessions In the mineral
rules. The State Governments are
clamouring for increasing the royalty
rate. May 1 know whether this ques.
tion of revision of royalty is also
under the consideration of Govern-
ment or not?

SHRI CHANDRAJIT YADAV: Very
recently, the royalty question has been
decided. ‘There was a Committee
formed which also went into all these
aspects of royalties; royalties, in most
of these cases, have very recently
been decided.

SHRI INDRAJIT GUPTA: If I may
just take up further the point raised
by Mr, Sharma, the Minister replied
by saying

g fawre sx 3 d

Previously, on several occasions, 1n
this House, his uttention had been
drawn to the illegal mining of coal,
particularly, in the State of Bihar, 1n
your State and, at that time also, we
were told that sleps were going to be
taken. I would like to know how
many such cases of illegal mining of
cok!, without any eoncessions, m Bihar
have been detected; what step has
been taken to stop thuse things and
whether the people responsible for
these illegal minings have been pun-
ished in any way

ar fad faar &Y Qrwrd

SHRI CHANDRAJIT YADAV: Real.
ly speaking, I think the hon. Member
is aware that the coal mining does not
need anything. Moreover here is a
separate Ministry. If he wants me to
give details, he may put a question for
that.
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«{onstruction of Bridge on National
Highway
3
+310. SHRIMATI PARVATHI
KRISHNAN:

SHRI C. K. CHANDRAFPAN:

‘Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) at what stage iz the construc-
tion work of the national highways
including the diversiong in Kerala;

(b) the names of the major bridges
in the national highway which are
still not completed or the work on
which has not yet been started; and

(c¢) what arc the reasons for the
delay 1n the construction ol {the bridge
on National Highway at Baliapattam
in Cannanore District?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR
SINGH): (a) to (c). A statement s
laid on the Table of the Sabha,

Oral Answers, 6

Statement

(a) Two National Highways, viz,
N.H. 17 and 47, pass through the State
of Kerala. Due to financial strin-
gency no new work, including bye-
passes, has been sanctioned on N.H. 17
since Hs declaration as a  National
Highway in March, 1872, As regards
N.H. 47, the road is already through
but the works sanctioned for its de-
velopment/improvement, to cater to
the traffic needs, are in various stages
of progress, The Fourth Plan provid-
ed for construction of 8 byepasses on
N. H. 47 i Kerala. The byepasses at
Koratty and Shertallaa have been
completed. The byepass at Alwaye 18
nearing completion. Earthwork for
Palghat and Cochin Byepasses is In
progress, The construction of bye-
passes for the remaiming three towns.
i.e., Trichur, Chalakudy and Alleppey,
has not been sanctoined due to finan-
cial stringency.

(b) The names of major bridges
which are incomplete or the work on
which has not ye{ been started are as
under:—

Remarks

(1) Bridge between Kumbalam & 47
Aror in Cochin Byepass

(2) Bridg: b:tween Panangau & 47
Kumbalam in Cochin Byepass

{3) Bridge bztweecn Maradu and 47
Netror

(4) Bridge across Chambakara Thodu 47

{5) Baliapattam Bridge . . 17
6) Ancjera  Randy-Moidu at km. 17
172/189.

[¢2) Esf;vmvlm Bridg~ at km. 173/ 17

In progress
Just commenced.

In progiess.

Do.

In Progress. Remarks in reply to c
of the Question also refer. pert ()

Dectailed estimate still awaited from the
State Authorities. In view of present
financial constraints their considera-
tion for sanction would depend on avail-
ability of funds frum time two tume.

Da.



7 Oral Answers

JANUARY 120, 10676

Orat Angwers 8

Namg, of Bridge

N. H. No-

Remarks

(8) Moporat Bridge at km. 203/500 . 7

® ﬁnmﬂm Bridge at km. 233/ 17

(10) Perrok Bridge at km. 357/00 . 17

(1) Kottapuram Bridge . . . 17
(12) ChettuvaBridge . . . 17
(13) Varapuzha Bridge . . . 17

14} Pudduponani Bridge . ., . 17

Detailed estimate still awaited
State Authorities. In view oftheldf:u
financial constraints their cons {on
for sanction would depend on availability
of fomds from time to time.

Foundation and sub-structure compleied
from State furds before declaration of
this reach of the route as National High-
way. Sanction for the further conti-
nuance and completion of the work shall
be considered on receipt of detaled
estimate depending on  availabality of
funds.

(¢) The delay in the construction of
the Baliapattam Bridge, is due to the
poor effort put in by the Contractor
who has abandoned the work on the
plea of labour trouble The Depart-
ment has called for tenders for com-
pleting the remaining portion of the
work at the risk and cost of the ori-
ginal contractor.

SHRI C. K. CHANDRAFPAN: In
answer to part (¢) of the question,
that is, regarding the delay in the con.
struction of Baliapattam Bridge, the
Government says that the poor per-
formance of the contractor was the re-
ason far the delay in construction of
this bridge. I would like to know
whether it is a fact or not that it is
almost five years now, still this bridge
remains incomplete. I do not know
whether it is due to bad performance
or poor work of the contractor, I
would like to know from Government
when this work iz likely to be com-
Pleted. Since the Government says
that the department is now trying to
complete the remaining portion of the
work at the risk and cost of the ori-
ginal contractor; and also when the
construction is likely to be completed.

SHRI DALBIR SINGH: The reason
for the delay has been given in the
written reply The State Government
is now trying its best to complete 1t
but it also depends upon the avail-
ability of funds As soon as, and the
manner 1n which, the funds are avail-
able, the process of completing the
bridge will continue.

SHRI C. K. CHANDRAFPAN: It 1s
a philosophical answer In the written
statement he has said something else
and while answering he is saymg
something else.

THE MINISTER OF SHIPPING
AND TRANSPORT (DR G. S.
DHILLON): The tenders for the
balance work have been invited and
the last date fixed for the same is 10th
February, 1976.

SHRI C. K. CHANDRAPPAN: 8Sir,
in the written statement at page 2
item No. 11 in respect of Kottapuram
bridge, I think, the Government has
received go many representations from
the people of that area saying that the
Government should not change the
present location where the bridge has
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been decided to be conmstructed 1
wang to know whether 1t 18 & fact that
the Government has proposed to un-
dertake another survey in that area
and construct the brmidge m a com-
pletely new area If so, what are the
reasons for the Government to deude
so and before t{aking the final de-
cision whether the Government would
consult the State Government and
also the interested parties that 1, the
Members of Parhament from that
place

SHRI DALBIR SINGH The Stalc
Government 1s always tiken 1mio confi
dence and consullations are held with
the Stale Government and hefore fina
lising any proposal the State Goverl
‘ment’s view 15 alwavs con-idered

SHRI C K CHANDRAPPAN 8u
he has not replied about the Kotta-
puram bridge.

MR SPEAKER Thev are not ready
with the answer

DR G S DHILLON There ae
three major crossings and this Kotta-
puram ;5 one of them

SHRI ¢ K CHANDRAPPAN 1
will meet you personally and discuss
with vou

DR G S DHILLON That means
“vou do not want to have a reply now

ot 7o fesire fag 36 g &
TR ENAMAFAT 50 g AT
A gré¥ § Sfry gar o A
wrardy ¥ ware ga4T faavo @ 2
TEY WTe sar @ AR A aga
73 fagre o' ¥ @ ¥ e ¥ feera
¥ fradr atna ff aifyg, sad aga
F9 ¥ | WY g qrad ore T
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qYFT & qRedT €A AT T A TEAT
=z, ¥ fr stgr-we stvaeR Y e
# gaq fravder 9 § =g Ty
qiracdt I ? WIARH WA T
@Y §T T q&AT A FVIGET a6 T
* o9 ¥ g™ A wEw w qesw
g g & Ay aEd @7

WA R - % BE-A A FAm
aft 2, g7 T AIw § M F F Ay
w

it ¥Yo g frrdl : namwwA & A
7 oft aex ¥ 7uv @1 fr owfaafen
ayT e TEAae #1 § A I few
oA ¢ {5 FH #F FOR AT FX |
¥ s qgar g 5 owq srar w2z
TEANER Y W I ¥ @ s WA
#1€ ¥ar e At g & i ww
2q fr @z 7AW A% q9q 1 fFw
95T @w 7T vEr ¢ fem aw T A
M @ T & & Yeaw far geAwe
frar, af-iafos $a1 2 7w el
T/ q7T7 A w3 77T # wNfow w1
ST 8 ar w@r 7

sigmaciag St o7 A fam
27 EANEA F1 W 9NIANTUIHT B
A * | TP HT AAATTANT TEF @l
squa % foo Feeqifaaw §, afem ety
MATEANA & W2 TAG-T-THTG 1 97
I 8 FHE ¥ W Tedmm ot
T AV g7 § fr gellmua S &
Nwmtaarfrwrd &few wrd
featfefondt @z mdie et 20
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Stenl Produciion affeqied by Becostion pared to make a review? Most of the
in Industrial Climate industrie) unita have started mying to

the employees that there is now raw

3 I PRIVA RANJAN DAS material; even the wagoh units sey
: Will the Minister of STEEL that wagon produrtion has been held

AND be pleased to state: up due to non-availability of some

(a) whether recession in the indus-
trial climate hag adversely affected
the steel production or the produced
steel for sale in the recent months;
and

(b) the total steel in stock with the
Steel Autbority of India upto 3lst
December, 1975 for sale?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUKHDEV PRASAD): (a) The
total production of saleable steel from
the integrated steel plants in 1874-75
was 4.9 million tonnes. The product-
jon in 1975-76 is estimated at about
5.7 million tonnes.

There has, however, been a marginal
fal] in steel consumption this year.

(b) As on 31-12-1975, the stocks of
saleable steel with the public sector
steel plants (and their stockyards)
under Steel Authority of India were
around 6.5 lakhs tonnes.

SHRI PRIYA RANJAN DAS
MUNSI: The answer to part (a) of my
question is not clear, My question
was: whether recession in the indus-
trial climate has adversely affected the
steel production or the produced steel
for sale in the recent months, I did
not want the figures.

In the answer the hon. Minister says
that there has been a marginal fall in
steel consumption. Is it due to re-
cession or is it because the steel minis-
try and the industrieg ministry did not
make any co-ordination on their own
or make an actual review of sctual re-
quirements of steel in the industrial
units whose demmands, are still  kept
pending since 1973. If go what is the
reaction? If not, is the Ministry pre-

£l
i
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tonnes; so there is about 800,000 tonneg .
more of steel production; therefore it
is not a fact at all. Anofher thing
that the hon. Member says is that
there is ghortage of steel. I am sur-
prised; there is no shortage of steel.
Really, speaking our problem is to sell
the steel, and therefore, all efforts are
being made in that direction and cer-
tain changes had been made in the
rules, Now, the producers are deliver-
ing the material directly to the com-
sumers. There were certain restrict-
fons on end-use. But that has also
been removed. We have also appoint.
ed certain contact officers who are con.
tacting these consumers so that we may
be able to deliver according to the
needs, Therefore, there is no shortage
of steel today.

SHRI PRIYA RANJAN DAS
MUNSI: In view of the answer given
by the Mmister. I would like to knowm
whether he has exported steel in suffi-
cient quantity, I mean during 1975-76.
that is the current year, on the ground
that the steel required by the indus-
trial units during the previous years
1973-74 and 1974-76 was not much. Or
whether in spite of all these things.
Durgapur Steel Plant and Alloy Plant
have improved their production capa-
city, it so, whether there is any pro-
posal for the expansion of these units?

]
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SHAEI CHANDRAJIT YADAV: The
angwer to the first part of the question
{s: ‘Yes'. We sre exporting steel be-
cause we foel that therp is  surplus
steel, The hon, Member will be glad
to know that by this time we have re-
celved firm  orders for export of
8,468,681 tonnes, in terms of money it is
Rs. 16144 crores as against Rs, 5.0
crores last year, Therefore, consider-
able progress has been made so far as
stee] is concerned. We are selling
stee] to about 15 countries in different
parts of the world. It is true that flie
internal demand is less becauge of the
financial constraints. Now, cerfaih
efforts are being made on that score
and we hope that the internal demand
will also pick up. Some measures
have alsps been taken to remove cer-
tain restrictions. In view of the in-
flationary situation in the country, cer.
tain restrictions like freezing, bank
credit on building constructions, ete.,
have been removed. Now, the situ-
ation is improving and the internal de-
mand wil] also pick up. So far as
Durgapur is concerned, I would point
out that it has made a break-through.
In 1974-75, Durgspur steel plant pro-
duced 520,000 tonnes and this year
we are expecting to produce about 7.0
lakh tonnes of steel. This will be
34.6 per cent morg than the last year's
production, Alloy Plant has also, for
the first time, earned profit and in view
of this we have now asked MECON to
prepare a DPR of ASP. and after
getting the report from the MECON
we will consider its expansion.

SHRI R. 8. PANDEY: The product-
ion of steel has been increased fo 18
per cent, in this year. For this, he de-
serves congratulations. But I want to
know from him whether he has found
export potentialities in so far as steel
is concerned, to other countries, If so,
which are the countries from where
orders have been received. I want to
know the names of the countries,

SHRI CHANDRAJIT YADAV: Sir,
the hon. Member is perhaps Interested
in knowing the names of the countries,

MAGHA 9, 1897 (SAKA)
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tender of e;lual amount will also be
accepted and we hope to get that ten-
der also,

SHRI INDRAJIT GUPTA: The pro-
duction in the existing units was show-
ing an upward trend. But in view ot
what the Minister himself admitted,
the real problem at the moment is o
sell the steel that they are producing.
More emphasis is put on export. For
that reason I would like to know from
him whether he will dispel the wide-
spread apprehension that—there is m
the southern part of the countiry be-
cause of thig relative sort of thing, im-
balances between supply and demand,
there: will be no slowing down of the
production in the construction schedule
of the new steel plants which are pro-
jected in Visakhapatnam and Hospef.
There is an apprehension that these
Plants will not be constructed because
production to that extent is not re-
quired or is not easily saleable.

SHRI CHANDRAJIT YADAV: I do
mot take a very pessimistic view of the
progress and development of the coun-
try. I feel that steel is a very basic
industry and the country will progress
and must progress in this direction be.
cause our rate of growth is very slow
and we have to increase our rate of
growth That is why, we are rather
doing a long-term planning, next 25-
year planning also, and I would like
to dispel this apprehension from the
mind of the hon. Member as well as
from the public that there would be
no slowing down. We have already
commissioned DPR for two southern
plants keeping in view that we will
need more steel in future. Ay soon
®s resources are available, the work
will proceed according to schedule,
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Commemoraiive Stampy

*312. SHRI P. G. MAVALANKAR:
Wil the Minlster of COMMUNICA-
TIONS be pleazed 1o state:

(a) whether Government propose to
continue bringing out special and
commemotative stamps both in hon-
our of eminent individuals and also
marking the significant eventg in the

JANUARY 20, 1076
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(b) if s0, the outlines thereet!

THE MINISTER OF COMMUNICA-
TIONS (DR SHANKER DAYAL
SHARMA): (a) Yes, Sir.

(b) A statement ghowing the pro-
posed programme for the {ssue of
sptcial/commemorative postage stamps
during 1978 is laid on the Table of the

country and the world, during the
year 1876; and * Lok Sabha,
Statement
Propossd Programme for the itsue of Special|Commemorative Postage Stamgps during 1976,
8. Particulars of stamps Date No. of Denomination
No. Stamps (in Paise)
‘I 2 . 3-_ N ._‘- S L
I L Nl Milhr. '] L] L ] L ] L 3'!"76 I a5
3 ‘mmm . . . M a‘-‘t"?‘ I :’
3 Instingtion of rmmwmam B « To be 1 a5
decided
4 GhanaBirdSancraary . o o+ o 10-2-76 1 28
s 16th Light Cavalry (Bi-Centenary) . . 4+3-76 I as
6 Alexander GrahamBell . . . 10-3-76 1 23
7 Mutbuswamy Dikshitar (Bi-Centenary) -3-76 1 25
% Locomotivesof India . 2-4-76 4 24, 50, 100, 200
9 World Health Day . . . 7-4-76 1 13
10 Industries L] . . . . . 30"'76 I as
11 Tribals of India . - . - . 3""'76 4 25, 50, 100, 200
12 MindesDay., . .+ .« .« » 28576 X 28
13 [adependence Day of America . « 19§76 1 25
14 Mm . . . . -6-76 1 24
1§ RKamargg . . o+ . . 185-7-76 1 238
16 Subhadra Kumari Chauhan . 6-8-76 I 25
17 Sarat Chandra Chatterjee . 5-9-76 1 25
18 Biartendu Babya mrhhehmdn (:asd:
birth anniversary) -9=76 1 25
19 Womsn's Univensity . . . 76 1 25
30 WildLifeSerles . . . 1-10-76 4 25, 59, 100, 200
21 Surya Kant Tripathi Nirala 15-10-76 T asg
23  Maharsjs Uggersen S -10-76 1 a5
23 Children’s Literature . . . 14-11-76 v a5
24 HiralalShesti . . . . 24-11-76 1 2¢<
25 Hari Singh Gaur 26-11-76 I 35
26 Flowersof India . ; . 31276 4 26, 50, 100, 200
27 Imcduull Sympoohnn on Onoonut In-
. 2B-12-76 1 25

b
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SHRI P. G. MAVALANKAR: 1 con-
gratulate the Ministar for bringing out
every year, in gn increasing number,
beautiful and attractive stamps. In
the statement which he has given 1
vee that out of 27, no mention of dates
is there for six. I have found that
four gpecial series—Locomotives of
India, Tribals of India, Wild Life Se-
ries and Flowers of India—are given
out. That is good. A serles of stamps
regarding danceg of India, produced
lest year, were appreclated all over
the country, When I see the state-
ment, I find that as many as 12 perso-
nalities belong to different parts of
India. Now I want to ask whether
‘Government are aware that some dis-
tinguished persons of eminence, some
of them of even world eminence, of
recent times, particularly after Inde-
pendence, have not yet been included
in this programme of honouring the
respected individuals of our country?

DR. SHANKER DAYAL SHARMA:
1 am thankful for the compliments
paid by Mr. Mavalankar on the Jast
year’s production of stamps. 5o far
ag the prominent personalities zre
concerned, we are limited by two fac-
tors. One ig the capacity of the Nasik
Printing Press and the second is from
the philatelic point of view, We can-
not be expected to issue more than a
certain number. Naturally when there
iz need of issuing stamps for a lamge
number of personalities, we have to
depend on the advice of the Philatelic
Advisory Committee and we have to
phase it out. Those who have not yet
been covered, an attempt is being made
to accommodate them in the next year
or the year next to that. A general
principle which has been decided and
is being followed is that the persona-
lity series are issued either on the
death anniversary or tenth anniversary
or the centenary of death or centenary
of birth. These are some of the things
which we have decided so that differ-
ent persons are adjusted in different
years.

SHRI P. G. MAVALANKAR: I am
obliged to the Minister for the details
he has glven. I want to know fur-
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ther, the personnel who pelect these
varioug events and individuals. What
are the broad criteria they adopt?
The Minister himself said just now that
the considerations of philately are im-
portant. May I, then, know whether
the stamps about personalities and
other events are issued specially from
the point of view of philately through-
out the world? And, since the mar-
ket for Indian gtamps is increasing,
whether that also is taken into consi-
deration?

DR. SHANKER DAYAL SHARMA:
Yes. While issuing stamps we keep in
view thg world market. More than
that, the importance of the world event
or the particular person concerned is
taken into consideration. For ins-
tance, last year, we issued some
stamps. One weg on Michelangelo.
There, we depicted the paintings in a
chapel. This year also we have got
stamps on the American Independ-
ence, We arp issuing stamps en Gra-
ham Bell. So, they all comprise of
world events, national events and na-
tional personalities. All this is kept
w view, There is a Philatelic Advi-
sory Committee in which we .ave got
representatives of Parliament {rom
Lok Sabha and Rajya Sabha and other
eminent persons. [That usually de-
cides.

SHRI MOHANRAJ KALINGARA-
YAR: Recenily, our Indian stamps
have been gppreciated throughout the
country. Some of our recent stamps
have been appreciated at the inter-
national leve]l also. Are we printing
stamps for other foreign countries? If
s0, I would like to know the names
of those countries,

DR SHANKER DAYAL SHARMA:
No; we are not printing for other
countries. I had g discussion with
the Minister of Finance who is in
charge of printing, becauss they are
printed at the Security Printing
Press. And now he says that he will
consider it, if other countries ask. Up
to this time, we were not really equip-
ped for printing stamps for countries
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«huthuw'om Our own print-
ing, ag youu must have goen, has im-
proved in recent years,

Progress of Malanjkhang Copper
Project

*313. SARDAR SWARAN SINGH
SOKHI; Wil] the Minister of STEEL
AND MINES be pleased to state:

(a) the progress of Malanjkhand
Copper Project in Madhya Pradesh,
under Indo-Soviet agreement;

(b) assistance provideg by Hindus-
tan Copper Ltd, to complete the pro-
ject; and

{c) completion period, its total cost
and estimateg productiony

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAV): (a) to (c). A Statement is laid
on the Table of the House.

Statement.

() The concerned Soviet agency
comissioned by Hindustan Copper
Ltd. had submitted the Detailed Pro-
ject Report for the mining part only
in January, 1975 and have just fub-
mitted this month to Hindustan Cop-
per Ltd. the Detalled Project Report
for the proposed Malanjkhand com-
plex ag & whole including the pro-
posed concentrator,

The Mining Detailed Project Re-
port after examination has already
been gubmitted by Hindustan Copper
Ltd. to Government. The Detailed
Project Report for the whole com-
plex will now be examined by Hin-
dustan Copper Ltd.

(b) Hindustan Copper Limited has
been gactively associated in' the pre-
paration of these two Detailed Pro-
ject Reports by the Soviet Consult-
ants,

(¢) The latest estimate by the Con-

sultants, which is being examined, is
that the complex as g wholt would

con was associated with it

SARDAR SWARAN H SO-
KHI: I had asked as to which part
of the project will be undertaken by
Hindustan Copper for construction
and at what cost.

SHRI CHANDRAJIT YADAV: The
cost has been given in the main an-
swer. According to the latest esti-
mates, the cost will be Rs, 95.85
crores. We have very recenily, in
this very month, rather last week, re-
ceived the DPR for the entire com-
plex. It is 5 21-volume report. This
will be studied by Mecon, then by
Hindustap Copper; and thereafter it
wil] be submitted to the Government.
After making a proper study, steps
will be taken. We are making some
provisions in this current budget-year
algo, because the mining report was
submitted earlier; and as soon as the
report is finalized, work will gtart.

SARDAR SWARAN SINGH SO0-
KHI: I wanted to know the portion to
be constructed by Hindustan Copper.
Hindustan Copper is going to do some
construction werk in this project.
What will be the cost of the Hindus-
tan Copper's construction work?,
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SHRI CHANDBAJIT YADAV: It
is now wery diffieult to indicate it
as many agencies will work and they
will work together. We cannot give
the break-up at thig stage.

Lebour Welfare Qentres for Agrioul-
tueal Labour in West Bengal
+
*315. SHRI TUNA ORAON;
SHRI S. N. SINGH DEO;

Will the Ministey of LABOUR be
pleased to state:

(a) whether it is proposed to open
ordinary labour welfare centres for
agricultural labour during the Fiith
Plan period in the 17 districts
‘West Bengal; and

(b) if s0, the salient features of the
programme?

THE MINISTER OF LABOUR

(SHRI RAGHUNATHA REDDY): (a)
Yes, Sir.

(b) A statement is placed on the
Table of the House.

Statement

During 1875-76, the following 4 La-
bour Welfare Centres have been sanc-
tioned which are to be opened short-
Iyi—

(i) Chamadanga
trict)

-

(Hooghly Dis-

(ii) Jhargram (Midnapore Dis-
trict).

(iii) Bud-bud (Burdwan District).

(iv) Kaligunj (West Dinajpur Dis-
trict),

During 1976-77, 6 Labour Welfare
Centreg and during 1977-78, T Labour
Welfare Centres are proposed to be
opened,

The Centres will provide facilities
for in-door and out-door games, radio,
newspapers and journals, library,
group-discussions, occasional films
gshows, music etc, to the Agricultural
Labourers and their families.

MAGHA 9, 1807 (SAKA)
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ot gAY yorw : g w1 AT dagaT
For o e g & T W ow W
wrdt WX 76-77F 6 FET A WA
AT ayr 77-78 ¥ 7HAT {2
oy € T & Y ¥ eyt At W
fw fa Fadr & & st

SHRI RAGHUNATHA REDDY:
During the year 1875-76, as I had sub-
mitted, the following Labour Welfare
Centres have been sanctioned, which
are to be opened shortly—1 in Hoogh-
ly district, Midnapore district, Bur-
dwan district and West Dinajpur dis-
trict. During 1878-77, gsix welfare
centres and during 1977-78 seven la-

bour welfare centres are proposed to
be opened. Ag far as the location of
the welfare centres during 1976-77
and 1977-78 is concerned, it will be
decided in consultation with the State
Government.

ot Zar IO : 97, faoy wveE €O
A # e % dz gt oo w Qo
fracor om & wff femr &1 & g
fereror ST wTERT 7 4

SHRI RAGHUNATHA REDDY: I
do not have the total number, The
question is confined to West Bengal
If the hon, Member wants the total
number, if he gives notice, T can col-
lect it ang supply it to him.

SHRI K. MAYATHEVAR: It is
good to know that recreation centres
are proposed to be opened in West
Bengal. Is there any proposal to
open similar centres in Tamil Nadu
and other States of India?

MR. SPEAKER: The Question is
regarding West Bengal

SHRI K. MAYATHEVAR: But it is
a national problem; not a problem
confined to West Bengal.

Mr. Speaker: He can raise it at
some other time,



agricultural labour. As he is uware,
in West Bengal the agricultural la-
bour iz not getting the minimum wage.
What machinery has the Government
got to see that the agricultural fabour
ig guaranteed ihe minimum wage in
West Bengalp

SHRI RAGHUNATHA REDDY:; The
implementation of the minimum wage
under the Minimum Wages Act comes
within the purview of the State Gov-
ernment. In view of the decision
‘faken by the Labour Ministers' Con-
ference, various State Governments
have been persuaded to revise their
minimum wages and steps are being
taken very vigorously to pursue the
same.

Development of Villages surrounding
Public Sector Steel Plants

*316. SHRI K. M. ‘MADHUKAR’
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether some measwes are
proposed to be taken by the public
sector steel plants for development of
villages surrounding them; and

(b) it so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a)
and (b). A gtatement is laid on the
Table of the House.

Statement

(a) ang (b). The Memorandum of
Agreement reached by the Joint Ne-
gotiating Committee for the Steel In-
dustry on 30th July, 1975, provides,
among other things, that in view of
the fact that it has not been nossible
to provide housing facility to ill the
employees of the companies ond a
number of such employees live in
bustees end communities asround the
steel plants, wherever such commu-
nities are located in the company

ability of funds and other resources.
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“Extension of Employees State Insur-
ance Scheme to Labourers

*317. SHRI S. M. BANERJEE: Will
the Minister of LABOUR be nleased
to state:

(a) whether coverage under the
Employees’ State Insurance Scheme
has steadily expanded; and

(b) whether Government propose
to extend the E.SI Scheme to un-
organised working population such as
agricultural labourers, bid: workers,
;Z:tuct labourers, construction wor-

8?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
Yes, Sir.

(b) A statement ig laid on the
Table of the Blbha

Statement .

(b) The Employees’ State Insur-
ance Corporation has furnished the
following information:—

The agricultural workers employed
in workshops in agricultural farms and
the contract labour employed in con-
nection with the work of factories/
establishments {; which the Employ-
ees State Insurance Oct, 1848 already
applies and which are situated in the
areas where the benefit provisions of
the Act are in force, are already
coverable under the E.8.I. Scheme.
Further, such of the bidi workers as
are employed in non-power using

truction workers etc., is not consider-
ed feasible for the present, in as
much as the organising of medical
and other facilities for such workers
will present serious difficulties.

SHRI 8 M BANERJEE: I would
like to know whether it is g fact that
the ESI scheme has not been extend-
ed to even B0 per cent of the workers
working in the organised sector and
it so, whether there 15 a plan to ex-
tend it further during the Fifth Plan,
and if so, the number of -vorkers
likely to be covered and whether
construction workers will also be
covered,

SHRI RAGHUNATHA REDDY-
The ESI scheme is being extended
from time to time having regard to
the ability of the organisation to deal
with the matter and also the indus-
trial organisations to be covered. For
the information of the hon Member
I may state that after the recent
amendment of the Act raising the re-
muneration of the workers to be
covered from Rs. 500 to Rs 1,000,
this sector alone consists of nearly 51
lakhs of additional workers, and the
total number so far covered is &6
lakhs. In fact, there is an increase
of gix lakhs workers as a result of
this, and the total beneficiaries come
to nearly 2.2 crores in India, includ-
ing the members of the workers' fa-
milies 'The gcheme is in operation in
three central industries, 1n 15 States
and in the Union Territories of Delhi
ang Pondicherry We are trying ovr
best to cover as many workers as
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poasible, ang this will be dene on an
instaiment kasis,

SHRI S. M. BANERJEE: Has it been
brought to his notice that gome of the
public geetor units like HAL, Kanpur,
have asked for exemption from the
scheme on the ground that thair pre-
sent medical arrangements are bet-
ter, and may I know whether oxemp-
tion will be granted to them it they
so desire.

SHRI RAGHUNATHA REDDY:
Thiz is g matter that should be de-
cided on the merits of each case.
There cannot be any general princi-
ple. Though in certain caseg the
medical benefits may be better, this
scheme not only covers medical bene-
fits but also sickness benefits, insur-
ance, and in of death, the family
is also covered. If a person dies, hie
wife will be provided for until she
gets married or dies. or the chil-
dren are also provided with all these
benefits uynti] they became major
Therefore, all these benefits can be
provided under the gcheme concerned
by the public sector. Otherwise, tak-
ing a balanced-view in this matter,
it the public sector provides more
advantageoug scheme for the benefits
of the workers, mnaturally on such
cases a decision will be taken on
merits.

it o wrenter st : e Ter AEEA,
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BHRI RAGHUNATHA REDDY: As
I sudmitted, now 56 lakh workery be-
longing to the various industrial cr-
genizations gsre covered. Regarding
the gpecific question put by my good
friend Mr. Sharma, I may submit that
as far as the posting of doetors and
the administration of the hospitals
are concerned, it is completely in the
hands of the State Governments. We
have impressed upon them and they
are also taking a keen interest in this
matter, and I hope sufficient progress
will be made.

SHRI DINEN BHATTACHARYYA:
My question also relates to the part
of the question asked by Mr. Sharma,
They are spreading the mnet which
will be covered under ESI. My ques-
tion not only relates to medical faci-
lities but also the cash benefit for
which the workers are being harass-
ed in almost’all the places. I want
to know whether any scheme has been
drawn up so that the insured persons
may get cash benefit when it is due
to them without going through sny
harassment.

SHRI RAGHUNATHA REDDY:
Thig is a question of expression of
opinion. 1f the hon. Member has got
any specific case, we can look into it.

Pollution of Ganga Waters in West
Beagal

*318. SHRI N, K. SANGHI: Will
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to
state:

(a) whether the percentage of pol-
lution qf Ganga waters is increasing
every year in West Bengal;

(b) whether the pollution has be-
come a health hazard;

(c) the causes for this rapid in-
crease in the percentage of pollution;
and

(d) the steps taken to mnimise 11?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (u) to (c). No such veport
hag been treceived by the West Ben-
gal Prevention and Control of Water
Pollutlon Board. However, it is well
known that water pollution does con-
stitute a major health hazard.

(d) Under the Water (Prevention
and Control of Pollution) Act, 1974 a
State Board for the prevention and
contro] of water pollution hag been
set up in West Bengal from 20-8-
1874, The Board is required inter
alia, to take measures to counteract
water pollution of streams in West
Bengal.

SHRI N. K SANGHI: Water pol-
lution is posing a serious problem.
We have heard from the answer of
the hon Minister that no report has
yet been received. It pas been ex-
pressed in the papers go widely In
this backaround, may I know from
the hon Minister ¥ any guidelines
have been laild down for coordinating
the working of the State Board with
the Central Government to know
what is the position or for what the
State Boards are formed or the whole
matter is left to the States?

DR KARAN SINGH: Under the
Act, there Iz a Central Board that is
set up and also there are State Boards
It ip one of the duties of the Central
Boarg to advise the Btate Board upon
how they should proceed. In addition
to that, I may inform the hon. Mem-
ber that two special reports on water
pollution in India from the World
Health Organisation experts were re-
celved both in 1875 ‘Therefore, the
Central Government i3 very actively
pursuing the matter and is in close
touch with the State Government,

SHRI N. K. SANGHI: I would like
to draw the attention of the hon. Mi-
nister to g survey report of the West
Bengal, which hag been done particu-
larly for West Bengal, which is creat-
ing a very serious constraint on water
pollution. May I know if you are ask-
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ing the indusiries all over the obun~

fry to put cleaners so that ‘pellution

;l;hemv-mh-Mtuma-
m.

DR. KARAN SINGH: The hon.

Ganga itsel# and the Elbut&rlu
also as a result of untreated tewaxn.
The Ganga water for thousands of
years hag been a symbol of purity, but,
unfortunately, the modern industrial
development is polluting it
fore, the Government is very much
concerned about this mater The Par-
lament passed this Act for this very
purpose We are indeed adwising all
industries everywhere in the country
that they should include the latest
anti-pollution technology in any new
plant hat they set up.
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SHRI TRIDIB CHAUDHURI: The
hon, Minister hag stated g general pro-
position, We are quite gware that the
Government is selzed of the problem
in a general way. But the fact 1s
that very recently, only early this
month, one of the expert hodies ap-
pointed by the Calcutia Metropolitan
Development Authonty and their
alhed organisations to examine the
duestion of the pollution of the Ganga
water 1n the industria] area of Cal-
cutta, has expressed the opinion that
very snon, jn spite of the normal treat-
ment that is given by the water sup-
ply agencies of the municipalities, the
Ganga water i the industrial area
of Caleutta downstream will become
completely polluted and npotable,
May I know whether the attention of
ihe Government has been drawn to
that report and whether it will be
possible for the Central Board or the
Central Government to tske some
measures or steps at least to bring it
1o the notice of the appropriate autho-
rities 80 that remedial action could be
taken?

2297 L5—2.
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DR, KARAN SINGH: As 1 mene
tioned, two special reports of last year
brought out by the World Health Or.
ganisation are with me. I s awars
that the CMDA. is conducting a
survey on this problem. But the
report has not yet, ag far ag I know,
come to us, I may clarify that under
the Act also, the priipary responsi.
bility for this rests on the State Board,
It is they who have to fake the neces-
sary action to emsure that pollution
does not take place, The Government
of India also or the Central Board lg
involved, It i§ really a cooperativa
endeavour. May I mention that jusk
two days ago, a file came to me and
I have released a very senlior officer
who was the Director of the All-India
Institute of Hygiene, Dr. Banerjee, to
head the West Bengal State Board.
I must admit, looking through these
papers that I am left with the impres-
sion that there iz scope for improve-
ment in the functioning both of the
Central Board and the State Boards,
I will admit that and I agree that this
is a matter which should receive
much closer attention than it has re-
ceived so far,
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Micro-Wave  Station of Gorakhpur

*319, SHRI NARSINGH NARAIN
PANDEY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the Government have
any proposal for the installation of

micro-wave station at Gorakhpur;
and

(b) if so, the steps taken in this
regard?

THE MINISTER OF COMMUNICA-
TIONS (DR, SHANKER  DAYAL
SHARMA): (a) Yes, Sir.

(b) Gorakhpur Microwave Station
will be a dropping station on Luck-
now-Gorakhpur—Patna Section of
Calcutta—Lucknow wideband micro-
wave link. Installation work is in
advanced stages and this section is
likely to be put into service during
1976,

Ht Ftfag ArvEw gig : § A
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New Post Offices in Eastern ang
North Eastern Region

#320. SHRI TUNA ORAON: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of post offices open-
ed in Eastern and North Eastern Re-
gion States, State-wise, in 1975; and

(b) how does it compare with those

in other regions, so far as population
and area are concerned?

THE MINISTER OF COMMUNICA.

TIONS (DR. SHANKER DAYAL
SHARMA): (a) The details are as
follows:

West Bengal . . 42

Bihar |, - s II

Orissa . . . 106

Assam ™ . 4

Mizoram ' ¢« 3

Aruuachal 1 A number of proposals
Manipur | are under considcrtion.
Meghalaya No.P.O. could be opened
Nagaland during 1975 due to finan-
Tripur J cial stringency.

(b) In the Eastern and North East-
ern Region States, there is one post
office for 5553 persons and 23.21 sq.
kms. against the All India average of
one post office for 4662 persons and
27.26 sq, kms.

ot FRN frw ‘waw T qegay A,
AT qW &1 gdl AR IF
TAH FAMAFAT FOAAA F Az
fagsr g=r 8 1 g8 AT H SrAFL
2 f&F za gag a7 9rez wifes @raq
9% SAFE-TT AATGHT §, T F1 3fez
# @y gu, Sa g 7o FF Lt
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5000 FI ATAEr 9T 91 Fifwq @rar
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Faar ar fF ma FE d7 A 2
wfgw 3@ & o 36 faaw av g €
faws serai § 8w oY 9% wiftew @raa
F-agt v 7@ @y g fF S gmrw
=57 &1, 99 F1 25 gfqema, afz qardy
TAFT ¢ 1 15 gSfqua—FT @ F9
TaAr MASAT HAIT g1 =0fed, IHT
gfamz T 2 58 @l gwd & 1w
faqiy feafa @11 &, 98 & afe gF z@rz
G I @91 g1, A1 99 F AF FT &
g 2a 2, dafeq arz mifeg @&
# faar fgmia & q@rer qafea a8l 8,
FifF Teea afafas T wga @ F19 &
i Frer grfa g @r &

=t Fwen fas wAFT ¢ A FH
71 &1 1 &, fawsmT g 7 g w|r
2,39 g @ F1H T 70T |

[ SHRI DINESH CHANDRA GOS-

WAMI: From the answer of the hon.
I Minister, it appears that last year, out
of so many post offices that were
l opened, only four were opened in

Assam which, the hon, Minister him-
self has admitted, is a very inade-
quate number. Opening of post offices
in this part is more important because
there are many tribal areas in Assam
& in which there is no communication,
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either rail or road, even postal faci-
lities are not availablee We have
requested a numbr of times, at the
Central level, to give at least, postal
communication, In that context, may
I know from the hon, Minister whe-
ther he will try to speed up the pro-
cess of opening post offices there in
order to bring parity with the rest of
the region?

DR. SHANKER DAYAL SHARMA:
Yes, we are trying to open more post
offices, For instance, this year itself,
by the 31st of this month itself, we
are opening 100 post offices out of
which 25 are earmarked for the
eastern region,

Serious Accidents at Calcutta Port

*322. SHRI H. N. MUKERJEE: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

Indian
most prone to

{a) whether among all
ports, Calcutta is
serious accidents; and

(b) if so, the
thereof?

reasons and facts

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b), A statement is laid on the
Table of the Sabha.

Statement

The figures of accidents at Calcutta
Port for the last 5 years are as
follows: —

Nature of accidents Total

Year number
Fatal Non- of
Fatal accidents
1971 . I 1363 1364
1972 . 3 1426 1429
1973 3 1041 1044
1974 . 7 955 962
1975 : 10 830 840
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The numbker of fatal accidents In

m’. [ ] - (] 3

oY . . . . 2

1978 . . - . 3
3 Although the total number of

8. A larger number of accidents in
Calcutta Port may be ascribed to 1its
following special features vis-a-vis
ather Ports —

(1) It has the largest number of
employees amongst the poris
The number of accidents due
to human error is, therefore,
likely to be more

(u) Nature of cargo at this port
18 vanegated

(11) Employees have to work on a
large number of river moor-
mngs and nverside jethes,
where working conditiong are
more difficult than inside the
docks

(1v) Employees have to work on
niver crafts and vessels plying
on the long 126 miles riverine
channe] (leading from sea to
the Calcutta Port) for nver
dredging and survey and
pilotage

SHRIH N MUKERJEE 1[I find
that in Calcutta alone, the number of
fatal accidents increased from one in
1871 to three m 1972, again three in
1973, seven n 1974 and as many as
ten in 1875 May I know what were
the reasons for this steep increase in
fatal accidents and if, every fime a
fatal accident took place, adequate

o Aaaf w3
tamily? !

SHRI H M, TRIVEDI: The

number of fatal accidents has been

the incrase. Bu# that hay to be divid-
ed into two parts: one, accidents to
Calcutta Port personpel in the dodk
system, and two, to personnel working
on board the sbips. T have indicated
in my reply tn pars two that the
number of fatal accidents in which
Calcutta Port personnel were involved
was two, two and three in the years
1873, 1974 and 1975, respectively.

As far as the second part is con-
cerned, an inquiry was held after
every fatal accident and compensa-
tion in each case iz being pawd

r——
WRITTEN ANSWERS TO QUESTIONS

Production of Steel

*307 SHRI DAMANKAR Wil the
Minister of STEEL AND MINES be
pleased to state

(a) the total anticipated production
of steel 1n the country during the cur-
rent year m termg of quantity and
value,

(b) the domestic consumption of
steel during the last two years;

(c) the orders on hand in terms of
value for export of steel and to which
countries, and

(d) how do they compare with the
figures for the last two years?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAV) (a) The total production of
saleable steel from the integrated steel
plantg 1n 1975-76 is estimated at about
57 million tonnes valued at =bout
Rs 1026 crores

(b} The domestic consumption of
muld steel during the years 1873-T4
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1 ‘.a.nd 1974-75 is estimated at abput 5,6
"and 6.1 million tonnes respectively.

(c) Till 31st December, 1975 orders
“have been booked for the export of
'8,46,631 tonnes of steel valued at

Rs, 161.44 crores. The export orders
‘cover a number of buying countries
“Including Sri Lanka Bangladesh,
Iran, Gulf Countries, Yugoslavia,
Egypt, Kenya, Indonesia and Korea.

(d) In 1973-74, 36,652 tonnes of steel
materials valued at Rs. 4.62 crores
were exported. The exports in 1974-
75 amounted to 52,135 tonneg valued
at Rs, 10,92 crores.

| EAT AAT MHIGL F & q@ afTgH

~ *308. Wt SfEEr wmz o @
 Rmga s afemga wdr g A @
B 5 w33 fr

(7)) Fam dm Ad A oqzar HIw
| g (sET ) @ fw W@ @
b S ofvaga &t eardr =g 2 fzar m@r
2 A

(@) afz adY, ar 395 Far FI0

Ataga #T afaga w0 (=0
o q@o fEestt) @ (F) o, 7EY

@) 7z 31 1971 & TR
dF HagTrns AT 97 TAE A el
| mAdey o oftagn  fARwrag #r
At & Favz 37 a4 F fax
#r Amr § afg adigf g A
7 HATTIT AT ZT 7T 3 1 qlearaqi
e Pt ars @ T
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Microwave Communication System
between Delhj and Calcutta

*309. SHRI A. K, KISKU: Will the
Minister of COMMUNICATIONS be
pleased to state the progress so far
made to provide alternative communi-
cation between Delhi and Caleutta
through microwave system?

THE MINISTER OF COMMUNICA-
TIONS (DR, SHANKER DAYAL
SHARMA): The installation of the
Microwave system has been completed
in Calcutta-Kharagpur-Asansol section
of the Calcutta-Delhi route. Installa-
tion is in advanced stage in the
Asansol- Patna- Gorakhpur -Lucknow
section This section will be through
progressively in about six months
time. Materials for the Delhi-Lucknow
section are being received. Civil works
are also in progress.

Telecommunication Industries in West
Bengal

314, SHRI S, N. SINGH DEO: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have re-
ceived request from State Govern-
ment of West Bengal to have more
telecommunication industries;

(b) if so, the outlineg thereof: and

(c) the decision taken thereon?

THE MINISTER OF COMMUNICA-
TIONS (DR, SHANKER DAYAL
SHARMA): (a) Yes, Sir.

(b) The State Government have
offered to provide land and other in-
frasfructural facilities for the setting
up of a telecommunication factory in
West Bengal,

(c) The question of location of the
new units of Indian Telephone Indus-
tries to be set up during the Fifth Five

Year Plan period is under considera-
tion
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Aaian Tele Communication System

*E;m SHR! ISHAQUE SAMBHALI:
Wwill the Minister of COMMUNICA-

« 'TIONS .be pleased to state:

"(a) whether four South Asian coun-

tries hag expert level meeting at
Dacca recently for the implementa-
tion of the inter-State regional pro-
jects under the Asian telecommunica-
tion net work system; ang

(b) if so, the outcome thereof?

THE MINISTER OF COMMUNICA-

TIONS (DR, SHANKER DAYAL
SHARMA): (a) and (b), A meeting of
the National Co-ordinators of Sri
Lanka, Nepal, Bangladesh and India

was held at Dacca from January 5 to 9
1976 under the auspices of ESCAP/
ITU. This meeting reviewed the pro-
gress of implementation of the fo]low-
ing regional links:=—

(i) India-Nepal broadband micro-

wave link;

(ii) India-Bangladesh broadband
microwave link;

(iii) India-Sri Lanka hroadband

microwave link; and

(iv) Nepal-Bangladesh Ulira High
Frequency radio link,

These links are expected to be com-
pleted by early 1978 and it was unani-
mously agreed in the meeting that
operator trunk dialling should be in-
troduced in the interim period on the
following regional routes:—

(1) Calcutta-Dacea;

(2) Calcutta-Kathmandu;
(3) Kathmandu-Delhi;
(4) Madras-Colombo,

and

Bridge comnecting Balasore and
Kharagpur

*323. SHRI ARJUN SETHI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the total amount released by
the Centre for the construction of the

JANUARY 29, 1976
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road-bridge over the river Suberna-
rekha connecting Balasore (Orissa)}
with Kharagpur (West Bengal);

(b) whether the construction of the

bridge has been a slow process due
to paucity of funds; and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF SHIPPING
AND TRANSPORT (DR. G. S.
DHILLON): (a) A sum of Rs, 37.87
lakhs was released from 1972-73 to
1974-75. In addition, a sum of
Rs. 20 lakhs has been earmarked for
payment during 1975-76.

(b) and (c¢). Although the State
Government have been approaching
for higher allocations for the bridge,
they have not indicated that the pro-
gress of the work has been held up
due to lack of funds. On the other
hand, in September 1975 the State
P.W.D. intimated that the progress
had been held up on this project on
account of time taken in detailed soil
investigations, rains, transport bottle-
necks etc. Since the bridge in ques-
tion falls on a State road, the State
Government are primarily concerned
with the question of tackling all these
problems.

Loss to Central Road Transport Cor-
poration

*324, SHRIMATI ROZA DESH-
PANDE: Will the Minister of SHIP-
PNIG AND TRANSPORT be pleased
to state:

(a) whether the Central Road
Transport Corporation is running into
loss;

(b) if so, the facts and
therefor; and

reasons

(c) whether any decision has been
taken to dissolve the Corporation?

THE MINISTER OF SHIPPING
AND TRANSPORT (DR. G. S.
DHILLON): (a) Yes, Sir.

(4

.'~ =~
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(b) The main reasons for the losses
of the Central Road Transport
Corporation are:—

(i) Labour trouble almost in all
the branches of the Company dur-
ing 1970, 1971 and 1972;

(ii) Non-replacement of aged
vehicles by new ones; and

(iii) Higher cost of operation on
account of ste2p rise in the prices
of tyres, tubes, spares, fuels, etc.

(¢) In view of the deteriorating
financial position of the Central Road
Transport Corporation, the question
regarding its closure is under consi-
deration,

Withdrawal of Rebate on Steel

*325. SHRI D. D. DESAI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government have
withdrawn the rebate of Rs. 200/-
per ton on steel;

(b) if so, whether its impact on the
price of steel and on engineering
units, in particular, has been studied;

and sl

(c) if so, the outcome thereof?

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAYV): (a) No instructions have been
issued by Government on this subject.

(b) and (c), In view of (a) above,
do not arise,

Violation of Simla Agreement by
Pakistan

*326. SHRI SHANKER RAO SAV-
- ANT: Will the Minister of EXTER-
- NAL AFFAIRS be pleased to state:

(a) how far Pakistan has violated
the provisions of the Simla Agreement
in letter and in spirit;

. (b) the steps taken to stop the
. violation; and

(c) the action contemplated for the
violationg already made?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI YESHWANTRAO
CHAVAN): (a) Pakistan’s resort to
an anti-India campaign in recent
months is in violation of the provision
of Simla Agreement on prevention of
hostile propaganda directed against
each other,

(b) and (c¢). The matter has been
taken up with the Pmkistan Govern-
ment officially. India has made it
clear in its recent communications sent
to Pakistan that negative propaganda
against India is likely to cause a set-
back to the progress of normalising re-
lations between the two countries.
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GS.L Iategrated Sarvey of Mineral
Deposits of Orissa

1397. BHRI P, GANGADEB: Will the
Ministey of STEEL AND MINES be
pleaseq to state:

(a) the plang of Geological Survey
of India to undertake integrated sur-
vey through geological and geoche-
mical meihods, of all the mineral de-
poBits in Orissa during 1876;

(b) the approximate percentage of
mineral reserves of Orissa which
have not come up to surface by usual
prospecting methods; and

(c) the broad measures proposed to
be taken in regard to above matters?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Apart from the normal geological
programme consisting of geological
mapping and exploratory drilling, re-
gional integrated surveys involving
geo-chemical and geophysical surveys
are proposed to be carried out in 1876
in the Districts of Sundargarh, Keon.
jhar and Sambalpur.

(b) These are different and inter-
dependent phases of the programme
to identify mineralg and so it is not
possible to apportion success, in the
manner suggested, as between the
different methods of exploratien.

IANUARY 39, 978" Wreid Asiodh

cationg in the identified backward dis-
tricts in the State of Orissa;

(b) it a0, the progress madg and
new proposals sanctioned;

{c) the allocation earmarked for
these districts for last year and cur-
rent financia] year; angd

(d) the guidelines issued by the
Ministry regarding priority monitor-
ing planning and execution regard-
ing these area?

THE MINISTER OF COMMUNICA.
TIONS (DR, SHANKER DAYAL
SHARMA): (a) Statewise inter se pri-
ority has not been given for provid-
ing postal and telecommunication
facilities, but the policy to provide
these facilities in all the backward
areas of the country has been liberalis-
ed for the 5th Plan,

(b) 96 proposals for opening of
post offices have been sanctioned The
information with regard to telecom.
munication facilities ig given in the
attached statement.

(c) Rs. 22,000 have been spent so
far on opening Post Offices in the
backward areas during the last year
and the current financial year, Allo-
cation of funds for Telecom, facilities
is not made districtwise.

(d) Instructions have been issued
to the Circle Office to provide tacili-
ties in the backward areas under the



-» Written Answers MAGHA 9, 1807 (SAKA) Written Answers 0

apwial songegsions applicable to such
ares.

rise the provision of long distance
Public Call Offices and Combined offi-
cpy at stations of administrative or
fourist importance, stations with 28500
population, etc. even if the anticipat-
ed revenue is 15 per cent of the annual
recurring expenditure, Planning and
exacution of PCO/CO projects takes
into account the above factors.

The General Manager Telecom.
wesponsible for the Planning, sanc-
tioning and execution of these works
in his jurisdiction. Periodical pro-
gress reports are received and moni-
tored in the P&T Board.

Statement
Progross of Telecomomumication facitities i)
D R o
1. PCO-cum-COs.

year No.opened

197374 . . - . r

197475 « o« o« o« 15

1975-76 (till 31-12-75) . )

2. Telegraph (Combined) O ffices

Year No opened
1973-74 . . - . 6
1974-75 . . . 16
1975-76 (till 31-12-75) R

3. Position as on 31-12-75
No of Telephone exchanges 84

No. of Direct
lines . . : . 7013

No. of carrier systerns . 43

No. of distamoe Public
GO TP e
No, of Telegraph (Combi-
ned) offices . (. R 341
4. New sguctions dus for execution:
‘Telephone Exchanges " 1
Carrier Systems = . . 2
Long distance Public Call offices 29
‘Telegraph (Combined offices) 6

Growth of Fopulstion

1399 SHRI SAMAR GUHA: Wil
the Minister of HEALTH AND FA.
MILY PLANNING be pleased to state:

(a) whether the rate of growth of
population has increased or decreased
during the years 1973, 1974 and 1875;

(b) the break-up of such figures
regarding (i) urban and (l1) rural
areas, and

(c) the figure of total population
by the end of the year 19757

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A, K M,
ISHAQUE): (a) According to the
Expert Commuttee on Population
Projections, the rate of growth of
population was expected to decline
from about 2.1 per cent in 1878 to
about 20 per cent in 1876.

(b) Estimates hased on the Sample
Registration Systern show the under-
mentioned rates of natural growth in
urban and rural areas derived as the
difference between estimated birth
and death rates for 1973. These esti-
mates are subject to sampling and
Teporting errors.

Urban . : i . 1°93
Rural . : . . 18
Combined . . . 1'91
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The corresponding figureg for the
years 1974 and 1975 are not yet avail-
able,

(c) The total population of India at
the end of 1975 has been estimated to
be approximately 604 million,

Workers’ Education Scheme

1400. SHRI VASANT SATHE: Will
the Minister of LABOUR be pleased
to state:

(a) whether there is a proposal for
extension of workers’ education
scheme to more areas during the
Fifth Plan period;

(b) if so, the main features there-
of;

(c) whether Government have re-
viewed the working of the workers’
education scheme with a view to
making it more effective and useful to
ensure  effective  participation of
workers in the productive activities;
and

(d) if so, the outcome thereof?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) Yes.

(b) One new Workers’ Education
Centre has already been set up at
Siliguri bringing the total number of
centres to 37. More Centres are also
proposed to be set up.

(¢) and (d), The scheme has been
recently reviewed by a Committee
appointed by Government and its re.
port is now before them.

Pending Vigilance Cases zgainst
Officers in N.W. Circle

1401, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be - pleased te
state:

(a) the number of vigilance cases
which are pending against Class I and
Tiasz II officers in the N.W. Circle, as

JANUARY
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also the Amritsar telephone district
and the number of such among them
as are pending for over 3 years; and

(b) steps taken to expedite disposal
of these cases?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) The information
about the number of vigilance cases
(including vigilance complaints)
pending against Class I and Class II
officers is furnished below:—

N.W., Amritsar
Postal & Telephone

Telecom. District
Circles
Total No. . - 38 2
Pending over 3 vears I Nil
(b) Instructions have been issued
from time to time for expeditious

finalisation of these cases and a special
watch is kept over cases pending more
than a year.

Employees’ Provident Fund outstand-
ing against Swadeshi Cotton Mills Co.
Ltd., Kanpur

1402. SHRI YAMUNA PRASAD
MANDAL -
SHRI R. K. SINHA:
SHRI SHASHI BHUSHAN:

Will the Minister of LABOUR be
pleased to state:

(a) whether  huge amount  of
arrears of employers’ contribution to-
wards Employees’ Provident Fund and
Employees’ State Insurance by the
Swadeshi Cotton Mills Co. Ltd., Kan-
pur is outstanding;

(b) if so, the amount under each
head; and

(c) the action being taken against
the Company for defaulting the pay-
ment?

THE MINISTER OF LABOUR

(SHRI RAGHUNATHA REDDY):
(a) to (c). The Provident Fund Autho-
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rities have reported that the establish-
ment has paid provident fund dues in
full upto October, 1975, It is reported
that the establishment has not dis-
bursed the wages to a majority of the
employees for November and Decem-
ber, 1975. However, special investiga-
tions have shown that the following
amounts are due from the establish-
ment in respect of the months noted
against each:—

Period Amount

November, 1975 Rs. 3-42 lakhs

December, 1975 Rs. 3-8s lakhs

These figures are provisional and
action has been initiated under Sec-
tion TA of the Employ=es’ Provident
Fund & Family Pension Fund Act,
1952 to determine the exact amount
due.

The Employees’ State
Corporation has reported that the
establishiment is in arrears of con-
tributions amounting to Rs. 6,10,000
for the period from January, 1975
to September, 1975 as on 31st Decem-
ber, 1975. Interest amounting to
Rs. 2,57,149 on Employers’ Special
Contribution ig also due from the
establishment. Prosecution under
Section 85 of the Employees’ State In-
surance Act, 1948 has been launched.

Insurance

Seminar held by Indian Roads and
Transport Development Association

1403. SHRI INDRAJIT GUPTA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
of the deliberation of a seminar held
at Jamshedpur by the Indian Roads
and Transport Development Associa-
tion:

(b) whether the problems of trans-
portation in the eastern region was
also discussed;

(c) if so,
thereto; and

Government’'s reaction
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(d) the steps suggested by Govern-

ment to meet these problems in the:
eastern region?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR
SINGH): (a) to (d). A seminar was
held by the Indian Roads and Trans-.
port Development Association at
Jamshedpur gn the 5th, 6th and 7th
December, 1975. Final report of pro-
ceedings on the seminar is still await-
ed from the Association. The recom-
mendationg made at the seminar will
be examined after the final report of
the proceedings is received.
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Employees’ Provident Fund
Organisation

1407 SHRI BR KAVADE Will the
Minster of LABOUR be pleased to
state

(a) how many and snce when
Grade I, Assistant Provident Fund
Comrussioners 1n the Employees Pro
vident Fung Orgamsation sre work-
ing on ad-hoc basis,

(b) whether some direct recruits 1
the Assistant Comrmugsioner cadre have
superseded the departmental candi-
dates because the departmental candi-
dates were continued on ad-hoc basis
for years together and were not made

d

many regular departmental
ying vacant and when these
omntees wil be regularized?

THE MINISTER OF LABOUR
(SHR1 RAGHUNATHA REDDY)
The Provident Fund Authorities have
reported as under —

(a) Seventeen Asaistant Provident
Fund Commisisoners {(Gr I) have
been officlating on an ad-hoc basis,
one each from May 1067, January
1969, May 1971, June 1972, March
1074 gnd Janusry 1975, six from
March 1075, three from Aprll 1975
and two from June 1078
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Fertllizers Produced by WAL,

1409, BHRI M. R. SHARMA: Wil
the Mintster of STLEL, AND. MINES
be pleased to state:

(a) the total quantity of fertlizers
producey annually by the Hindustan
~Bteel Limited; and

(b) whether Hindustsn Steel Limifeq
is giving any priority to educated
young entrepreneurg under Govern-
ment declared policy that public sactor
undertaking would give preference to
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES-
(SHRI SUKHDEV PRASAD): (a)
The total production of fertilizers
from the Fertilizer Plant at Rourkela
and the steel-plants under Hindustan
Steel Limited in 1974-750 was 298"
lakh Tonnes. The production in
1975-78 is estimated at 3.3 lakh ton-
nes

(by The policy of Hindustan Steel
Limited is to distribute their fertili-
zers through wholesale dealers which
include Cooperatives, State Agro-
industries Corporations and private
parties having sound financial stand-
Ing and adequate experience.

HSL Chemical Ry-Products

1410 SHRI BISWANARAYAN
SHASTRI: Will the Minister of
STEFL AND MINES be pleased to
state:

(a) the chemieal hy-products manu-
factured annually by the Hindustan
Steel Limited; and

(b) the names of concerns receiv-
ing annual allocationg of these by-
products from the Hindustan Steel
Limited?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
A number of by-products chemicals
are produced and marketed by Hindu-
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stan Steel Limited. These are broad-
ly classified as under.—

(a) Benzol products like benzene
toluene, solvent oil, etc.

(b) Tar products like piteh,
naphthalene, creosote oil, tar
0ils and tar acids, etc.

(b) The names of major|important
.consumers purchasing these products
.on more or less regular basis from
Hindustan Stee] Limited are given in

the list laid on the Table of the
House. [Placed in Library. See No.
LT-10276/76].

Report on National Wage Policy

1411. PROF. MADHU DANDAVATE:
Will the Minister af LABOUR be
pleased to state:

(a) whether the report on the
‘National Wage Policy’ has heen sub-
mitted to ‘Government;

(b) whether Government have tak-
-en any decision on the report; and

(c) if so, when will the recommenda-
‘tions of the report be implemented?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA  REDDY):
(a) An “interim” report hag been
:submitted to Government.

(b) and (c). The recommendations
of the report relating to the setting
up of a Wage Cell in the Ministry of
Labour has been accepted by Govern-
ment and implemented. The other
recommendations are under Govern-
ment’s consideration.

Citizenship Problem in Sri Lanka

1412. SHRI S. A. MURUGANAN-

‘THAM: Will the Minister of EXTER-
NAL AFFAIRS be pleased to staie:

(a) whether Government’s atten-
tion has been drawn tc the issue rais-
g in Sri Lanka Assembly with re-

JANUARY 29, 1976
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gard to citizenship problem in Sri
" Lanka by those who were unable

either to acquire citizenship of India or
get a visit visa or a resident visa for
their wives who were citizeng of Sri
Lanka; and

(b) if so,

about it?

Government’s reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS). (a) Yes,
Sir.

(b) Grant of visa or Indian citizen-
ship to spouses of Indian nationals
is covered by existing laws and re-
gulations. Specific instances of hard-
ship are always looked into with sym-
pathy by the Goavernment.

Per-capita Income of Working Class

1413, SHRI SOMNATH CHATTER-
JEE: Will the Minister of LABOUR be
pleased to state the per.capita in-
come of the working class for the
years 1960, 1974 and 1975 respceti-

vely?
THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):

Figures of annual earnings of indus-
trial workers for the years 1974 and
1975 are not yet available. Since
1960 the basis of computation of
annual earnings data has been modi-
fied. Hence figures for 1960 will not
be comparable to those of subsequent
years.

Accidents in Coal-fields

1414. DR. RANEN SEN: Will the
Minister of LABOUR be pleased to
state: .

(a) whether there have been fre-
guent accidents in the coal-fields;

(b) if so, reasons therefor; and

(c) the steps taken to stop accidents?

-
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THE MINISTER OF. LABOUR
(SHRI RAGHUNATHA REDDY):
. {(a) A statement giving infor-

mation about the number of fatal and
serioug accidents and the number of
persons killeq and seriously injured
for the last five years is attached.

Written Amswers 63 .

(b), and (c). No specific reasons
could be attributed. Improvifig safe-
ty measureg in mines is a continu-
ows process, Steps are being taken
to tighten supervisions and arrange-
training programmes in safety mea-
sures. Managements are also being
advised to comply with safety rules
strictly.

: Statement

ACCIDENTS IN COAL MINES

Year No. of accidents No. of persons

Fatal Serious Killed Seriously

injured
1971 . 199 1,460 231 1,542
1972 . - 200 1,534 217 1,616
1973 . ” 172 1,904 237*%* 1,975
1974 . i ? > 200 2,065 232 2,162
1975 . . . . 222 2,044 660%* * 2,119

*Provisional and suhiject to revision.

**Includes 48 deaths of Jitpur Colliery disaster.
***Includes 372 persons rzporiedly entrapped in Chasnalla disaster.
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Delay In Transmission of Press
Telegrams in Devnagri

1417, SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether” Government have re-
ceived a representat.on regarding the
delay in the transmission of Devanagri
press telegrams between Sangli and
Bombay,

(b) whether these press telegrams
are sometimes delayed for hours; and

(c) if so. what are the causes for the
ame?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) Yes, Sir.

(b) and (c). Normally the tele-
grams are despatched within an hour
except when the circuit is interrupt-
ed.

Establishing Telephone link beiween
Bahraich, Gilaula and Ikauma

1418. SHRI B. R. SHUKLA:. Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the steps taken to establish
telephonic link between Bahraich,
Gilaula and Ikauna; and

(b) whether by the close of the cur-
rent financial year, the exchanges at
Gilaula and Ikauna are likely to start
functioning?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) Work is in progress
for the opening of Long Distance
Public Call Offices g4t Gilaula and
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.

Tkzurma, “While Gilaula will have di-
rect Mk with Bahraich, Ikauna will
have direct telephonie link with Bal-
rampur Tal Exchange which
is ‘connecteg to Bahraich via Gonda,

{b) There is no proposal to set up
rexchanges at either of the two places.
‘Howewver, the long distance PCOs at
thess places are likely to be com-
missioned by the end of the current
‘financial year.

"Visi{ of Communications Minister to
Hungary

1418, SHRI C. JANARDHANAN:
"Will the Minister of COMMUNICA-
"TIONS be pleased to state: _

(a) whether he visited Hungary re-
weently; and

(b) if so, the outcome thereof?

THE MINISTER OF COMMUNI-
TATIONS (DR, SHANKER DAYAL
'SHARMA): (a) Yes, Sir. For a day
in October, 1973.

(b) The Minister of Communica~
tions hold discussions with the Hun-
garian Minister of Metallurgy and
Machine Engineering and their senior
officials, o matters of mutual inter-
est, such as exchange of technical in-
formation relating to telecommuni-
cation research, besides visiting the
factories manufacturing microwave
equipment and PABXj and also their
telecommunication research centre.

Bir Ganga Ram Hospital, New Delhi

1420, SHRI CHANDRA SHEKHAR
SINGH: Wil the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state:

{a) whether Sir Ganga Ram Hospi-
tal of New Delh; is aided by Central
Government, Delhi Administration,
New Delhi Municipal Committee and
other authorities;

(b) if so, the amount of aid or grant
which have been given to it dunng

ALY
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1974-75 and upto December, 1
these authoritiss; and s

() the total number of employees ut
present in the sald hospiial?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRT &. K, M.
ISHAQUE); (s) Yes.

(b) The amounts of grant given to
Sir Ganga Ram Hospital during
1974-75 and upto December, 1575 are
as under:—

1974-78 :9&7&
(December,
1975)

Centrsl  Govern-

ment 86,623 00 Nill
Dethi Administra-

tion 84,275' 78 29,040° 00
Municiprl Corpo-

ration of Delhi 8¢,000" 00 Nin
New Delhi Muni-

ciral Committre £,000 OO Nilt

Total ?1"'\,393' 00 29,040° 00

—————— i ——

(c) The total number of employees
in various categories is as under:—

Desigration

No. of

Posts
Medical & Para Medical
Registrers . . . 4
House Surgeons . . = 14
Matron . . . : 1
Ward Sisters ' . e s
Tutor Sisters . . . 4
Stsff Nurses . . . an
A.NM. . . . . 2
Student Nurses 44
Home Sister . . . ]
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Designation

No of
Posts

FPathological Departmens

Director of Path
Pathologists
Biochemist .

Cytotechnologist .
Laboratory T.chnicians .

X-Ray Dapartment
Radiographer
X-Ray

Q.P.D & Casmalty

Duspensers .

Refractionist (Part-time)
Oxthopist ¢ »

Audiometrist
Jv. Physioth- repi

C»

*t

)
)
€ »)

Kichen & linen Store
Dietitians (Part-time)

Linen-Incharge
1C.C.U,

E.C.G. Operator
Class IV

Nursing Ord thes, etc,

Sweepers .

Admimstranve Staff
Medical Administraue .

Aaste, Becretary
Accountant .
“Stenographzr
U.D.C. -
“Typists
AleClerk .
Sloreskesper

Catetaker-cum-B2curity

Officer

-

-

-, o -

- = = - ™

Posial Life Insurance Schome for
Rural Areas

1421. SHR] SAKTI KUMAR SAR-
KAR: Wil the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether the Postal Life Insu-
rance scheme 1§ being encouraged to
cover the rural areas and provide the
benefit of life insurance within the
reach of millions in the rural areas;
and

(b) the total amount of business
transacted by the post offices regarding
payment of prem:a in 19757

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) The postal Life In-
surance Scheme Is meant for em-
ployees of the Central and State Gov-
ernments, Loca] Bodies, Universities
anq Government-aided Institutions,
Nationalised Banks et¢. There Is no
proposal at present to extend the
Scheme to genera] public in rural
areas.

(b) The Postal Life Insurance busi-
ness transacted by Post Offices during
the financial year 1974-75 and the
calendar year 1975 is as under:—

+

Year No, of Amount
propasals
1974-75 36440  Rs. 17,98,97,400
1975
(1.1.75 to 35,158 Rs. 20,31,05,500
31.13.75)

Arrears towards Telephone Subsoribers

1422. SHRI M. KATHAMUTHU:
WIlL the Minister of COMMUNICA~
TIONS be pleased to state:

(a) the total arrears due from the
telephone  subscribers al]l over the
country; and
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(b) the steps Government have
taken to collect tiwse cdies? ' t

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) Rs. 1024 crores as on
1st November, 1875 for bills 1ssued
upto 31st July, 1875.

(b) The recovery of arrears is a
continuous process. Intially this is
achleved by such steps ag remunder
on telephone, Disconnection of de-
faulting subscribers except of a few
exempted categories, then by per-
sonal contact and correspondence with
subscribers and finally legal action,
where necessary The recourse to law
is taken gnly in cases of private subs-
cribers and under the existing proce-
dures it has to be ensured that there

is reasonable prospect of recovery in
such cases

Efforts have continuously been
made to reduce the arrears, All
Heads of Circles/Districts have re-
cently been addressed for taking ur-
gent effective steps for the liquidation
of old arrears The position 1s being
closely watched.

Number of Lay-Offs, Closures and
Lock Outs

1423 SHRI CHINTAMANI PANI-
GRAHI Will the Mimister of LA-
BOUR be pleased to state

(a) the number of lay-offs, closures
and lock.outs taken place during 1875
in tbe country, and

(b) how many workers are involved
a8 a regult thereof?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA  REDDY):
(a) snd (b). The required informa-
tion is being Ccollected and will be
1pid on the Table of the Sabha.

JANUARY 329, 1676
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Demand of monkeys for research

1424, SHRI RAJDEQ SINGH: wWul
the Mimster of HEALTH AND FA.
MILY PLANNING be pleasad to state:

(a) whether in future more mon-
keys will be needed for bio-medical
laboratories world over;

(b) whether a cross breed variety of
monkey can be developed for tables of
laboratories, and

{r) whether any attempt by the Re.
search has been made to create an
alternative®

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRIA K M
ISHAQUE)" (a) to (¢) The need for
more monkeys for Bio-medical re-
search is not expected to increase
significantly in future, since alternate
suitable experimental models such as
tissue culture techniques are being
established and are available for ex-
perimentation In addition, a smaller
variety of monkey (marmoset) i<
bemng used as sn appropriate model
for many experiments

Reported statement by President Ford
alleging demise of Democracy in India

1425 SHRI BHOGENDRA JHA
Wil the Mimster of EXTERNAL AF-
FAIRS be pleased to state

(a) whether President Ford of the
USA has characterised the present
Indian situation as 'demise of demo-
cracy in India’ and expressed hopes
for a new Government ta the liking
of the US.A., and
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' I}

{b) whether the Government of India
have lodged any protest againsi this
jpterference In India’s internal affairs?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINFAL DAS): (a) and (b)
President Ford's reference to the re-
cent developments in India was made
gt & Press Conference on 15th Sep-
tember, 1075. In a subsequent clari-
fication on 19th Beptember, the State
Department sald that the United
Statex would continue to follow a
policy of not making any public com-
ments on the recent Indian political
developments, During the talk bet-
ween President Ford and the Foreign
Minister in Waghington in October,
1975, President Ford clarified that no
offence was meant by his remarks and
expressed the hope that the relations
between the twg countrieg would not
be affected by what had been said.
The United States wanted its relations
with India broadened and strengthen-
ed.

Registration by Employment Exchanges

1426 SHRIMATI SAVITRI SHYAM:
Will the Minister of LABOUR be
pleased to state:

(a) whether Government are aware
that the Employment Exchanzes in
Delhi and New Delli are not register-
ing candidates for more than one cate-
gory even though they possess various
educational qualifications, trade certi=
ficates and other qualifications of
technical or non.-techmcal nature; and

(b) if so, the reasons therefor?

THE OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) and (b). Employment Exchanges
the Union Territory of Delhi are

on & functional basis. Ac-
cording to the existing practi~ can-
didates get themselves registered at

74

the Exchange in the trade for which
they are suitypble ahd qualtfled and for
which they indicate preference. In
case, however, any of them is also
qualified for and interested in some
trade/trades other than the one for
which he is initially registered, his
dummy card is prepared by that Ex-
change and sent either to the appro-
priate section of the same Exchange
or to the Exchange which deals with
that category of applicants and va-
cancies, so that he ig duly considered
against all such vacancies, for which
he is guitable and qualified. Normally

a candidate is eligible for registration
for two/three trades.

Operational Communicatipns Satellite
over Atlantic

1427. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of COM-
MUNICATIONS be pleased to state.

(a) whether India and three other
countries have taken a decision to
urge the International Satellite Orga-
nisation to provide an operational com-
munication gatelhite above the Green-
wich Meridian over the Atlantic; and

(b) if so, the salient feafures there-
of?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) No, Sir.

(b) International Telecommunica-
tions Satellite Organisation (INTEL~
SAT) has, however, taken a decision
to locate a satellite at a nominal po-
sition of 359 degrees east longitude
during 1976. Thig satellite would be
a gpare-in-orbit for other working
catellites in the Atlantic Ocean re-
gion,
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Completion of Pensar Bridge on
N.RH 17

1420 SHRI P ANTONY REDDIL:
Will the Mimster of JHIPPING AND
TRANSPORT be pleased to state:

(a) when the bridge on the Pennar
near Pamud) of Anantapur District on
the National Highway 7 will be com-
pleted, and

(b) the reasons for delay?

THE DEPUTY MINISTER FOR
SHIPPING AND TRANSPORT (SHRI
DALBIR SINGH) (a) The bridge is
likely to be completed by March, 1977
subject to availability of funds

(b) The delay in the completion of
work hag been due fo the variation mn
the nature of so1l strata in founda-
tiong and thewr levels necessitating
elaborate testing and further borings,
interruption to work in the river bed
due to floods ang delay on the part
of the contractor.

Increase in Consumer Price Index
Numbers for Industrial Workers

1430 SHRI SAROJ MUKHERJEE:
Wil the Mipister of LABOUR be plea-
sed to state

(a) what are the reasons for in-
creage in  Consumer Price Index
Number for Industrial workers in
Delm: Kanpur, Cslcutta. Howrah
Alleppey, Bombay, Jharip and some
other centres, even after emergency
was declared; and



77  Written Amswers MAGHA 9, 1687 (SAKA) Written Answers

(b) what measures the Ministry
propose to reduce the consumer price
index for indusrial workers in com-
ing months?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) The Consumer Price Index Num-
bery for Industrial Workers reflect
changes in the level of retail prices of
selected goods and services consumed
by these workers in different centres.
The All-India Index is an average of
monthly indiceg of 50 industrially
important centres. While indices for
majority of these centres (including
Eanpur, Alleppey, Delhi and Bome
bay) have fallen from June, 1875, the
trend has been marked in respect of
some centres (Hyderabad, Jharia, Sri-
nagar. Amntsar, Asansol Calcutta
and Howrah) due to increase in the
prices of certain items of consumption
at these centres,

(b) Government is keeping a constant
watch over the price siluation and
appropriate measures are taken as and
when necessary to check any undue
price rise of consumer articles.

Payment of Bonus by Swadeshi Cotton
Mills Co. Ltd. Kanpur

1431. SHRI R. K. SINHA: Will the
Minister of LABOUR be pleased to
state:

(a) whether it hag come to the no-
tice of Government that the Swade-
shi Cotlton Mills Co, Ltd. Kanpur has
not pald bonus to 1ts employees for
the year 1974 so far;

(b) if so, the amount of bonus and
when it was to be paid;

(c) the reasong for non payment of
bonug to the employees; and

(d) the action taken to ensure imme-
diate payment of bonus due to the
employees?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) to (d). According to the informa-
tion received from the State Labour
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Commissioner, Swadeshi Cotton Mills
Co. Ltd, Kanpur have not paid bonus
for the accounting year 197415 pey=-
@ble by last November, The smploy~
ers haq sought on the 17th Oetober,
1075 extension of time for payment
of bonus. Their gpplication was re-
jected on 31st December, 1875. The
amount involved ig gbout rupees eight
lakhs. Action for prosecution of the
management ig being considered by
the State Government who are the

appropriate Government under the
Act.

Talks beiween India and FEgypt on
Nuclear Cooperation

1432, SHRI YAMUNA PRASAD
MANDAL Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state*

(a) whether he has recently dis-
cussed with Egyptian Officials the
possibiity of nuclear cooperation
between the two countries; and

(b) if so, outcome »f the discussions?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) No, Sir.

(b) Does not arise,
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Bauxite deposits in Koraput District
of Orissa

143¢. SHRI GIRIDHAR GOMAN-
GO: Wil the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government of Orissa
bhave sent g report ‘o the Minstry
regarding Bauxite deposits a{ Pottamg
areas of the District Koraput, Orissa,
for clearance of that project; and

(b) whether the Bauxile deposits
will be exploited by a joint venture
with foreign collabotalion in the
current financial year?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). Reports containing available data
of bauxite deposits in Pottangl area
of Orissg are being received from the
Orissa Government, ag well ag from
the Geological Survey of India, along
with reports on bauxite deposits in
adjoining areas of Andhra Pradesh, as
part of the process to prove sufficient
depasits to sustan the proposal and
large East Coast Alumina project. The
proving operations have been entrust-
ted, with special allocation of central
funds this year, to the Mineral Explo-
ration Corporation Ltd which is acting

in collatoration with the Geologieal

1435. SHRI QGIRIDHAR GOMAN-
GO: Wwill the Minister o SHIFPING
AND TRANSPORT be pleased to
stata:

(a) whether the Ministry received
any proposals from Government of
Orissa for sanction of loan under the
“Inter.state and economic jmportan-
ce” to construct the bridges in the
backward Districts of the State;
and

(b) if s0, the amount sanctioned By
the Ministry for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR
SINGH): (a) and (b) The proposal
submijtted by the Government of
Orissa for loan assistance under the
Central Aid Programme of State Roads
of inter-State or Economic Importance
in the 5th Five-Year Plan include a
number of schemes covering both
roads and bridges falling under the
category of projects of inter-State
importance and those intended to
facilitate the economic development
of the areag served by them. These
proposals include, inter-alia, Ssome
bridges falling in the backward areas
also The Government of India have,
however, not sanctioned till now any
loan assistance for any scheme re-
ceived from any State so far as the
entire matter is in the consideration
stage. For the same reason it is also
not possible to indicate at thi; stage
as to the extent to which any parti-
cular project or projects could be ex-
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pecied to be included in the list of

schemes to be finally approved by the
Government of India for loan assist-
ance.

G.8.1 Survey of Hill Districts of
Orissa

1486. SHRI GIRIDHAR GOMANGO:
Will the Minister of STEEL. AND
MINES be pleased to state:

(a) whether Geological Survey of
India have surveyed the Hill Districts
of Orissa, particularly in Ganjam,
Korsput, Kalshandi, Sundargarh to
Tocate the mineral deposits;

(b) if so, the minerals identified and
examined so far by the Depariment;
and

(¢) out of the feasible projects how
many of them are with the private and
public undertakings or joint collabo-
rations?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). The more Iimportant deposits
identified so far are of bauxite 1n
Pottangi area of Koraput; eopper, lead
and zinc as an extension of the Sargi-
palli belt in Sundergarh; iron ore at
Malangtoli and manganese onre in
Koraput, Keonjhar and Sundargarh
Districts.

The Natlonal Mineral Development
Corporation is carrying out detailed
Investigations regarding Malangtoli
jron ore deposit for the preparation of
a techno-economic feasibility report.
The Hindustan Zine Limited, have
prepared g report on the development
of lead ore deposits in  Sargipalli,
which is being examined.

The bauxite deposits extend to areas
in Andhra Pradesh ag well. Detailed
proving operations have been entrust-
ed to the Mineral Exploration Cor-
poration to undertake, in cooperation
with the other field agencies. )

(c) All the above-named projects
are so far intanded to be in the public
pector,

Preservation of Mausoleum of Bahadur
Shah {n Burma

1437. SHRY SAMAR GUHA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have taken
any measures for protection, preserva-
tion and showing honour to the Mau-
soleum of Bahadur Shah near Rangoon
in Burma; and

(b) if go, the facts thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) and (b).
The Mausoleum of Bahadur Shah
Zatfar is situated within the sovereign
territory of Burma and is looked after
by a local body known gg “The Baha-
dur Shah Dargah Trust” Our infor-
mation is that the Dargah is main-
tained in good condition. We are
naturally interested in showing ho-
nour to the mortal remains of Bahadur
Shah Zafar. Recently, Shri Raj Baha-
dur, Minister of Tourism and Civil
Aviation, paid his respects at the
Dargah during his official visit to
Rangoon in October, 1975. It has also
been agreed in principle that an un-
official delegation sponsored by Baha-
dur Shah Zafar Memorial Society may
visit Rangoon to pay homage at the
Dargah as part of the 200th  birth
anniversary celebrations of Emperor
Bahadur Shah Zafar.

Production of Steel during 1973, 1974
and 1975

1438. SHRI SAMAR GUHA:- Wil
the Minister of STEEL AND MINES ke
pleased to state:

(a) the quantity of steel produced
during the years 1873, 1974 and 1975;

(b) the extent of home consumption
and export of such steel;

{c) variation of prices of steel during
these years; and
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(d) the target fixed for production
of various stepls during the year 19767

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND VINES
(SHRI SUKHDEV PRASAD): (a)
The total production of saleable steel
from the integrated steel plants in 1873,
1974 and 1875 was 5,541, 4,700 and
5,487 million tonnes, respectively

(b) The domestic tion of
mild steel in 1073-74 and 1974-78 is
estimated around 56 and 61 .million
tonnes, respectively. In 1975-76, it

» may be marginally lower than that in
1974-75.

36,652 tonnes of gteel materials were
exported in 1573-T4 and 52,135 tonnes
in 1974-785 The exports in 1875-76
may be around 5,22,000 tonnes

{¢) The required information in res-
pect of mamn categories of steel 1
given in the statement laid on the
Table of the House [Placed mm Libra-
ry. See No LT-10277/76].

(d) The total production of saleable
stee] from the integrated steel plants
in 197576 18 estimated around 57
million tonnes,

Grant of Special Pay to Computors in

Labour Bureau
1439 SHRI VASANT SATHE
Wil the Mmster ot LABOUR

be pleased to refer to the reply given
to Unstarred Question No. 5869 on 10th
April, 1875 regarding grant of special
pay to computors in Labour Buireau
ang state when a decision in the matter
is likely to be taken?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): The
matter is still under examnation

Amendment to Provident Fung Act
1440 SHRI VASANT SATEE Wil

the Minister of LABOUR be pleased to
state;

(a) whether Government are consi-
dering to amend the Provident Fund

Act to ensure protection to the workers
and plug the Ioop.holes whith are
m.dvmdbymw;

and

(b) whether Governmént have re-
celved suggestions from the workers’
organisations in this regard; and if so,
the reaction of Government thereto?

!

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
() and (b). The working of the Act
is constantly under review and Gov-
ernment gre aware of the fact that
appropriate steps including the am-
endment of the Act should be taken
to see that the workers get the maxi-
mum benefits possible. Suggestions
for amendment of the Act are receiv-
ed from all 1interests concerned at
different times and are given due con-
sideration.

Technical Cooperation with Peru,
Columbla ang Chile

1441 SHRI PRIYA RANJAN DAS
MUNSI  Will the Mimster of EXTER-
NAL AFFAIRS be pleased to state

(a) whether an agreement has been
arrived at with Peru, Columha and
Chilean Government recently atout any
financial or technical co-operation, and

(b) 1if so, the facts thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI BIPINFAL DAS):
(a) An Agreement between the Gov-
ernment of India and the Government
of the Republic of Peru on Technical
and Scientific Cooperation was signed
in Lima on August 28, 1975.

training in technical, gcientific and
other institutions, fastories and pro-
duction cenjres in each country, ex-



tiffe work between institutions in both
countries, joint preparation of scienti-
fic and technical programme, analysis
and approval of joint research pro-
jects, the results of which could be
applied to various fieldg of economic
activity and cooperation in consul-
tancy services.

Periodizal Review of Indo-Soviet
Treaty and Simla Agreement

1442, BHRI PRIYA RANJAN DAS
MUNSI: Will the Min:ster of EX-
TERNAL AFFAIRS be pleassd to state:

(a) whether any review has been
made of the implementation of Indo-
Soviet Trealy and Simla Agreement on
a periodical basis; and

(b) how many issues have been
setiled between India and Pakistan
after Simla Agreement?

THE DEPUTY MINISTER IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI BIPINPAL DAS):
(a) In pursuance of the provisions of
the Indo-Soviet Treaty of Peace,
Friendship and Cooperation, thg two
sides gre in constant touch with each
other with a view to further stren-
gthening Indo-Soviet friendship and
cooperation in the mutual interest of
both countries gg well ag promoting
peace and stability in the world.

During the meetings held between
India and Pakistan from time to time
after the signing of the Simla Agree-
ment, at the leve] of Foreign Minis-
ters and YForelgn Secretaries, the
opportunity has been used for re-
viewing the progress in the implemen-
tation of the Simla Agreement.

(b) Some of the more important
issues gettled since the signing of the
Simla Agreement are ag follows:
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(i) Delineation of the Line of
Contro} in Jammu and Kash-
mir and completion of troop
withdrawals from occupied
territories along the border
with Pakistan;

(ii) Bangladesh- India- Pakistan
Tripartite Agreement and
completion of the repatriation-
of Pakistan prisoners of war

and civilian internees from
India;

(iil) Agreementg for the resump-
tion of postal, tele-communi-
cation links and travel in-
cluding exchange of pilgrim
parties; resumption’ nf trade
including shipping services for
transportation of cargoes bet-
ween India and Pakistan.

Retrenchment of Indusirial Workers

1443. SHRI PRIYA RANJAN DAS
MUNSI: Will the  Minister of
LABOUR be pleased to state the total’
number of indusirial workers ietren.
ched in the country after the declara-
tion of emergency?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
The requisite information is being
collected and will be laid on the Table
of the Sabha.

Refusal by Workers to sccept Bonus

1444. SHRI PRIYA RANJAN DAS
MUNSI: Wil the Minister of
LABOUR be pleased to siate the num-
ber of industrial workers m the coun-
try who refused to accept the tonus
after the promulgation of Ordinance on
Bonus?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
Government do not eollect such in-
formation.
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British Collaboration for manufacture

of strowger equipment
1446. PROF. NARAIN CHAND PA-

RASHAR: Will the Minister of COM-
MUNICATIONS be pleasad to state:
(a) whether it is proposed to seek
British collaboration for the manufac-
ture of Strowger equipment; and
(b) it so, the reasong therefor?
THE MINISTER OF COMMUNI-

CATIONS (DR. SHANKER DAYAL
SHARMA): (a) No, Sir,

(b) Does not arise.

Fixation of Cadre Strength in P & T

1447. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether it is oroposed to fix the
cadre strength of all the cadres m
the P & T particularly in Class I of
T.ES. and IP.S,; and

(b) if so, the likely date by which
the cadre strength would te finalised?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) No, §ir.

(b) Does not arise,

Unlicenced Radio/Traunsistor Sets im
the Counfry

1448. SHRI DHAMANKAR:
SHRI R. R. SINGH DEO:
SHRI VIRBHADRA SINGE:

Will the Minister of COMMUNICA-~
TIONS be pleased fo state-

(a) the number of unlicenced radio/
transistor sets operating in the count-
ry, and

(b) whether the Governmemt have
taken special stepz to detect unlicensed



89 Written Answers MAGHA 9, 1897 (SAKA) written Answers

sets in 'the wake of emergency and
result thereof?

THE MINISTER OF COMMUNI-
CATIONS (DR. BHANKER DAYAL
SHARMA): (a) The number of unli-
cenced radio/transistor sets operating
in the country, is not available.

(b) Special publicity and anti-eva-
gsion drives were grganised through-
out the country from August, 1975
onwards, Ag a result of this, about
1,70,000 unlicenced gets were detected
and a sum of a little over Rs, 50 lakhs
was collected &p revenue.

Quick Mail Service in the Country

1448, SHRI DHAMANKAR: Wil the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether the Government have
reviewed the working of Quick Mail
Service:

(b) if so, the main features thereof;
and

(c) what steps are being taken to
extend the scheme to more greas?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) to (¢). The service has
been kept under review gince its in-
troduction on 15th April, 1975 and is
being monitored through the posting
of test letterg regularly. It has been
found that the scheme is by and large
working satisfactorily.

The service is at present available
in 27 State capitals and headquarters
of the Union Territories besides 180
other cities and towns. The question
of extension of the gervice to other
places is reviewed from time to time.

wk 197475 qWT 1975~76 & qA
wrew  geafafagw wewlt W SR

1450. o Wl wrOye T3 2 7T
yeure sie wen el Oy R W KT
st fe :

W)

(%) o uwpfuime e,
T AT 1974~75747 1975-76
i T T

(@) venfew wwr fen et ox
a1 T

(7) venfer mar fewfor 2wt
# F91 T ; W
(w) ®1 fomr qaw g7 it 9

W A9 W IW @ ¥ wfaw g
W i oY firw vEr @ ?

e W @ Waew o
IRt (! geRw  gEw )
(%) wrw oeqfafer s,
AT AT AW 1974-75 A 1975—
76 ¥ IWEA TX AFC § —

Py g
o= AT foe
= =
1974-75 55,350 UG
1975~76 55970 10,676
(feemz 1975 aw%)

(W) ¥ (7). W ot
AT ¥ w5, et gqride s
@ = gegfaar o fafe  far
oA JET & oart ¥ @R v

wa fgg & 78 &

faieit Y Palt arR wrelt ww ot ot A
5fg wom

1451 ¥to west arerge qfe'y :
T GWR AT TF TR A FOFA
frgm &y & fadwi &) Wt sy vy
i Hafg M af g ?

dwre At (w10 TwTTw wAt) ¢ o
¢, ard® 1-1-1976 ¥



91 Written Answers

Konkan Passengor Steammar Service

1452. PROF. MADHU DANDAVATE:
Wily the Minister of SHIPPING AND
TRANSPORT be pleased to state.

(a) what 18 the latest position re-
garding the fares of the Konkan pas-
senger steamer service, as compared
to the fares that existed prior to the
fake over of the gervice by Mogul
Lines;

(b) what is the percentage rise in
fares, and

(c) what steps are proposed to be
takep to bring down the fares?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI 1 M TRIVEDI)
(a) to (c) The fares obtamning in the
Konkan Passenger service prior to its
being handed over to Mogul Line fiom
8th November, 1973 were as follows —

From Bombay for Deck Class

To (Port) Rs

Janjira - 445
Dabhol . 7 00
Jugad . . 870
Ratnsgn . - . 8 7
Msakazi . 10°45
Jmutapar 10°90
Viaydurg . . . . I 35§
D:vgd " . . . I3 20
Vengu-la 1570
Panaj 2080

With a view to reducing losses that
were being incurred on the operation
of this service, passenger farés wWere
increased 1n stages by a total of 124
per cent by 4th November, 1874 How.
-«ever the pos'tion was reviewed in
1975 and certain reductions effected m
the fares with effect from 1st May,
1975 The vpresent fares and their
percentage increase over the fares be-
“fore take over are indicated below —
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From Bombay for Deck Chast

To (Port) Bxistrg Percertrge
Fare in

over
before take

owver

Rs,

Jopnn ., 9'00  102°28
Dmbhol . 13:00 114°39
Jugad 19'00 11839
Bm“ Tl 1000 118.’9
M 1sekaz, 23'00 120'I0
Jatspar 24'00 130°18
Vyaydurg 25°00  120°26
Devgad 2500 89 39
Vergurla . i 27 00 71°97
Fargy 35 o0 68 27

Creation of Separate Postal and
Tele-Communication Circle for
Himachal Pradesh

1453 PROF NARAIN CHAND
PARASHAR Will tne Minister of
Cou adNICATIONS re  pleased te
slate

(a) whe her the rejuest for the
creation of a separate Po.tal] and Tele-
commumeation  Cirele for Himachal
Pradesh has been examined by the
Government, and

(b) if g0, what decision has
taken by the Government?

THE MINISTER OF COMMUNICA-
TIONS (DR SHANKER DAYAL
SHARMA): (a) and (h), It has been
decided in principal to provide a seva-
rate Postal and Te'e.communication
Circ'e on & no cost basis for Himachal
Pradesh with 1ts Headquarter at
Simla by bifurcating the existing
North Western Circle Further de-
tails are being worked out with the
State Government who have been ad-
dressed in connection with provision
of accommodation et

been
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Paralie] Commitives of Hing Masdoor
Sabha

145¢. PROF. MADHU DANDAVATE
Will the Minister 2 LABOUR be
pleased to state:

(a) whether after the declaration of
Emergency, a group of members of
the Hind Mazdoor Sabha, g recognmsed
Centra] Trade Union Organisation
illegally reconstituteq the Central body
and elected new-office-bearers, and

(b) whether as a sequel to these
developments two paralle] commuttees
«<f the Hind Mazdoor Sabha, are func
tioning?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY) (a) and (b)
The Government of India, being aware
“that an internal dispute has arigen in
the Hind Mazdoor $Sabha regarding
‘the position of the General Secretary,
have been dealing with the President
of Hind Mazdoor Sabha with regard
to pomination of representatives of
Hind Mazdoor Sabha on various Com-
mittees constituted by the Minstry of
Labour and allhed matters
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Setting up of a Dredger Cerporation

1458 SHRI INDRAJIT GUPTA Will
the Minister of SHIPPING ANQ_
TRANSPORT be pleased to state

(a) whether the Diedger Corpora-
tion of India has been set up,

(b) the number of modern dredging
vessels of different capacitieg at 1ts
disposal,

(c) whether it 18 proposed to hand
over all dredging work at the major
Indian ports to thig Corporation; and

(d) 1f so, how the Corpeoration will
acquire the expertise to deal with the
unique dredging problems and peculiar
characterstics of the River Hooghly?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M, TRIVEDI)
(a) It has been decided to set up a
public sector undertaking to be named
“Dredging Corporation of India Limit-
ed” Further follow-up action 18 be-
ing processed

(b) The Corporation, when set up,
will to start with, have six dredgers at
its disposal Two more dregers are on
order,



T0%

{¢) The main functions of the Cor-
gporation in the fleld of dredging will
be as follows:

(i) to take over the present fleet
and  associated equipment
from the Central Dredging
Organisation of the Ministry
of Bhipping and Transport
and run them on commercial
lines, 50 as %o meet the
capital dredging requirements
in the country to the extent
possible;

(ii) to assist the Major Ports and
minor Ports, whenever neces.
sury, 1u meeting the mainte.
nance dredging reguirements
and for ths purpose, take
over and/or manage the poris’
own dredger fleet on such
terms and conditions, as may
be decided upon;

(i) to olan and execute inte.rat-
ed dredging assignments in
accordance with the plan pro-
grammes for developmeni of
ports,

It would be seen from the above
that it is not proposed to hand over
maintenance dredging work at the
Indian ports to the Corporation unless
so necessitated by specific require-
ments of a port.

(d) There is no proposal at present
40 hand over the maintenance dredg-
ing requirements of Calcutta or Hal-
«ia to the proposed Corporation.
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Distribution of H.SL, Ferdllizers

1482 SHRI MADHORAM SHAH-
MA Will the Minuster of STEEL AND
MINES be pleased to state

(a) whether any norms and quali-
fications were laid dewn by Hindustan
Steel Limited, Calcutta, for appointing
distributors for distnbution of ferti~
zers, and

(b) if s0, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) and
(b) The policy of Hindustan Steel
Limited 18 to distribute thewr ferti-
lizers through wholesale dealers which
include Cooperatives, State Agro-in
dustries  Corporations and private
parties having sound financial stand
ing and adequate experience

HSL Produced Fertllizers

1463 SHRI BISWANARAYAN
SHASTRI Will the Minister of STEEL
AND MINES be pleased to state

(a) the total quantity of fertilizers
produced by Hindustan Steel Ltd 1n
1975,

(b) the quantity sold through large
business houseg in preference to the
educated unemployed, disabled army
pe::dsonnel or dependents of soldiers,
an

(¢} the reasons for scling the pro-
ducts of Hindustan Steel Limited,
through Piivate Sector?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
( I SUKHDEV PRASAD) (a) The

tal quantity of fertiizers produced
by Hindustan Steel Limited 1n 1975
was 3,46 800 tonnes

{b) and (c) The fertilizers are dis~
tributed through a number of agencies

-
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including co.operatives, State market.
ing agencies and private parhies having
adequate financial standing and the re-
quisite capacity to handle the distribu-
torship éffectively, Mo preference is
being given to large business houses,

Rationalisation of Ports Charges

$464. PROF. MADHU DANDAVATE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to siate;

(a) whether he thas advised the
Chiefs of major ports of India 1o
balance theiy budgets ang ensure that
these porig function not as a utility
service but on commercial hues; and

(b) if so, what will be the implica-
tions of thig approach in terms of
rationalisation of rateg of various port
charges and reduction in agdmunistra-
tive expenditure?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) and (b): During the year 1975-76
the finances of major ports were com.
prehensively reviewed. Ths was
necessitated by the increased liability
on ports due to rise in establishment
costs and substantial increases in debt
charges, dredging costs and general in-
crease 1n the cost of malenals and
operations. The rate  siructure has
also been rationahsed while tapping
resources for add:tional revenue and
‘taking the following into account —

(1) A relationship has been sought
to be established between the
costs of services (or facililies)
and charges levied thereon.

(ii) Ports should have enough re-
venue for money to be set
apart provision of some funds
for development, replacement,
rehabilitation and modernisa-
tion of assets.

(iil) Port ‘Trust Boards while
making the final recommenda-
tions had to take into account

.the repercussions ihat any
drastic changes in the exist-
ing pattern are likey to have
on our overseas trade in gene-
ral and the trade handled in
the port. in partieular.

Ports have also been asked to exer-
cise stricter control on expenditure
through management accounting and
control methods and operate as service
organisations with commercial effici~
ency,

Provident Fung Outstanding Against
Sick Textile Units

1485. PROF. MADHU DANDAVATE:
Wilj the Minister of LABOUUR be
pleased to slate;

(a) what was the amouni of pro-
vident fund arrears at the Cime of
nationalisation of sick textil: units;

(b) what are the latest available
figures regarding these arrears: and

(c) when these arrears will Le clear-
ed?

THE MINISTER OF LABOUR
(S8HRI RAGHUNATHA REDDY): The
Provident Fund authorities have re-
ported as under:—

(a) and (b): A sum of Rs. 741.58
and Rs. 27.83 lakhs was due from the
nationalised sick textile mills as on
31st QOctober, 1975, for the pre.nationa-
hsation and post-nationalisation period
respectively.

(cy Every possible effort is being
made to see that the dues are recover-
ed as earlv a8 possible. As on 3lst
October, 1975, recovery certificates
have been issued under Section 8 of
the Emplovees Provident Funds and
Family Pension Fund Act, 1852 in 68
cases. Prosecutions under Section 14
of the Act. haye been initiated in 84

cases.
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1467. SHRI P. G, MAVALANKAR:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have taken
any concrete gteps to improve and
strengthen the Public Transport sys-
tem in both old and new Delhi during
the years 1974 and 1975;

(b) if so, the broad ocutlines thereof;
and

(¢) whether the improvements, if
any, have led to some efficiency and
order in the public transport net work
in Delhi ang if so, whether the said
improvements will be continued in
Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR SINGH):
(a) Yes,

*(b) The major steps taken to im-
prove the D.T.C, services in the city
are;

¢i) Augmentation of services and
re-structuring of routes under
.. 8 new design system;
1m0nnmumotmd!pﬁhh
improve the maintenance of
the fleet;

: uuramduonn: mm
. under self empldyment stheme
for the un.employed gradustes;

(iv} Introduction of nisht m

) IntroduetiOn of ﬁnt tare sys-
tem;

(vi) Eradication of ulr ponuﬁon by

. taking measures tu minimise
buses emitting excessive
smoke; . )

(vii) Enforcement of queue system
at the important bus stops
with the help of N.C.C., Police

. personnel and Volunteers of
Youth Congress,

(viii) Plugging of leakage of revenue
by intensifying checking sys-
tem,

(ix) In order to contribute towards
Government's concrete steps.
to improve and strengthen
public Transport system in
New Delhi, NDMC had intro-
duced 20 city type buses (10
buses in year 10874-73 and
10 buses in year 1975.76)
under DTC operational con-
trol.
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Reservation of Vacancles for Ex-
Apprentices

1471 SHRI S M BANERJEE
SHRI INDRAJIT GUPTA

Wil the Mimmster of LABOUR be
pleased to state.

(a) whether the Central Apprentice-
ship Council has made a proposal o
the Government of India to make it
obligatory for the industrial umts to
keep 50 per cent of the vacancies
reserved for the ex-apprentices; and

{b) i go, what iz Covernment's re-
achon thereto?

JANUARY 26, 1076
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THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): ()
and (b) No. The Central Apprentice-
ship Council at its meeting held on
31st July, 1975 considered the question
but the consensus was not in favour
of a statutory reservation of vacancles.

Accidents in Coalmines in First Shift

1472 SHRI N K SANGHI,
BHRI R. 8. PANDEY.

Will the Minister of LABOUR be
Pleased to state.

(a) whether Government’s aitention
has been drawn to a study which
reveals that 50 per cent of fatal coal-
mines accidents have occurred in the
first shift 1n the past,

(b) if so, whether Goveinment have
tried to find out the factors that con-
tribute to such occurrences mainly in
the first ghift, and

(¢) the remedial measures now being
proposed to check surn disasters?

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY) (a) and (b)
One of the findings of the study made
by the Chief Inspector of Mines in
India of accidents due td fall of roof
and sides for the years 1873 74 18 as
follows —

“50 per cent fata] aceidents occur
in the first shuit when concentration
of inspection by  higher officials 18
predomnant Naturally, responsi-
bilty for ensuring safe working
place 15 given the least attention on
the vlea that the responsibility can
be divided amongst a number of
officials if any accident takes place*

(c) Several comprehensive sugges-
fions have been made In the aforesmid
Study All Managing Directors and
Senior officers of management have
been addressed on the subject drawing
their attention to the findings of the
Study and Recommendations have
been made for stricter compliance of
the safety statute
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Elimination of Mulii-Point Octral Duty

1473, SHRI M. K. SANGHI- Wl the
Minister of SHIPPING AND TRANS-
PORT be pleased to state.

(a) whether Government have cons-
sidereg the desmrability of eliminating
multi-point octror  duty collections
spread over the different Blateg and
mtroduring a single point central
taxation with a view t> providing un-
hindered road transpert from one
State to another; and

(b) 1f so, Government’s reaction in
this regard?

EPUTY MINISTER IN THE
H:.erHIESTg.Y OF SHIPPING AND
TRANSPORT (SHRI DALBIR
SINGH) (a) and (b) The question of
eliminating multi-point octroi duty
collections spread over the different
States by a single point taxation 1s
under consideration. Meanwhile all
tbe State Governments/Union ‘Terri-
tories have also been requested to con-
sider the possihilty of adopting &
unified checkposts svstem in their
ferntory with modifications if any, to
suit local conditions.

Ticketless Travel in D.T.C.

1474 SHRI N K SANGHI- Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state

(a) whether the Delm Transport
Corporation has mtated a drive
against ticketlesg travel and bringing
to book the conductors who cheated
the corporation;

(b) if so, the outcome of the above
move; and

(¢) whether steps have also been
tsken to improve punctuality and fre-
quency of the DTC buses?

THE DEPUTY MINISTER IN :g
MINISTRY OF SHIPPING
TRANSPORT (SHRI  DALBIR
SINGH): (a) Yes, Sir.
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(b) The intensive checking drive
launched by the Corporation for the
last several months hag considerably
reduced the leakage of revenue by
ticketless travel in the buses and 1s
consldered to be one of the factors
which have geninbuted to increase m
the earnings of the Corporation. It is,
however, not possihle to make an as-
sessment of the exact impact of the
drive m terms of revenue inerease.

(c) Restructuring of routing system,
strengthening of maintenance s stem
and augmenting of the bus fleet are
some of the maior steps which have

immproved the punctuality and fre.
quency of sevices

Direct Telephone Connections from
Gorakhpur to Lucknow or Delhi

1475 SHRI NARSINGH NARAIN
PANDEY Will the Minister of COM-
MUNICATIONS be pleaseq-fo state

(a) whether Government are uwire
that Gorakhpur has no direct tele-
phones with Lucknow or Dell:, and

(b) if so, the action taken in this
regard?

THE MINISTER OF COMMUNICA-
TIONS (DR, SHANKER DAYAL
SHARMA) (a) Gorakhpur has direct
telephone connections with both Luc-
know and Delh

(b) Does not arse

Funciloning of Telephose Exchanges
of Dharenda (Anand Nagar), Nanta-

nawa, Biswa, Barahalganj

1476, SHRI NARSINGH NARAIN
PANDEY Will the Mimster of COM-
MUNICATIONS bhe oleesed to stater

(a) whether Government are aware
that Telephone Exchsmges of Dharen-
da (Anang Nager), Nantonawa, Siswa,
Barahalgenj do not work properly
with the result that consumers do
not get trunk-calls; and
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(b) if so, the steps taken to smeli-
orate the present situation?

THE MINISTER OF COMMUNICA.-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) and (b). Working of
Telephone Exchanges pf Dharenda
(Anand Nagar), Nantanawa, Siswa,
Barahalgan) was earlier affected
adversely by frequent and prolonged
power cuts. Since Emergency, electric
supply pomtion has improved and the
exchanges are now working satisfac-

torily.

Trunk traffic from these SAXs was
hampered by thefts— of copper wire
The incidences of theft have come
down gince Emergency and this has
resulted in increase in the percentage
of effective trunk calls.

Special arrangements have been
made for checking the exchanges
daily by Fault Control Operators at
Gorakhpur, who ring various numbers
of different exchanges regularly. Im-
mediate action is taken to rectify the
faults noticed.

New Post, Telegraph and public
Call Offices in West Bengal

1477. SHRI TUNA ORAON: Wil
the Minister of COMMUNICATIONS

be pleased to state.

(a) the names of places where the
post offices, public cal's offices and
telegraph offices were opened wn 1074-
1975 in West Bengal;, and

(b) the names of places in West
Bengal where such offices are propos-

ed to be opened during 1075-767

THE MINISTER OF COMMUNICA-
TIONS (DR SHANKER DAYAL
SHARMA): (a) and (b). The informa-
tion is placed on the table of the Lok
Sebha,  [Placed in Librory. See
No. LT-10278/78]
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All Indis Youngy Women's Convention

1478, SHRI ISHAQUE SAMBHALL:
Will the Minister of LABOUR be plea-
sed to state:

(a) whether Government gre aware
of the demand made from the plat-
form of Al India Vi Women's
Convention held at Trivandrum in
October, 1975 for 28 per cent reserva-
tion of joby for women in all sactors
of indusiries, educational institutions
and all other servire institutions; and

(b) if s0, Government's reaction
thereto?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
No such recommendation/resolution
has been received by the Government

(b) Does not arise.

Cost-benefit potential of road mileage
vis-a~vis Rallway Mileage

1479. SHRI P GANGADEB Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state

(a) what is the cost-benefit poten-
tlal of the road mileage vis-a-vig the
rallway mileage which have been com
pleted during the last three years m
the State of Orissa; and

(b) the steps taken by Government
to assist Origsa in regpect of finan-
cial assistance 1o streamline the exist-
ing roadways during the Fifth Plan
period?

THE DEPUTY MINISTER IN THE

MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR
SINGH): (a) During the last three
years construction of the rail link

between Cuttack and Paradip, g dis-
tance of 84 31 kilo metres only has
been completed in Orissa State at a
cost of Rs. 10.85 crores The return o»
the investment 18 10.43 per cent (by
the conventional methods). The de.
tails of road mileage completed in
Orissa during the last three years and
the cost benefit potential thereof is vet
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#o -be received from the Government
of Orissa. They will be furnished on
receipt.

(b) Presumably, the Member iz re.
_ferring to the Orissa State Road Trans.
port Corporation. This Corporation
was incorporated in May, 1974. The
Central Government (Railways) paid
Re, 53.52 lakhs to the Corporation
during 1074-756 and 1875-76. The State
Government have asked for Rs, 100
lakhs to be provided during 1976-77.
A provision of Rs. 100 lakhs has been
made for this Corporation in the
Railway budget for 1976.77.

Bale of Maring Training ship Duf-
ferin’

1480. SHRI D. D, DESAL Wil the
Ministey of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government have de-
cided to sell marine training ship
‘Dufferin’ as scrap;

(b) whether the scheme sponsored
by three associations of merchant mar-
Ines to convert the ship into a museum
was considered; ang

(e¢) if so, the decision taken?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M, TRIVEDI)-
(a) and (b) Yes, Sir.

(c) In view of the high capital ex-
penditure (more than Rs. 3 crores)
involved in the Project of beaching the
ship and converting it into a Maritime
Museum, the institutions were not able
to proceed with the scheme and Gov-
ernment then decided to scrap T, S
‘Dufferin’,

Demand made by President of Medical

Council of India regarding opening of
additional Medical Colleges

1481. SHRI D. D. DESAL: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether Government have tak-
en note of the demang made by the

I

President of the Medical Council of
India that there ghould not be any
further addition to the medical colle-
ges for the present; and

(b) it 80, Government's
thereto?

reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI.
LY PLANNING (SHRI A. K. M.
ISHAQUE): (a) The president of the
Medical Council of India stated at the
meeting of the Indian Medical Associa-
tion at Barrtelly n  December, 1875,
that there should be no further in-
crease in the number of medical col-
leges in the country,

(b) The Government is also of the
opimon that there should not be any
increase 1n the number of medical col-
leges m the country and that at pre-
sent the emphasis should be on con-
solidation rather than expansion of the-
Medical Education Programme.

Formation of separate Councils for
Ayurvedas, Unani and Homoeopathy

1482. SHRI D. D. DESAIL: Wil the
Minister of HEALTH AND FAMILY
PLANNING be pleaseg to state:

(a) whelher Government have de-
cided to form separate councils for
Ayurveda, Unanji and Homoeopathy;
and

(b) it so, whether these councils
will ensure at least a modicum of uni-
formity and professional standards in
the practitioners of these systems?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI.
LY PLANNING (SHRI A. K. M
ISHAQUE: (a) There was a proposal
under consideration to comstitute six
Central Councils one each for Ayurve-
da, Siddha, Unani, Yoga, Naturopal‘,hy
and Homoeopathy; but on
tion it is proposed to set up lix
Boards, one each for the systems men-
tioned above.

(b) The modicum of uniformity and

professional standards in the practi-
tioners of Ayurveds, Siddha and Unani
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systems 18 taketi care of by the Cenirul
Counci]l of Indian Meditine and that in
the field of Homosopathy by the Cen-
tral Council of Homoeopathy,

Dévelopment of Roads tn Tribal Areas

1483. SHRI GIRIDHAR GOMANGU
‘Will the Minister of SHIFPING AND

TRANSPORT be pleéasad to state:

(a) whether Government have pro-

posed the plan and priority for the
development of roads in the iribal

(b) if so, whether the money ear-
marked for the same is in addition to
the minimum needs programmes; and

(c) the amount proposed for the
State of Orissa for thig purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR
SINGH): (a) to (c). Roads have been
assigned a position of priority
the scheme of development ol
tribal areas in the 5th Five Year
Plan. But roads required to be
taken up in tribal areas are nor.
mally intended to be developed by the
States concerned as part of the State
Plan Schemes like the Minimum
Needs Programmes and other allied
programmes. The draft Fifth Plan,
however, does include a provision of
Rs. 200 crores for Central assistance
for development of tribal areas in the
States which 18 m addition to the pro-
visions available in State Plan
Schemes like the Minimum Needs
Programmes. The distnbution of this
amount of Rs, 200 crores is, however,
to be made according to certain set cri-
teria and norms like aiding marketing
facilities, creating machinery for libe-
ral credit facilities, etc. On this basis
an amount of Rs. 88 lakhs and 2982
lakhs has been allocated for the year
1974-75 and 1975-76 respectively to the
Government of Orissa for taking up
the following schemes:—

(1) Preparation of projects and
fnitiation of necessary socio-
economic surveys.
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(2) He-organisation aend wtrety-
théning -of . wdministrative
structure,

(3) Preparation of land records,

(4) Betting up  or strengihening
credit-cum-marketing  sfrue-

ture,
(5) Debt.redemption schemes,

(6) Prelminary works on plantg-
tion schemes, -

(7) Execution of minor irrlgatl&n
schemes,

The sub-plan of Orissa for tribal
development projects has not so far
been finalised,

Manufacture of Stainless ang Surgical
Steel

1484. SHRI SHANKARRAO SAV-
ANT: Wil] the Minister of STEEL AND
MINES be pleased to state:

(a) the steps taken or proposed to
be taken to manutfacture (1) stainless
steel and (i1) surgical steel; »nd

(b) the salienti features of achieve-
ments in thig sphere so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) and
(b): Stainless steel 18 presently manu-
tactured in the country by the Alloy
Steels Plant, Durgapur, the Mvsore
Iron and Steel Ltd., Bhadravat:, and
M/s, Mahindra Ugine Steel Co. Ltd,,
Bombay. The Alloy Steels Plant,
Durgapur produce stainless steel in
the form of flat as well as non-flat pro.
ducts, whereas the other two manufac-
turers are exclusively engaged in the
production of non-flat products A
tew other umts are also licensed for
the production of Cold Rolled Stain.
less Strips, based on  imported hot
rolled strips

The total production of stajinless and
heat resistant steel. including surgical
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steel, during the lasi three years has
heen as followss—

(in tonnes)
1972-73 . . . . 3,042
1973-74 . : . . 6,898
07475 . . . . 8,527

The actual production during April-

ber, 1975 was 4,783 tonnes and

it is estimated that the total produc-

tion Aduring the current year may be

about 9.500 tonnes, Separate data on

the production of surgical steel are not
availuble

In urder to hridge the gap between
regquirement and availabihily of stain.
lews steel, a capacity of 70,000 tonnes
of sheets/strips is being created at the
Salem Steel Ltd., The unit is likely to
be commissjoned in the Sixth Plan
perioct. With the commissioning of
this unit and the expansion of Mysore
Iron and Steel Litd.. and Mahindra
Ugine Steel Co., the demand in respect
of stainless sieel within the country is
likely to be met in full in most of the
calegories.

S.T.D. Services to State Capitals

1485. SHRI SHANKARRAO SAV.
ANT: Will the Minister of COMMUNI-
CATIONS be pleased to stale:

(a) when all the State capitals will
be joined to Delhi by S.T.D, service;
and )

(b) the names of State capitals
which have been joined to Delhi by
8.T.D, Service at preseni?

THE MINISTER OF COMMUNICA.-

TIONS (DR. SHANKER DAYAL
BHARMA): (a) It has been decided to
eonnect progressively all State Capi-
tals to Delhi by STD,
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(b) The following State Capitals are
connected to Delhi on STD at pre-

sent:—

Capital State '

(1) Bombay Meharashtre.

(2) Bhopal . Madhya Pradesh.

(3) Chandigarh  Puriab, Haryara & Union
Territory ~ of Chandi-
garh

{(4) Jaipyr - Rajasthan.

(5) Lacknow Uttar Pradesh.

(6) Madras . TamulNadu.

(7) Patna . Bihar

(8) Simla Himachal Pradesh.
(9) Srinagar . Jammu & Kashmii.

Loans and Subsidies t0 Bangladesh

1486. SHRI SHANKARRAO BSAV-
ANT: Will the Minister of EXTER-
NAL AFFAIR be pleased to state! ~

(a) the loans and subsidies given
to Bangladesh so far Curing last three
years and on what terms, and

(b) whether repaymen{ has staried
in respect of any of thece lpans?

THE DEPUTY MINISTER IN TUHE,
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAS): (a) A stale-
ment giving the requisite information
is laid on the table of the Iiouse
[Placed in Library. See No. LT-10279/
76.]

(b) Repayment has slarted in res-
pect of only one loan. viz Rs, 8.1
crores credit granted in 1972 for the-
supply of 5,00,000 tons of crude oil.
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Deaths due to Small-Pex

1487 SHRI BHANKERRAQO BSAV-
ANT Wil the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state how many cases and deaths
occurred in India on account of small
pox during 1873-74 and 1974.75 and
till end of December, 1975°

THE DEPUTY MINISTER FOR
HEALTH AND FAMILY PLANNING
(SHRI A X M ISHAQUE) The re
quired information 18 as follows

Year Cases Deaths
1973-74 1,09,060 17,354
1974 75 1,45,638 25,097
1975 76 130 17
(April ard May 1975

only asthe last case
occurred on 24-5-
1975)

/

Inclusion of Ferry Service im Kerala
under Centrally Sponsored
Schemes

1488 SHRI C JANARDHANAN
‘Wili the Mimster of SHIPPING AND
TRANSPORT be pleased to stale

(a) whether Kerala Government have
requested the Union Government to
provide necessary additional funds for
aits “Augmentation of Ferry Service”
Scheme by including this scheme under
the centrally sponsored schemes in the
Fitth Five Year Plan, and

(b) if so, Government’s response
thereto?

THE MINISTER QOF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H M TRIVEDI)-
{a) and (b) Yes Sir

The Government of Kerala has sub-
mitted a new scheme for beng ex
ecuted under the Fifth Plan for aug-
mentation of ferry services 1n which it
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is proposed to acquire 20 ‘modernised
boats for introducing services on some
ten routes

As the above scheme was not ongi.
nally included in the list of the Cen-
trally Sponsored Schemes of the Draft
Fifth Plan the State Government has
been advised to indicate whether it
will be posmble to a~commodate the
cost of the new scheme within the cost
of the schemes already included in the
Fifth Plan Currently as a policy de-
cision only spill over schemes of the
Fourth Plan are being executed and
the new schemes included 1n the Draft
Fifth Plan will be taken up if the re-
sources position permits the same

Implementation of National Highways
Programme in Kerala

1489 SHRI C JANARDHANAN
Will the Mimster of SHIPPING AND
TRANSPORT be pleased to state

(a) whether the progress in the
implementiation of the National High-
ways Programme in Kera'a has slow-
ed down due to the inadequacy of
funds allocaled by the Umon Govern-
ment and

(b) if s6c whether Government pro-
pose to allot additional funds dunng
the current vear?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR
SINGH) (a) With the comparative
smaller allocations resulting from the
current financial stringency, the pro.
gress 1n the implementation of the pro-
gramme for the develooment of
National Highways in almost all the
States, including Kerala has no doubt
slowed down to some extent though
there 18 no specific report to thic effect
from the Kerala Government

(b) The  original a'location of
Rs 180 00 lakhs for develooment of
National Highways In Kerala in

1975 76 has since been enhanced to

Rs 19000 lakhsg
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Telex Exchinge Ceatres in Kerala

1490. SHRI C, JANARDHANAN:
Will the Minister of "COMMUNICA-
TIONS be pleased to state:

(a) the number and names of the
cities and towns of Kerala which have
telex exchange cenires therein;

(b) whether more such centres are
proposed to be opened in Kerala during
the Fifth Five Year Pl'an period; and

{c) it so, the main features of the
proposal?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) In Kerala, Telex Ex-
changes are working at five places viz.
Alleppy, Calicut, Cochin (Ernakulam),
Quilon and Trivandrum,

(b) and (¢). During the Fifth Plan
period, 50 line Telex Exchanges are
proposed to be opened at Cannanore
and Kottavam in 1876 and 1977-78
respectively,

Employment provided during Emer-
gency

1481. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of
LABOUR be pleased to state:

{a) whether the employment ex-
changes in Delhi and other parts of
the country has provided employment
to various categories of unemployed
persons during emergency;

(b) if so, the figures thereof;

(c) what is the ratio of employment
provided during July to  December,
1974; and

{(d) what are total mumber of per-
sons registered during July to Decem-
ber 1875 and how many of them have
been employed?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY): (a)
and (b). The latest available informa-
tion relates to the period ended 30th
Navember, 1875, During 1st July to
30th November, 1975, 1.82 lakh job-
seekers were placed in employment by

the Employment Exchanges in the
country,

(¢) The number of persons placed in
employment by the Employment Ex-
changeés during the corresponding
period 1st July to 30th November,
1874 was 1.51 lakhs.

(d) Available information relates
to the period 1st July to 30th Novem-
ber, 1975 which was as follows

Registered—25.34 lakhs.
Placed in employment.—1.82 lakhs.

This flgure includes those registered
earlier also. Separate information
about the persons placed in employ-
ment out of those registered during
this period is not available.

Increase in Employment in Organised
Sector

1492. SHRI RAJDEO SINGH- Wil
the Min:ister of LABOUR be pleased
to state:

(a) whether employment in the or-
ganised sector during 1961—73 increas-
ed from 1209 lakhs to 188.2 lakhs at
the rale of 3.8 per cent per year which
18 higher than the growth rate of po-
pulation 1n the country according io
Fehruary. 1975 1ssue of the Reserve
Bank of India Bulletin, and

(b) if so, whether the growth rate
for the private sector was only 27
per cent per year”

THE MINISTER OF LABOUR

(SHRI RAGHUNATHA REDDY):
(a) Yes, Sir.

tb) Yes, Sir.
Construction of Roads in Backward

Reyions

1493. SHRI RAJDEO SINGH Wil
the Minister of SHIPPING and
TRANSPORT be pleased to slate:

(a) whether some criferia 1s laid
down 1o provide funds or financial as-
gistance for construction of roads im
economically backward regions or Dis-
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tricts to bring them at par with tar-
get fixed or evaluated by the latest
Road Cungress, and

{b) if 80, what are those and i
not what 18 the other way to djsburse
it?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI DALBIR
SINGH) (a) and (b) Presumably,
the Member 15 having 1n mind the
36th Annual Session of the Indian
Roads Congress held at Hyderabad
from the 3rd to 9th January, 1976
The Congress 1 a private body regis-
fered under the Societies Registration
Act No XXI of 1860 and matters
discussed by it ut 1ts Annual Sessions
are considered by its Executive Com-
mittee and specific recommendations
made to the Central and State Gov-
ernments concetned wherever neces-
sary It {s undeistood from the Indian
Roads Congress Secretarmt that their
Executive Committee has yet to con-
sider the wvarious matters discussed
at the 36th Annual Session of the
Congress The Government of India
have therefore not vet recerved anv
communication from the Indian Roads
Congresy Secretaliat regarding targeis
if any fixed or evaluated for road
development at the aforesaid Session
In view of this, the question of exa-
minung the wvarious iesues rajsed bv
the Vlember does not arise

Ewmployment where noue in Family 1+
In service

1494 SHRI RAJDEO SINGH Will
the Minister of LABOUR be nleased
to state whether Government propose
to 1-sue direclions to the Public Sec
tor Private Bector and other employ-
ment agencies to fix prioritv in giving
jobs to those candidates in  whose
fami v no body 18 in employment after
obtaining an affidavit alongwith apph
cation 1n ths resvect?

THE MINISTER OF LABOUR
(8HRI RAGHUNATHA REDDY)
There 13 no such pioposal at oresent
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G.81. Survey in Malabar Aves
1495 8HRI C K
will fHe Mintster of
MINES be nleased to state

AN
o m

(4) whether the survey oconducted
by the Geological Burvey of Igydia m
Kerala especially in Malabar area, to
find out the deposits of iron ore, mer-
cury elc has been completed:

(b) it so results of the survey so
far made, and

(c) whether Government are propo-
sing to set uv any new industry based
on these natural resources?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDY®V PRASAD), (a)
and (b) The Geological Survey of
India has conducted already several
surveys in diffment parts of Kerala,
mncluding the Malabar area and more
such surveys are confinuing As a
result of the work done so far, re-
serves of iron ore in Malabar area
have been estimated at 80 mullon
tonnes with an everage 1ron nre con-
tent of about 35 per cent Investiga-
tions for mercuiv have been conduct-
ed 10 Badagara but the result= ob
tained are not promising Besides a
number other minerals hike bauxite
in Cannanore and Fluv Grade hme-
atonee 1r Palshat have alen  bheen
estimated

(c¢) It 1s understood that the Govt
of Kerala mter alia, propose to estab-
lish capauty for manufacture of
Portland cement refactories e*2

New Telephone connection for Delhi

1496 SHRI P GANGADEB Wil
the Mini ‘er nf COMMUNICATIONS
be pleased to state

(s} the total number of telephone
connections that will be available for
Delhr under the new exnansion pro-
gramine*
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{b) the pnumber of new connections
and new exchanges which will be giv-
+n and installed during the next twelve
months; and

(c) the efforts which are being made
to meet the total demand by the pub-
lie?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) and (b), During the
next 12 months about 15,000 to 20,000
additional telephone connections
would be made available in Delhj
under the current expansion pro-
gramme., These will be given from
existing exchanges, on their expan-
slon, and from the {following new
exchanges: —

Idgah I1—10,000 lines capacity,

Janakpuri MAX 1I—400 1lines
capacity,

Hauz khas—2500 lines capacity.
Shaktinagar—1200 lines capacity.
Badli MAX II—200 lines capacity.

Janpath I1I—3000 lines capacity,
(c) Constant efforts are being made
40 insta] more exchanges and expand
the capacity of the existing ones,

gsubject to availability of resources, so
as to meet the growing demands.

Upgradation of opthalmology Depart-
ment of Medical College Darbhanga
Bihar

1497. SHRI BHOGENDRA JHA:
Will the Minister of HEALTH AND

130

upgradation of opthalmology depart-
ment of D.M, College Darbhanga
(Bihar) as a part of the Nationa] Plan
for the prevention of Blindness; it so,
facts thereabout and Government's re-
aclion therein?

THE DEPUTY MINISTER FOR
HEALTH AND FAMILY PLANNING
(SHRI A. K. M. ISHAQUE): No such
proposal is under consideration of
Government,
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Opeaing of mew Post Offices and Pub-
lic Cail Offices in Bihar

1489, SHRI BHOGENDRA JHA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the list of the new branch post
offices opened or ssnctioned during the
last three years or pending considera-
tion for sanction in the districts of
Madhubani, Darbhanga, Samastipur
and Sitamarhi in Bihar; and

(b) whether it is propesed to open
public call office at Bisfi and Babu
Barahi, both block headquarters in
Madhubani district of Bihar and con-.
nect Shahrghat P.CO. directly to Ma
dhubani via Benipatti?

THE MINISTER OF COMMUNI- ~
CATIONS (DR, SHANKER DAYAL
SHARMA): (a) The infomustion is
given below:—

District P.Os. hzndl
opened/ up L
TR
a:udn; ation
1973
to 1998
Madhubani . . B 8
Darbhanga . . 2 18
Samastipnr . . 3 5
Sitamnrhi . . 16 3

{b) Proposs! to open a Public Call
Office at Babu Barahi has been ap-

proved, The proposal relating to
Bisfli i under examination. Proposal

to connect Shaharghat directly to
Madhubani via Benipattl is not justi-
fled on the hasis of existing traffle,

MR. SPEAKER: Now, papers to be
Iaid on the Table,

@t wm fay W (when)
wens wgiea, v oW gw fafrex
Y TF 991 &7 Jaqa T Q® K A
IE Xy oy fe dary, wex wAw F
ﬂmm’ﬁa’“ﬂﬁo HqrEe
Qo ¥ gra wrE Aryw Ay &1 Hbew
WY Sgar T 9T § §9 srhr e
98 Sy o WK To WYX WHAFA
A ¥ 9 & 9% g §

R AR w7 e
SEW &7 A7F g §4  You cannot
raise it just now. It {s not proper to
raise it at this #tage A call-atten-
tion notice was given, but I have not
accepted it. Vesterday, the House
discussed it.

Papers to be laid on the Table,
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Axwyan Berort or DEpn Umean Axy
Gosaaaston, New Dreuer won 1074-75

THE RINISTER OF WORKS AND
HQUSING AND PARLIAMENTARY
AFFAIRS (SHR! X. RAGEU RAM-
AIAH): I beg lo lay on the Table a
copy of the Annual Report (Hind: and
English versions) of the Delhi Urban
Art Commission, New Delhi, for the
year 1974-75, under section 19 of the
Delhi Urban Art Commission Act,
1974 [Placed in Library, See No,
LY-10283/176).

Reviews AND ANNUAL RPORTS OF
Inno-BurRma PemrorteM Co. Lo,
CarcurTa ror 1974, InpIAN Om Cor-
rorATION LD, Bomeay rom  1974.75,
HINDUSTAN PETROLEUM CORPORATION
Lo, Bomsay ror 1974, CocHiN Re-
FINERIES LTD, ror 1-9-73 To 31-874,
ENGINEERING TNmIA L1p, NEW DELHX
ror 1974-75 anp Luerrzor INpra Lo,
BomBay ror 1974-75.

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): I beg
to lay on the Table a copy each of the
following papers (Hindi and English
versions) under sub-section (1) of
section 618A of the Companies Act,
1068: —

(1) (a) Review by the Govern-
ment on the working of the
Indo-Burma Petroleum Com.
pany Limited, Calcutta, for
the year ended 31st Decem-
ber' 197‘.

(b) Annual Report of the Indo-
Burma Petroleum Company
Limited, Calcutta, for the
year ended 31st December,
1974 along with the Audited
Aceounts and the comments
of the Comptroller and Audi-
tor Genera] thereon, [Placed

in Library. See No, LT«

({i) (a) Review by the Govami-

(b) Annual Report of the Hindus

Limited, Bombay, for the year
ended Slst December, 1074
along with the Audited Ao+
counts and the comunenis of
the Comptroller and Auditor
General thereon. [Placed 8
Library. See No. LT-10288/
78],

av) (a) Review by the Govera.
mrent on the werking of the
Cochin Refineries Linited,
for the period 1st September,
1978 to B8let August, 1074,

(b) Annual Report of the Cochin
Reflneries Limited, for the
period 1st September, 1878 to
81st August, 1974 along with
the Audited Accounts and the
comments of the Comptroiler
and Auditor Geneml thereon,
[Placed in Library, See No.
LT-10267/76).

v) () Elviwby:&eam.
ment on the working of the
Engineers Indla Limited, New
Delhi, for the year 1074.78.
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[Shri Ziaur Rehman Ansar]]
(b) Annusl Report of the Engi-

General thereon. [Placed in
Library. See No. LT-10268/
781,

(vl) (@) Review by the Govern-
ment on the working of the
Lubrizol India Limited, Bom.
bay, for the year 1074-75.

(b) Annusl Report of the Lubrizol
India Limited, Bombay, for
the year 1974-75 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon
[Placed in Library. See No,
LT-10289/76].

NorricaTioNs UxDer MRTP Act, 1069
AND REporT OF PHmLreg INpIa Lrp,
Bomeay, AN1L Starcr Prooucrs L.,
ARMEDABAD, ATUL PROpUCTS LTD,
AHMEDABAD, Inpia PsTONg LD, Map-
RAs, Brrea Jure Mre. Co. Lan.,, Cav-
CUTTA AND CEINTRAL GOVERNMENT'S
ORDERg THEWEON AND STATEMENTS FOR
DELAY IN LAYING

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on the
Table—

(1) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under sub-sec-
tion (3) of section 87 of the
Monopolies and Restrictive
Trade Practices Act, 1060:—

(i) The Monopolies and Res.
trictive Trade Practices
Commission (Recruitment
of Memberg of Staff)
Rules, 1974, published in
Notification No. G.S.R. 178
in Gazette of India dated
the 18th February, 1974

(i) The llannpmc. and Bhess!
trictive Practices

Guwm
WM =
published i’ ﬁmﬁu&
No. Gmmmuum
of India dated the st

ember, 1978, mmdm
?‘i;:raru See No, L1-102%/

() A steterrent (Hindi and
English versions) showing
reasons for delay laying the
Notification mentioned ut (1)
(i) sbove.

(3) (i) A copy each of the follow.
ing Reports of the Monopolies
snd Restrictive Trade Prac-
tices Commission under sec-
tion 62 of the Monopolies and
Restrictive Trade Practices
Act, 1060: —

(a) Report under section 22
(38)(b) of the said Act in
the case of M/s. Philips
India Limited, Bombay and
the Order dated the 5th
July, 1975 of the Central
Governmeny thereon,

(b) Report under section 22
(3) (b) of the said Aect in
the case of M/s, Anil Starch
Products Limited Ahmeda-
bad and the Order dated
the 9th January, 1976 of the
Central Government there.
on,

(c) Report under section 21
(3) (b) of the said Act in
the case of M/s. Atul Pro-
duets Limited, Ahmedabad
and the Order dated the
S1st October, 1875 of the
Central Government there
on,

(d) Report under section 21
(3)(b) of the said Act In
the case of M/s. India
Pistons Limited, Madras



wnd the Order dated the
21st June, 1875 of the Cen.
tral Government thereon.

(e) Report (Hindi wversion)
under section 22(8)(b) of
the said Act in the case of
M/s. RPirla Jute Manufac-

Calcutta and the Order
dated the 8rd May, 1074 of
the Central Government
thereon,

(ii) Four statements (Hindi and
English versions) explaining
the reasons for not laying the
Hindi versions of the Report
and Orders of the Govern-
ment thereon simultaneously,
mentioned at (a), (b), (c)
and (d) above. [Placed mn
Library. See No. LT-10271/
76].

CERTIFIED ACCOUNTg OF P0osT GRADUATE
INsTITUTE OF MeEDpIcAL EDUCATION AND
RxszAncH, CHANDIGARH FOR 1073-T4

witH Avunrr ReporT .

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. M.
ISHAQUE): I beg to lay on the
Table a copy of the Certified Accounts
(Hindi and English versions) of the
Post-graduate Inshtute of Medical
Education and Research, Chandigarh,
for the year 1973-74 together with
the Audit Report thereon, under
gub-section (4) of section 18 of the
Post-graduate Institute of Medical
Fducation and Research, Chandigarh
Act, 1968, [Placed in Library, See
No. LT-10272/76],

(CoNTROL) ~ AMENDMENT

ORoER, 1076

FERTILIZER

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): 1 beg to lay on the Table

Papers Laid MAGHA 9, 1897 (SAKA)
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1
8 copy of the Fertiliser (Cllp‘l?l)
Amendment Order, 1076 (Himi™ gnd
Englishe versions) published in Mobi-
fication No, G.5.R, M(E) in Gazette of
India dated the 14th January, 1876,
under sub-gection (8) of sechion 3 of
the Essential Commodities Act, 1985
[Placed in Library. Seb No, 'LT-10278/
76,

REVIEW AND ANNUAL REPORT OF BHARAT
ALoMinium Co. LTp, NEW DELuz FOR
1974-T8

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND. MINES
(SHRI SUKHDEV PRASAD): 1 beg
to lay on the table a copy each of the
following papers (Hindi and Einglish
versions) under sub-gection (1) of sec-
tion 619A of the Companies Act,
1856:—

{1) Review by the Government on
the working of the Bharat Aly-
miniumm Company Limited
?;w Delhi, for the year 1974-

(2) Annual Report of the Bharat
Aluminium Company Limited,
New Delh, for the year 1974-
75 along with the Audited Ac~
counts and the comments of
the Comptroller ang Auditor
General thereon. [Placed in
Library. See No. LT-10274/
761.

ANNUAL REPORT oF INDIAN COUNCIL OF
SociaL ScCIENCE RESEARCH, NEw DELHMI
FOR 1874-75

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE D%
PARTMENT OF CULTURE (S8HRI D.
P YADAV): I beg to luy on the
Table a copy of the Annusl Report
(Hindi and English versions) of the
Indian Council of Social Science Re.
search, New Delhi, for the year 1974-

76. [Placed in Library, See N .
10275/176]. *9%0: &F
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1243 hes, BIR furthér 1o amend the Mnfien Fendl
INDIAN PENAL COBE (AMEND.

MENY) SILi (i) EviozNce stromg Jomer COMMIYTRE

1) Revenr or Jomxr COMOSTyrEr SHRL B, 8. SHURKLA : 1jmg o lay

{ on- the Table the recoxd of evidence

SHRI B R. SHUKLA (Balirsich): & wummmqmnum

beg to Jlay on the Table & copy of the

Report of the Jolnt Committee on the Penal Code,

S ——

LEAVE OF ABSENCE FROM THE SITTINGS OF THE HOUSE
MR, SPEAKER: The Committee on Absence of Members from the Sittings:
of the House in thelr Twenty-thind Report have recommended thut leave of
absence be granted to the followingtwenty_one Members for the perivd in-

(x) Shri R. R, Sherma, .
(2) Shri Mahadeepak Singh Shakys .

(3) Shri Jyotirmoy Bosu .

(4) Shri Hukam Chand Kachwai
(s) Shri Mukhtiar Singh Malik

(6) Shrl Bhagitath Bhanwar

(7) Shri Madhu Limaye .

(8) Shri Atal Bihari Vajpayee .

(9) Dr. Laxminarayan Pandeya

(ro) Shrimati V. R. Scindia

(21) Shri Rasikial Parikk .
(12) Shri Sharad Yadav

(13) Shri Morarji R, Desai

14) 8bri A, K. Gopalan .,

dicated against each:
+ armst Jaly to 7th Augast, 1975 (chmh:&:doa)

"'fnl""m January to stﬁ %wmmmms:uun)

. 3::;31 975 (Fourteenth Sessicn) ard
mmn-y to st

Febmuy 1976 (Fifternth Ses=

. 318t J'n}y to 7th August, 1975 (Fourteemsh Sessicn).
. 218t July to 7th August, 1975 (Fourteenth Session
(Rifteent

st)lf January to sth , 1976

. 218t ]'ulth 7th Ansmt, 1975 (Fourteenth Session

January to sth February, 1976 (Fifteent

Sessi

. i} s é h
z“utnd July to Tth August l%: Iem Session)

) h January to sth 976 (Fifteenth

. 218t Iuly to 7th August :gtg L’meh s:mrn)

sth_ Jenpary to ruary, 1976

. 218t uly to oyrteenth  Session)
sl Ianm t0 ggmnry, 1976 (Fifreenth

.amltuytommnrﬁm ourteenth  Session)

g:eu;' sth January to st! s 1976 (Fifteenth

jomn).

. 5th January to sth Febrrary, rg76 (Fifteenth Session).
. 32met July to 7th Aug t 1975 (Fourteenth Session)
» 19” mﬂh

and st Jauvavy to oth T
Session).

: to 7th August, 197§ (Fourteenth Session)
sth August oy gs n

and sth January to » 1976
Session).

+ $th January to sth February, 1976 (Fifteenth Session),.
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(15) Sterd Mt Dandavite sth Aun;:;to 7th % W
Session),
(1€) SkriRemDban . . . sth Auvgust to 7th ma, :
=d
Rl RS
(17) Shei Shysmmandan Mishea sth Avgust to m W
.3, Iy 5
(18) ShriRobinSen . . . sth Jenuary to sth Bcbouiry 1976 (Fifeeer) & evex),

(19) 8bri Phool Chand Verma .
(20) Shri Jagaonathzao Joshi
(1) ShriPiloo Mody .

12.04 hre.
PUBLIC ACCOUNTS COMMITTEE
HUNDRED AND EIGETY-SEVENTiZ REPORT

SHRI H. N. MUKERJEE (Calcutta-
North-East): I beg to present the
Hundred and eighty-seventh Report of
the Public Accounts Committee on
Chapter 1I of the Report of the Comp-
troller and Auditor General of Indfa
for the year 1972.73, Union Govern-
ment (Civil) Revenue Receipts Volume
II, Direct Taxes—Corporalien Tax re-
]ating to the Department of Revenue
and Insurance.

—_—

COMMITTEE ON PUBLIC UNDER-
TAKINGS

SEVENTY-SEVENTH REPORT AND MINUTES

SHRI K. NARAYANA RAO (Bobil-
1): I beg to present the following
Report and Minutes of the Committee
on Public Undertakings:

(1) Seventy-seventh Report on
Steel Authority of India Limi~
ted,

(ii) Minutes of the sittings of the
Committee relating to the
above Report.

sth January to sth Pebruscy, 1976 (Piftenth, Sr-siou)-

. gth January to sth February, 1976 (Fiftmenth § sjon)e

arst July to 7th A
:mﬁgllmm:?l:r

bmo Gﬁf

MR. SPEAKER: Now, we coniittie
with the discussion on Statutory Reso.
lution regarding Prevention of Publi=
cataion of Objectionable Matter Ordi-
nance and Prevention of Publcation of
Objectionable Matter BIll

The time allotied was teo 3
time already taken is one hmmm&e
minutes; the balance is only thirty
minutes, Shr1 H, N. Mukeriee ‘to-
continue with hig speech.

SHRI S. M, BANERJEE (Kampux):
Sir, this 18 a very important matier,
ge have tabled several amandments.

e request lhattwohnugm*mg‘!
be given for this.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY

AFFAIRS (EHRI E. RAGHY "
IAH): Sir, the total time ¢ for
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] the thrée Bills put together was sk
hours; this has slready exceeded by
half an hour, bui that does not mat-
ter. There ere some twa-three hon,
Members from the Opposition who have
given thelr names and who want to
speak. 1 have no objection to extend
the time by half an heur and then call
the motion for conmsideration because
the clauses will take some time and
the third reading will take some time.
We are already shert of time. The op-
position Members who have given their
names may be called and 1 have re-
uested our Members not to insist. The
time may be extended by half an hour.

MRB. SPEAKER: J tlink, we will
have another thirty minutes.

SHRI H. N, MUKERJEE (Calcut-
ta—North-East): Mr. Speaker, Sir, last
night, I said only one sentence which
was to the effect that we have seen a
triple tragedy being enacted with the
Government abolishing the Press
Council—not a satisfactory proposition
—tben abolishing the protection to
honest reporting of parhamentarv pro-
ceedings and then pushing through
this Prevention of Publication of Ob-
jectionable Matter Bill—~the most ob-
jectionable piece of legislation—and
this triple tragedy is indeed something
which I fear, we may have to mourn
later on with some detriment to the
interests of owr country.

Slr, the Press Objectionable Matter
Act was put forward as a combination
of the 1831 Act under the infamous
rule of the foreigner. The 1851 Act,
which had been characterised by some
Memberg of the Congress Party even
as a black Act, and then with some
special additions which my friend, the
Minister’s ingenuity has Leen alle to
formulate, the result is a Bill which as
some of our friend said yesterday, goes
against the grain of decency and demo-
cracy, I put it strongly, because we
do not require in the year of grace
1976 legislation of this sort as a per-
manent fbature of the Statute Book

Government ifsel? puts forward, The
definition of ‘objectionable matter has
been, made that even legitimate trade
union activity can he prevented, but I
am not going to labour this point
which has already been mentioned i
some detail by our friends yesterday,
But thig provision about incitement by
any person to interfere- with the
production, supply or distribution of
food or other essential commuodities or
with essentlal gservives is obviously
aimed at activity nn the part of the
trade unions and also {o prevent publi-
cations of reports ang comments on
the struggles of workers. I know the
Minister would say that that is not
the intention. But we should judge
the government only on the basig of
what they have been doing so far and
not merely by what ithey are profes-
sing to do. And I say this is because,
confining myself to the subject under
discussion, Government have told us
that they were very serious about the
Press Council’s idea. They had adopted
the Press Commission’s recommenda-
tions and set it up and they
had put into cold storage the
Act, the Press Objectionable Mat-
ter Act which was there. They
expecled the Press Council to function
In a responsible manner, but it did not
do so therefore, they are getting rid
of it and reviving the objectionable
matter legiglation. Ycu will forgive
me if I say that this is not a very
honest way of proceeding. The Press
Commission reported as far back as
1854 and in the Press Commission report
there was a note by four Members,
Acharya Narendra Deo, the late Shri
Jaipal Singh whom we all kriew so well
in this House, Shri Chalapati Rao and
Shri A. D. Mani who 1s funtioning even
now 88 g very capable journalist and
they had recommendad a whole pack-
age of ideas. They wanted elimivation
of the Preas Objectionable Matters Act
and they hag asked for what they
called ‘a wide re.organizadlon of the
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Objectionable Matter Bill
functions” which would be aefined for
the Press. 1 am wauoting from their
words:

“In the wide re-organization whicn
is being recommended and which we
hope will be carried out, the rela-
tions between the Press, the Gov-
ernment and society should not be
handicapped by the 1aistrust embo-
died in the legislation like the Press
Objectionable Matter Act.”

This was followed much later in
1971 in July when the Government,
when Shrimati Nandini Satpaty was
the Minister in charg=, announced in
Parliament its intention to curb the
Press monopoly. In August 1971 the
draft proposals were disussed by an
informal group of Ministers among
themselves. Now, shortly afterwards,
a group of Indian editors, perhaps
briefed by the Manila-based Press
Foundation of Asia, went on a depu-
tation to the Prime Minister and op-
posed the proposals, and heaven knows
why, but we could giiess the reasons.
In November 1971, the Government
announced a committeg of Ministers to
process the proposals fur delicking
the Press from industrial houses and
diffusion of its ownershin. Now Gov-
ernment made this brave proclamation
about diffusion and delinking but in
the result, we discovered that the news-
paper proprietors kept up their cam-
paign, a Bill which had been drafted,
put on the agenda of the Lok Sabha
in the monsoon session »f 1972, mys-
teriously disappeared snd was with-
drawn overnight and now, ifispite of
the recommendation of the Fact-finding
Committee on Newspaper Economics,
the question of delinking and diffusion
ie not being tackied by the Govern-
"ment. On the contrarv. big money
" interests in the newspapers are not
~ being fought at all, while by repudiat-
ing the authority of the Working
Journalists’ own organization, hy re-
fusing them tn have anything to do
- with the Press Council, by itself man-
"‘ning the Press Council in a manner
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which meant its own demise, the Gov-
ernment has now come forward to say
that the Press Council coes not work,
that ‘our attempt to be liberal towards
the Press and to have a 1e-organiza-
tion of the relationship between Press,
Government and society can now wait
for ever’, and in the meantime, the
Press Council goes, the precious right
of the Press to faithfully report the
parliamentary proceedings goes and,
under the name of objectionable mat-
teres, all kinds of things are being
sought to be prevented from publica-
tion. This is by no means an upright
way of proceeding.

Yesterday, my friend Shri Erasmo
de Sequeira offered a bet which I do
not know if my purilaniz friend has
taken yp the bet but the newspapers
today show how reportinig of parlia-
mentary proceedings is conducted. Our
model of ‘Satyameva Jayate' will be-
come rather bad if Government
proceeds in this direction at this rate.

In the definition of
matters again we find—

objectionable

“bring into hatred or contempt, or
excite disaflTection towards, the Cov-
ernment established by law in India
or in any State thereof and thereby
cause or tend to cause public disor-
der;”

This comes under ‘he mischief of this
Act. My friend Dr. Sharma is here.
He is a jurist of some distinction. I
do not know how this sort of a thing
Can go on.

Many years ago. there was a deci-
sion in the Supreme Court given by
Justice Patanjali Sastri. He had tried
to give an intellectual logic and put
spirit. therein. He, therefore, said
that if relative minor hreaches of peace
of a purely local significarice happen,
then, they have fo be treated very
differently from t*hosz things which
violate the security of the State. We
are gll with you. Mr. Shukla. We are
with your colleagues if something
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happens which affects the integrity ol
the State, which prejudices the effort
of our people to reconstruct their life
which is endangered b: neo-fascism at
home and abroad. We are willing lo
‘join hands with you but you are mak-
ing it impodssible for the people to
come together in support of whatever
policy you profess you wish to achiéve
but you are trying to penalise every-
3.hing. Justice Patanjali Sastri had
very correctly said: “We are of opinion
that unless a law restricting freedom
of speech and expression is directed
solely against the undermining of the
security of the State or the overthrow
of it, such law cannot fall within the
reservation under Clause 2 of Article
19 although the restrictions which 1t
seeks to impose have Lkeen conceived
generally in the interest of public
order.”

My submission is we can under-
stand the paramount requirements of
national Government. Bu! in the name
of public order, in the name of mpeace
and prevention of disaffection, I am
not going {o permit to the extent of
my capability, all this kind of legis-
lation to go through without the
strongest possible protests against it. 1
know also that Governme:t would say,
this is an emergent period when we
are in need of a great deal of wea-
ponry in order to put down hostile
elements. But is this the way in which
you proceed to put down the hostile
elements? So, then, I do nol know
how the judiciary would cortinue to
function and what would happen if
things are brought before the court
when the emergency is lifted. Some
time or the other emergency will have
to be lifted and this legislation, if put
on the statute book, would come under
the mischief of judicial withhnlding of
sanction in regard {o its legitimacy
because it ecan only function for the
interim period, otherwise it goes
against the grain of decent political
and other kindsg of aclivities.

JANUARY 29, 1976
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I find also how in this definitlion
there are blanket provisions which
want everything to be done by the
Goverrment representatives and im-
munities are offered tn all sorts of
people, their dignitaries. But there
must be some limit. It is given here—

“incite any person or any class or
community of operscns to commit
murder, mischief or any other
offence, or

are defamatory of the President:
of India, the Vice IFresident of India,
the Prime Minister or any othe.
member of the Council of Ministers.
of the Union, the Speaker of the
House of the People or the Governor
of a State,”

I do not know to what a pass we have
come in our public life. I cannot
understang how thig can be put into
thig legislation. My friend Mr. Shukla
from the congress zide also had scme
difficulty in stomaching this matter.
How can we accept this? After all I
am referring to something which was
said in the House in 1956 when
Feroze Gandhi's Bill was made into a
law when he had quoted from that
authority on libel and slander Blake
Odgers and these are the words: *“Who-
ever fills a onublic position renders
himself open to public discussion. Fe
must accept an attack as a necessary
though unpleasant »ppendage to his
office.”” He had quoted also that the
‘public conduct of every public man
is a matter of public concern.” I do
not know if the President needs a verv
special shield. Who is ever going to
unnecessarily malign the President or
the Speaker or the Chairman of the
House? Why do we think of these
eventualities which would be so rare
as to entitle vou to have the genero-
sity, the magnanimity, the good sense,
the wisdom. to overlock or to take
special steps on very extraordinary
nccasions? But in regard to a Prime
Minister and Members of the Cabinet.
Members of the Cabinet everyvwhere
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in all the States belonging to ciiferent
parties, jextaposition of all sorts and
conditions of men and wemen, where
are we, at this rate, Sir? And to the
Prime Ministey herselt I had occasion
10 teld publicly as weil as in private
thai even as we support her for her
basic policies taere are many things
which we just cannot support and we
.have to shout against her. So I can-
not for the life of me understand how
1o shout against the policies of a pub-
lic person as the Prime Minister of
the country is to invite ithe anger of
the law. I do not understand this.
Are we saying goo#-bye to all that is
done in normal political discussion?
Anything could he misinterpreted
when, I quote for example and I stand
by every syllable of what I wrote in
regard to the Prime Minister, [ said
for instance that the Prime Minister
is entitled to have his foliowers Lut
they should be men and not minions.
I stand by that sort of statement and
it is a civilised staterent howsoever
¢ritical it might be. And I make a
distinction in times cof emergency like
the present, when ‘he future of the
country is in jeopardy, what is neces-
sary for the development uf the country
is entitledq to have his followers but
the people and what goes against the
basic interests of fhe country, why
should we be manacled in this fasion?
I myself do write beoks and things
from time to time. How {he devil do
I write a book on Parliament for inst-
ance? You and I Sir, have been in
this House for quarter of a century or
so and suppose we wish to write on
Parliament, that would imply reflec-
tions which some people particularly
of the censorious sort, who are now
put up in order to operate these cen-
gor legislation, would interpret to be
something against the interest of the
country. So are we to be manacled.
dumb-tied and all the rest of it? I

am not going as far as it is in my
power to say, I am not going to
accept this without the sirongest

possible protest against it. Therefore,
I feel, this is going a little too far. I
find some of my friends are willing to
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perhaps let ofi the Prime Minisier and
to have the Act on the other colleagues
in the Cabinet or in the diiierent
States. Personally, Sir, 1 do nol
understand it because I do not feel so.
I guoted Blake Odgers to show how a
person in that kind ol authority can
take blows. I can give a blow and
take it back, Sir, because, that is the
essence of Parliamentary fighting. In
public life, Sir, that always happens
and if anybody makes a crude black-
mailing attack—I am very distressed
to hear of many blackmailing attacks,
I am not sure against the Prime Minis-
ter, but against Members like Mr.
Salve. I am very much distressed by
these blackmailing things. But they
recoil on the blackmailer. If the Prime
Minister is badly maligned by anybody
the malignment recoils on the malig-
nee, if the Prime Minister is a big
enough person to ignore 1t. But I do
not know, Sir, because, now there is
a different atmosphere. For Mr. Vidya
Charan Shukla I have developed over
the years a certain kind of personal
feeling akin to  affection. Ewven the
other day he was opening an exhibi-
tion ‘Last 10 years of Achievement’
and there he happened to say, perhaps,
only to applaud the work of {he Prime
Minister’'s regime that in the last ten
years, India has achieved mcre. In
the last one thousand years, so many
things have happened.

There is a report in the Statesman.
If he was misreported by the miserable
scribes, I am not responsible. This is
the atmosphere in which we are work-
ing and this lays dewn the norms
which make it possible for the censor
sitting upstairs or wharever he is fune-
tioning to look at this,

We have been gagged for ever and
ever, what we say in the House never
appears in the papers. And nobody
will have the knowledze of what is
happening here unless Mr. Shukla and
the espionage people say something to
the Home Ministry or do something
about us. We get no compensation in
Parliament. Our peonle don’t even
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know what we say or what we do not
say about it. What I wish 1o tell not
only Mr, Shukla but also the Prime
Minister, particularly, is this. It is
no use merely applaceding what you
are doing or what you are likely to do
or what you are promising to do will
not produce the rightful eifect. Go to
the cinema. Look at the films that you
are showing. The Fiimg Division will
watch the titters and giggles which
sometimes they try to bhide. Even in
Delhj the people are not non-confor-
mists, they are lawabiding—most of
them are Government servants. This
iz the sort of thing that you will find
happening. Beware of this sort of
thing. Have an upright propaganda,
talk about the things which we wish
to achieve ang it is with the assistance
of the people that we are going ahead.
Yesterday, I said that revolulion was a
most authoritarian thing in the world.
I am ready to accept any authoritarian
restrictions provided some revolution
ary changes are properly keing put into
effect. I am ready to concede that
revolution. Revolution does not take
place like this. I wish to add: as
Bernarq Shaw said that we are zll
impatient for the revoluiion. We are
all cowards who wish the revolution
to happen in as gentlemanly a manner
as possible. We can also fight in as
gentlemanly a manner as possible. T et
us have the revolution in a gentleman-
1v manner where the penple know that
things are permitted freely. Let us
make up our mind aboui war on those
hostile elements who. under the cleak
of so many pomposities are trying to
pursue the neofascist line in alliance
with certain foreign elements which
the Prime Minister from time to {ime
is trying to identifv with the kind of
courage and character which T am
readv to aoolaud. T am readv to ao-
plaud whatever i< being done brsically
for the good of the country. But, it
seems to me that I am not geing to
suhmit to a halleluiah of whatever is
being said from certain sources. That
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will not deliver the goods, that will
actually deter our people from geing
ahead in the right manner. Now that
you are not in a mood and, perhaps the
House is not in a mood, to give me
greater indulgence T would just spme
up by saying that lais Government
hag passed these three pieces of legis-
lation which they are putting on the
statute book quite gratuitously and
without provocation, I say that this is
something which just should not be’
there, let us make sure that our reo-
ple’ fight because they like to fight this
grumbler's army, they know what they
fight for and they love whal they can.
This is what we want to inject into
the minds of our people. If we do
that, then we need nct be afraid of
those hostile elemenis to whom you
are giving importance beyonq al| pro--
portion. And that is being done
because of, what I said yesterday,
guilty conscience on the part of gov-
ernment. Have a little more courage
and confidence. Then alone with
character, you can go on to mobilise
the help of our peonle into our march
towards a belter India.

MR. SPEAKER: T would request
vou, Mr. Agarwal to be brief

SHRI VIRENDRA AGARWAL (Mo-
radabad): It was really a compliment
when the Minister. Shri Shukla. des..
cribed by speech yvesterday as ‘totally
irrelevant’. The Minister practically
failed to meet my arguments on
merits and therefore, he had no other
choice but to make a scandalous and
objectionable remark. The moment T
mentioned that corrunt ministers must
be exposed, T found him baffled. T do
have great respect and admiration for
his character and integrity. But, his
annovance has convinced me that he
has grave doubts about himself. T do
not know why the Minister. Shri
Shukla who is sn fond of embloving.
scanda'ous or objectionable remarks
has been entrusted with piloting this
Bill on Ohjectionable matters. It is
rather a sad commentary on the func-
tioning of this entire Government. Sir;
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Indian people. It is rather unfortunate
that his democratic spirit has dis-
appeared altogether so soon.

Sir, the Prime Minister has been
asking for an assurance from the
Opposition to abjure violence While
we have always been opposed to
violence and have condemned it when.
ever it hes occurred anywhere m
the country but a senior Congress
member vesterday pleaded for Danda
democracy in this country In fact,
it 1s the Opposition which shou'd
demand an assurance from the ruling
party to abjure violence This authn-
ritarian attitude on the part of the
rulers has translated the demoeracy
into a despotic rule

The Prime Mimster shou'd better
mitiate a dialogue for national re-
conciliation The earlier she does, the
better it wou'd be Any further delay
would actually complicate the matters
Let all political and social workers be
released and censorship be Lfted so
that all parties coulg sit around and
discuss more important 1ssues facing
the nation today.

This particular Bill, T feel, is not
only barbarous and abnoxious but
also vernicious. I would simply like to
ask four statements from the hon.
Minister which are based on hard facts
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Objectionable Matter Bill
from the Government reports which
not be palatable to the Govern-
I would like to know whether
are really objectionable matters
The first question I want To
. (I) the major achievement
decade is that those living
e poverty hine have shof up
to 66 per cent; Secondly
whether stag-flation is largely res-
ponsible for growing unemployment in
India. The number of these registerel

i,

farming really implies unremunerative
prices for his produce; and fourthiy
whether it will enhance the prestige
of this Government or cause dis-
satisfaction towards the Government
it this House exposes the corrupt
Ministers These are the four state
ments which I have made and I would
like to know whether they are objec-
tionable matters or not My impression
15 they have already been declared
objectionable matters by the Centre.
1f this 18 the situation what shall we
talk about in this country You say
there is democracy. Nothing 15 being
done to curb the freedom [ think
the hon. Minister has been dning noth-
ing but msleading this house and
hoodwinkeq the whole nation Let
us be very clear about it that now
this nation is not allowed 1o talk any-
thing about the poor and about those
ideals for which we have b~en talking
for centuries

Sir, when there 18 a lot of talk about
objectionable matter I simplv want
to ask the question if you do ~ot allow
certain things to appear in the press
what does it result Does it not result
in rumours and whispering campaign?
Can you really stop it? How are you
going to stop it? There iz under-
ground publieity machinery today in
he country working and I Rnow that
the Home Minister gives me material*



<hizs harm to pres fregedom what you
‘Have done; if you try 1o do that, Ieap
«inly say that you are living in u fool's
paradize. In this country there was
# whispering compaign when the
Emiergenry wag proclairmed. Who dtes
not know that there were rumburs in
Delhi that senior leaders lke Shrd
Jagjiven Ram and Shri Y. B. Chavan
were under house arrest? Who does
ot know that the country wag talking
that JP was dead? Even now we hear
that Atal Bihbari Vajpayee is suffermg
from peralysis and cwncer. These are
the rumours circuldting in the country.
It you do not allow facts to be stated,
if you just call it sbjectional matter,
1 really do not know how you can say
that democracy is dlive in this countrv
I really sympathise with the Govern-

ment, not for its wisdomn, but for its
foolishmess,

Regulation of the Press is synony-
mous with suppression of nationa} as-
pirations. It cannot be suid that the
entire Press has lacked asense of pat-
rioism and responsibility. The Fress
Commission had reported: there is nd
doubt that large section of the Press in
India is sober and responsible and
does not indulge in what has been
described as yellow journahsm, there
is however a small section of the Press
which seeks to flourish on blackmail
sensationalism and obscemity. The
Powers which you have now scqurred
and the powers that you are ueing to
encourage yellow journalism in the
-country but the sober and responsible
Press has actually been curbed. This
is the result of the powers that you
have acquired. I want to ask you
this question: where is responsible
Journalism today in the country. The
circulation of all major dailies,
whether you talee the Indian Exprees
or Hindi Hindustan or Patriot, has
- gone down because nobody is inte-
rested In reading newspapers, What

is there to be read? mﬁhﬁamﬂ
estion. Similarly, y
;nummhmuuﬁ
wre cmrying flm spories; they have
becomeé fllm magazines; Dharma Yul
mm&mndwanmmm
short stories. Similarly, T want {o tell
you that the largest circulated Hindi
daily of this country now carries
Manoranjan Ank. This is the situa-
tlon:'l‘hlsisthe!l&ﬁhm
journalism todey. It is a'l Hue to
your doing, due to your ‘powers Which
you are trying to misuse every day.
Critical eppreciation of the Goveirn-
ment’s policies has altogéther disap-
peared. No one in the country f&
interested in reading newsbapers

Vinobhaji extended his moral
support to the Government for ineul=
cating a sense of discipline but his
moral support is no more available to
this governmen; and he has made it
gbsolutely clear now that unless
‘Emergency is withdrawn and censor-
ship is removed and un'ess yourelease
all political and social workers, this
government has no moral authority,
ho moral support from him.

AN HON. MEMBER: He never rad
it.

SHRI VIRENDRA AGARWAL- Yl
read the decision of the meeting of
Acharyas which was convened bv
him,

Finally, I want to say a word about
the merger of the four news agencies.
I am told that it is being considered
as a viable unit But it has been
brought about at the point of pistol..
(Interruptions) It is known; every-
body knows about it It was brought
abotrt within & period of 24 hours,
What was the hurry? It it was a good
thing, let it be done in a rational
manner. I am not opposed to merger.
But the point is that it should be done
in such & way that everybody
understands that it Is a voluntafy
deeision on the part of four newt
agencies to get togefher. I do not
think monopoly sgenties ¢t reslly be
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conducive to any democratic function-
ing in this country. I should plead
with the rulers of the country i.
make a distinction between spiritual
politics and debased politics. Spirit-
ual polities is based on in sacrifice,
compassion and Manav  Dharma
practised by Mahatma Gandhi anad
Jawaharlal Nehru and the preseni
debased politics of manipulations,
hatered and curbing Civil liberties
is being practised by the present rulers
and which can never be appreciate
by the people of this country. The
genius of the Indian people makes it
absolutely clear that this country the
people of this country will accept only
that type of politics which is for the
good of the people rather than for the
good of the ruling clique,

Finally, Sir, I just want to say nne
ccuplet of Rahim., What Rahim has
said applies to the present rulers. Let
the Government learn something from
this couplet.

Tfeaa o ufed, fam g a9 g7,
A AF T FAX WA AAT I |

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad): Mr Speaker,
ir, I rise to add my feeble voice to
he voice ofl opposition and disseni
exprassed so powerfully by my learm-
ed friends Mr, Mukherjee and Snnr:
Virendra Agarwal. Sir, the objecr or
the biil is clearly contrary to the weli.
recognised concept of Free Press. I
felt that the Government did no.
dispute the proposition that freedomn.
of expression and individual liberty
are sine qua non of democracy. Where
freedom of expression dies or is ex-
tinguisheg democracy dies. But after
listening to the speech of the hon.
Minister, I have started feeling that
they ha\r_e got a different conception
about democracy. My learned friend,
Mr, Agarwal, has already referred
to a certain statement made by a
senior Member of the ruling party.
Yesterday he said that this country
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wag not fit for a free society nor for
democracy, as is understood generally,

but a danda democracy.
(Interruptions)

The hon, Minister has saig that he
does not want any interference with
the freedom of expression and the
press either by Government or by
capitalists. But he went on to say
that during the last three or four years,
the press has indulged in irresponsi-
ble writings. They have been giving
prominence to news of sensational
value or scandalmongering. Their
(the Governments’) grouse is that they
have given more prominence to move-
ment led by Shri Jayaprakash
Narain and thereby created a situation
when: the Government was brought
into disrepute anqd made unpopular
and that is why he is bringing the
measures to discipline the press. But
what will be the combined effect of
these zills? The combined effect will
be to muzzle the press. You have al-
ready given a shock-treatment to the
press. The press people are not in a
position tp publish even  innocuous
news emanating from the opposition
side. They are being fed news from the
ruling party or from the censor arid
the result is that the press has become
regimentlised, a hand-made of the
ruling party, a pupet press and a
submissive press. It is not good for
a healthy democracy,

Mr. Virendra Agarwal has read out
the chit that was given to the press
in India by the Indian Press Commis-
sion in 1964. More recently chit was
also given to the Indian press by no
less a person then Mr. Justice Ayya-
ngar, the Chairman of the Press
Council, in a TV discussion on 14th
June, 1973. He said the following:

-“Apart from a negligible fringe,
the Indian Press was fair, sober and
dischargeq creditably its role and:
function in a .democracy as the
watch-dog of public interests and
objective. communicator of informa-
tion to the people.”
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This was the chit given by Mr, Justice
Ayyangar. What did Pandit Jawahar-
lal Nehru say in 19507 Fortunately,
it was not pre-Independence era and,
therefore, my learned friend will not
say that I am quoting from a state-
ment of Pandit Jawaharlal Nehru
made prior to Independence and so it
has no relevance. Re declareq while
addressing the All India Newspapers
Editors Conference in 1950: *“I have
no doubt that even if the Government
dislike the liberties taken by the Press
and considers them dangerous, it is
wrong to interfere with the freedom
of Press. I would rather have a com-
pletely free press with all the dangers
involved in the wrong use of tha.
freedom than a suppressed or a regn-
lated press.” What are you going to
achieve by this measure? You may
say that time has not stood still, as
you said yesterday in regard to the
other measure. But these are wvalues
which are immutable, Pandit Jawa-
harlal Nehru had deep faith in demo-
cratic value and principles and it is
largely because of his commitment
that the plant of democracy flourished
here during the last 25 years. And
what are you going to do now? What
will be its effect?

You have referred to 1951 Act. And
you said that Rajaji had brought for -
ward this Act. What did Rajaji say
on that occasion? He said then that
this was going to be a dead Iletfer.
Secondly, he said that it was an
improvement on the 1831 Aect. And
thirdly, he said that the executive
Government was not going to take any
action. It was the judiciary which had
been empowered. Ang in explaining
the provisions of the Bill, he had said:
“Any executive Government which
had its own authority easily exercises
it but when the executive Government
has to go as a complainant to a court
and submit to the decisions not only
of a court but of the terrib'e jury
which T am going to put into the jury
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box in any of these ang thereafter the
Hight Court which is not always too
kind to the executive Government,
have power to review, no Executive
Government will pass an order for
presecution without considering hund-
red times". This was provided in
1951 Act.

I am surprised at Shri B. R. Shukla’s
speech that there are sufficient safe-
guards in this Bill. What are those
safeguards? A competent authority
would be appointed by this Govern-
ment who will be not below the rank
of a Deputy Secretary of the Central
Government or a District Magistrate
in a State. He will have all the
powers to take action which will go to
the Central Government for confirma-
tion or disanproval. The Competent
authority is most cases will be acting
at behest of the Central Government
itself He will then become both the
prosecutor and judge together., What
kind of safeguards can be expectea
from such provisions. This has to be
seen. Can it inspire faith? Therefore,
my objection is that the very salutary
principle which was laid down even
by Rajaji has been substituted by the
provision that the executive Covern-
ment armed with all the powers will
exercise the power, rather hastily
without waiting for the conseqguences.
That is why I say, this measure will
tend to muzzle the press completaly.

If you look at the provisions of the
Bill, you will find that these have been
bodily lifted from the Indian Penal
Code. Sub-clause 1 of clause 3 is from
Section 124A of the Indian Penal Code,
Sub-clause (iii) is 505; Sub-clause (iv)
is 153-A; Sub-clause (v) is 505. They
have been badily lifted from the Indian
Penal Code. The Government gone
much further. The crowning aect of all
these is that you cannot publish any
representations, words or signs which
are defamatory of certain dignitaries.
I can understand if the President and
the Vice-President or the Speaker of
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the House is insulated; but it is be-
yond my cemprehension that in any
democratic governinemt, where there
is a party system of Government,
where the Opposition party ‘has a right
to change that government, the Prime
Minister and the Ministers should be
insulated from any criticism which can
Ye construed as defamatory. This is
something which passes my com-
prehension and cannot stand any test
of scrutiny. What do Government
want? Do they want that there should
be no Opposition functioning here,
otherwise we should have the right
1o criticise the Government and get our
speeches reported. Or else, how are
we going to educate the people about
the deeds and misdeeds of this Gov-
ernment? Without getting our spee-
ches published. without educating the
people, we cannot reach the people.
You have got the radio and the mass
media of communication at your dis-
posal Every day—day in and out,—you
are speaking against the Opposition,
maligning them and we have no means
of countering it. The other day, the
Prime Minister said that the elections
may be postponed by a year. but may
be held within a year. How are we
going to fight the elections?
How are we going to reply
to the kind of calumny that
you are heaving on the Opposition?
Is it permissible in a democracy? Is
it the kind of democracy that vou
are going to have? You are proclaim.
ing to the world that India is still
enjoying democratic rights and that it
is a democracy. It all goes to the cre-
dit of Jawaharlal Nehru largely that
India became the most populous de-
mocracy in the world. And that is now
being throttled by you. All the rights
and privileges given to the people are
being taken away; and you say that
these curbs are for the Emergency.
But beyond the Emergency, these laws
will be there. The hon, Minister said
that the Press people should not en-
joy more privileges than ordinary
‘citizens. I for one do not know whe-
ther the Press people had asked for
more privileges than ordinary citizens.
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The Minister had said that .hey can

also be prosecuted under the  com-
mon law of the land. Then why do
you have this special law? Even in
1951, it was hotly opposed by almost
all sections of the House that no spe-
cial law need be passed for dealing
with delinquent Pressmen. There are
ample powers in the Penal Code to
deal with such people, And once you
take power in your hands, it will in
my opinion, sound the death-knell to
whatever freedom the Press has been
enjoying.

MR, SPEAKER:
clude.

Kindly con-

SHRI SATYENDRA NARAYAN
SINHA: Your charge or your grouse
was that the Press was giving more
publicity to the Opposition. But
what was the actual position?
You made a lot of fuss, a big bone
about the fact that the Press people
predicted that during the 1971 elec-
tions, the ruling party would not get
the majority. Do you wanil lo imply
that the Press people are infallible,
their forecasts cannot go wrong? What
happened in Britain? The papers said
that the Tories would lose; but the
Tories won. In America it was about
Roosevelt. All the iime the Press peo-
ple announced that Roosevelt would
lose. Roosevelt won, So, they had pre-
dicted about Truman. This is not a
crime, or so much of a lapse that
should cal]l for censor of their conduct
warranting the imposition of curbs. But
if you look to the survey carried out
by the IENS about the news coverage
given by newspapers about the 1971
elections, you will find the ruling
party got the most and that of all the
editorials written by them, the majo-
rity supported you. They were in
your favour. The majority of the edi-
torials told the wvoters that the rul-
ing party was the only hope for sta-
bility. Still, you have this grouse that
they were not with you, It is only
when the JP movement gained moemen-
tum that the press had the courage
to give prominence to his views. Until
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then the opposition parties were al-
most blacked out. They were not
getting due publicity. What is the
position today after the emergency?
Do you think the press will have the
courage to give publicity to what we
say in our constituencies against you?
Would the press be in a position to
publish what the Members of the
opposition speak in this House? So,
the result would be a regimenfed press
and there would be no free expression
of opinion. That is the kind of demo-
cracy that we are going to have. That
is why I am asking this question;
Are you not reversing the entire pro-
cess and taking the country along the
totalitarian path, which is against
what Mahatma Gandhi and Jawahar-
lal Nehru stood for and fought for?
That is why I oppose this Bill,

THE MINISTER OF STATE OF
INFORMATION AND BROADCAST-
ING (SHRI VIDYA CHARAN SHUK-
LA): Sir, I am thankful to the hon.
Members who have taken part in this
debate. In spite of my explanation
when I moved the motion for consi-
deration of the Bill, there still seems
to be some misgivings and some doubts
in the minds of hon, Members. As
some memkbters have pointed out. par-
ticularly Shri Satyendra Narayan Sinha
who spoke before me, there are cer-
tain provisions in the law which al-
ready existed, and they have been in-
corporated in this law, though they
have been adopted in a very restrict-
ed sense; not in a general sense where
any action about anything written in
the press could have been taken by
anybody. including the lowest funec-
tionary of Government. Under this Act
if any action has to be taken, it has
to be taken by the competent autho-
rity, and that too after a rerort hav-
ing been made by the reporting offi-
cer. These two safeguards that have
been put in the Bill are to  ensure
that no light-hearted of frivolous ac-
tipn is taken against anybody who
says things which are against the
neople In power or which go against
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the Government estahlished by law:
The provisions have been made, giv-
ing the exceptions where all the legiti-
mate criticism could take place,

Shri Satyendra Narayan Sinha. who
is a lawyer himself, and many hon
Members who understand these mat-
ters, very well know the difference
between defamation and criticism.
When Shri Sinhg was speaking. I
was wondering how he is confusing
between defamation and criticism, It
is well-defined. Shri Sequeira would
do well to refer to section 499, IPC.
He will find that the definition which
we have adopted is the same as in
that section. Defamation arises when
things are said which are false, and
that too with mala fide intentions.
Therefore, the intention of good faith
is lacking in the case of defamation,
The provisions of this law will come
into operation only if you say things
mala  fide. If you say things
which are true and you stand by them
you will not come under the mischief
of this Act. It cannot.

13 hrs.

SHRI INDRAJIT GUPTA (Alipore):
Defamation has to bte vroved in a
court of law, but here the district ma-
gistrate will decide whether the  re-
mark is defamatory or not.

SHRI VIDYA CHARAN SHUKLA:
The matter will be only initiated by
him. Then there are rules provided
for appeal. An order can be passed,
but the order can be set aside by a
court of law. Hon. Ma«mbers are talk-
ing without reading the vrovisions of
the Bill.

This Bill provides that if an order
is made in anticipation of publication,
the aggrieved party can make an
appeal the next day or within ten

days, and that if the Central Govern-
ment, who are the first appellate au-
thority, do not decide the appeal, then
it will be decided against the respon-
dent, i.e., against the Central Govern-
ment, and that if it is not

decided




lapse, 8o, thetd is no question of any
hirgbement o ti# matter being kept
penting for years and years

But I am unablé to accept the cri-
ticiem that barring objectionable mat.
ter is barring criticlsm, We have spe.
cifically provided that criticism which
is not defamafory, i.e.. which is not
false or malg fide, can be made freely
and completely. There is no bar to
that as far as this particular B 1s
concerned. Therefore, I would request
hon., Members nof to confuse between
criticism and defamation because they
are two completely gifferent things.
Whereas we allow full freedom for
criticism, certainly lots of people
would be interested in defaming those
who are in a vulnerable posftion and
who by the nature of their dutles
have to take decisions of far-reaching
importance which hurt various vested
interests, Such defamation' has to be
stopped because not only does it hurt
the democratic and the elective pro-
cess, but it alse creates a feeling
against democracy itself, We have
seen in the past few years that where-
as individuals were chosen for defa-
matory attack, the main target was
democracy or the democratic process.
The individuals do not matter, they
may have been insignificant persons,
but vig the individuals the attack was
mounted on the progressive and demo-
cratic things being done in this count-
ry. 8o, we have made this provision
only against such attacks made with
the ulterior motive of destroying the
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very insttution which we want to
pregerve in this country,

It the hon. Members had taken the
trouble, they would have seen that
we have bodily lified these restric-
tions from article 19(2) of the Cons-
titubion.,

SHHRI INDRAJIT GUPTA: That
has been suspended by a Presidential
order,

SHRI SOMNATH CHATTERJEE
(Burdwan): Rights have beep taken
away, only restrictions remain.

SHRI VIDYA CHARAN SHUKLA:
I have said before that this is not
golng to be san emergency liw. This
law 18 going to remain even after the
emergency is over.

Here I would Hke to say that the
reasonable restrictions put in article
19(2), which have been upheld by the
Supreme Courf, relate to the sovere.
1ignty and  integrity of India, They
have been imposed In the interests of:
(1) security of the State, (2) friendly
relations with foreign States. (3) pub-
lic order, (4) decency or moralty
and in relation to: (5) contempt of
court, (8) defamation, and (7) incite.
ment to an offence.

These are reasonable restrictions

that objectionable matters do not go
beyond those reasonable restrictions
that have beey provided by the Con-
stitution.

Regarding muzzling of the Press,

explaineq yesterday at some length
and Mr, Mukerjee knowy about it that
for a long time, we have been talking
of code of ethios and code of conduct
and what not. Lt take the
trouble of picking up that draft codes
which wag proposed by the editors
themselves ang find out ¥ it runs
vounter to what we are providing in
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tion to this involvement of the news-
paper in politics because they are
meant {o educate public opinion about
political thoughts and crass currents.
But when they act under the pressure
of monopoly houses, under the direc-
tion and orders of monopoly houses,
then it becomes difficult,

Persons like Mr, Virendra Agarwal

and other friends who were shouting
in this House and weare criticising
about this Act, do not have a word to
say against it, But these very people
were doing nothing but shouting....
(Interruptions)
It was not a speech; it was only a
shout I heard here. These very people
come and mount an attack on the
democratic system; they mount an
attack on the values that we cherish
m the democratic India. I heard eriti-
cism from the various Members, from
the Opposition Members and from
Members of our own Party. Nobody
disputed that this wag done in this
country and was it not done. It was
done in a motivated manner; it was
done for attaining certain objectives,
for creating disorder and chaos in the
countiry,

These voluntary codes were all et

agide. Nobody thought of those vo-
luntary codes; nobody thought of those

of
Objectionable Matter Bill

of

are transgressing the limit that have
been suggested by the journalists
themselves in the interest of free

It is quite typical of Jan Sang Mem-
bers to say things amd walk out of
the House and not wait for the replies
to be heard. Therefore, Mr. Virendra
Agarwal like yesterday is absent from
the House. I would like to tell him
that it is really funny for us, when
Jan Sangh Members gquote Jawaharlal
Nehru, Mshatma Gandhi and Vinoba
Bhave; we cammot just take the matter
seriously; when like devi] they quote
scriptures. Therefore, it Mr, Virendra
Agarwal wants to be taken seriously,
he shoulqd study the matters much bet-
ter before he comes and speaks be-
fore this House, the national forum,
rather than spesking some irrelvant
things, walking out and not even hav-
ing the courage to hear the reply to
hig criticism or whatever he said here,

SHRI INDRAJIT GUPTA: After
you acquire the powers under this Bill,
will the censbrship remain?
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About the question of delinking, I
may tell Mr. Mukerjee that we are
committed to delinking newspapers
from the monopoly houses...

SHRI VIDYA CHARAN SHUKLA:
Any amount of criticism about it is
going to deviate us from this path,
a matter which will take a little

Even about this measure that I
have brought before the House, that
has been done after a great deal of
study. We spent about five months,
studying various provisions, various
reports, various memoranda and
things which were submitted to us,
Therefore, we have not done this in a
light-hearted manner. In what man-
ner, at what point of time, this can be
done is still to be seen. As a malfer
of policy, we do feel that delinking
is necessary and we will see how well
this can be dome.

g
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Again, the hon. Member, Mr. Viren-
dra Agarwal, made a statement which
is typical of him and which is absolu-
tely inaccurate and false. He said
that the circulation of newpapers has
gone down. Actually, the circulation
of newspapers has gone up. The figu-
res with the Regisirar of Newspapers
about the demand of newsprint for
newspapers, etc, show that the circu-
lation of newspapers has gone up,
Here, the hon. Member comes and says

of Publication of
" Objectionable maiter Bill
that the circulation of newspapers has
gone down. What kind of credence
¢an be given to such a criticism when
it iz made in such a light-hearted and
irresponsible manner,

About the values of press freedom,

this

abuse of the values of press freedom.
Thig Bill is not going to take away
the values of press freadom. If the
values of preas freedom consist in
publishing falsehood calumny, obscene
and scurrilous writings and personal
malicious attacks on the national lea-
ders, then those values of press free-
dom are being taken away. But if the

taken away by the Bill which has
been brought before thig house,

SHRI H. N. MUKERJEE: Will the
hon. Minister explain the delay in
putting checks on big monopoly press?
Also, will he explain about the fact
that when the hon. Minister is trying
to re-organise the news agencies, he
is putting at the top of the new body,
at control, the men from the Hindu

J and other newspapers which have

been taking a stand in reportmg as
well 128 in editorial comment against
the national objective? How can this
sort of things co-exist together?

SHRI VIDYA CHARAN SHUKLA:
We sre not responsible for putting
anybody uzt the top of e body that is
being formed. The Hindu may be a
big parer. But it s not a monopoly
house pape.r. It is not connered with
any monopoly house, If the four news
agencies tr&t are being merged to-
getber have asked Mr, Kasture to
head the organisation, I do not think
we can be blamed for that It is a



175 Res. and Prevention
of Publication of
Otjectionable Matter Bill

[Shri Vidya Charan Shukla)

voluntary merger. You can yourself
find out from those people. Whatever
one may whisper, whatever king of
rumours might be spreading, I say, it
is the empoyees themselves of these
four news agencies who have passed
the resolution for this merger.
Then the Board of Directors met and
they passed this merger. I don’t think
anybody is holding 5 pistol on the
head. Wpe have not been holding it;
we only made our displeasure
known to them, that we don’t
think that that these agencies are func-
tioning in a proper way, that they are
heavily subsidised by public funds but
the way they were collecting and dis-
seminating news was not really in the
public interest but they were subserv-
ing the interest of five newspapers
which are controlled by the PTI and
UNI. Five big houses, four of them
controlled by monopoly houses are the
ownerg of the PTI and UNI and they
were singing to the tune of their mas-
ters and this was not in the national
interest. Therefore, if the merger
has taken place, it is a healthy deve-
lopment in Indian journalism. There
is no delay gs far as we are concern-
ed; we are only proceeding cautiously,
step by step, in this direction.

AN HON. MEMBER: Hastening

slowly?

SHRI VIDYA CHARAN SHUKLA:
Hastening slowly, that is correct.

And this is being done after the
greatest amount of consultation with
the people who are affected and there
is no muzzling of the Press because
this provision will only allow the
paperg which are run on true journa-
listic lines to function properly and
without fear of competition from yel-
low journalism which often put a
paper with the right behaviour at a
disadvantage. Those who indulge in
sensational writing and scurrilous
writing often get a higher circula-
tion of papers while those who are
sober and keep to the journalistic
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values and who want to uphold the
national principles of secularism, de-
mocracy and socialism are at a dis-
advantage. Now, with this kind of
curbs opn defamation, obscenity and
various kinds of unwarranted writ-
ing, it would be possible for a healthy
press to grow by itself and the dis-
trict press and the regional press
and the (divisiona]l press which used
to indulge in all kinds of undesirable
things would be contained, not be-
cause of political reasons but because
we want that journalistic values and
journalistic traditions must grow in
a healthy fashion. And by going
through the provisions of the Act the
Hon. Members will find that this is
not going to hurt the good traditions
of the press, that it is not going to
hurt the healthy traditions of the
press, but on the other hand, it is
going to promote them and it is going
to hurt only those people who have
been abusing the so-called freedom
of the press which they have never
respected.

With this explanation, I hope the
Hon. Memberg who really feared that
there was going to be a stranglehold
of the press would be satisfied and
those who are criticising it only for
the sake of criticism will probably
be able to give a second thought to
this matter.

SHRI ERASMO DE SEQUEIRA
(Marmagoa): I have been giving se-
cond thought to this matter by listen-
ing to everything that hag been said
by the Minister and the Hon. Mem-
berg of the Congress Party and some
of their friends and allies in the Op-
position. Whatever I heard only
seems to confirm the fear that I ex-
pressed yesterday or rather, the ap-
prehension—because I don’t have a
fear of anything—that this is 5 black
day for democracy in India. And like
all unnatural things, this black day
began at mid-day yesterday and Iis
going to finish at about 4 o’clock to-
day.

i
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sonshle restriction’ g3 determined by
fn officer of the Government under
the control of the very effective Mi-
nister is as much as the difference
between democracy and fascist re-
gime

1398 hew.

[Mr. DEPUTY-SPEAKER in the Chair)

We all know that. at the time of
consideration of MISA, we recelved

Now, lock at the definition of Min-
istezs’. It geyy ‘anything which is
defamatory of the President, the Vice

of Publieation of
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President, the Prime Minister of any
other Member of the Council of Min-
isters of the Union'. ¢ they require
protection, why not the persons in the
States? Are they not in public life?
Do they pot head their units? But
this protection is only for them here.
Are we not to guspect, in such cir-
cumstances, that what iz being said
is not what iy meant?

This Bi}l, and the discussion in the
House, hus given amofher brilllant
to the Government to
prove its bonafides. My colleague, Mr.
Chandrappan of the CPL,. ...

SHRI INDRAJIT GUPTA: How can
he be your colleaguey

SHRI ERASMO DE SEQUEIRA: I
am a Member of Parliament and he
is also a Member of Parlisment....

SHRI INDRAJIT GUPTA: You

pald him 5 compliment by describing
him as an ally of the Government,
We do not want to be described as
your colleague,

SHRI ERASMO DE SEQUEIRA:
My colleague in Membership and a
worthy opponent {n politics, Mr.

SHRI INDRAJIT GUPTA. Yes; be
precise.

SHRI ERASMO DE SEQUEIRA:..
while speaking on this Bill said:

“Can we not incite a class to over-
throw the other clasms? Yes; we
will do that™

You talk of discipline, and he tells
you on your face that he believes in
incitement. I am not suggesting that

crat; I do not believe in banning of
political parties. But that is what
this Government does. I am going to
say to them that the only reason why
they do not ban the CPT is, by lean-
ing on it, they acquire the progres-
sive image which thev, otherwise, do
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not have. I hope, my friendy in the
CP1 will eventually begin to get this
ressage and get themselves out of the
clutches of this Government that ls
carrying us towsrds autoeracy....

SHRI S. M. BANERJEE (Kanpur):
And get into your clutches?

SHRI ERASMO DE SEQUEIRA: It
you join me, I will carry you back to-
wards democracy.

The hon. Minister wag saying that

this was a measure which would en-
sure the health of public 1life and
journalism. Since we are talking in
medical terms, what is happening to-
day remindg me of a person who went
to a medical college for five years,
graduated, came out, set up a shop
and instead of medicine gtarted to
practise butchery. We elected this
Government to run a democracy, but
they are carrying us fast into an auto-
cracy.

According to Mr. Shukla, the ulti-
mate responsibility and answerability
of the Government is glways there;
80, whatever is done under this law,
it ig he and his Government Who will
be answerable to this House. That
may be only upto the 18th March,
1978, because, on that day, you cease
to be answerable to this House, and
every one of us, at the end of our
term, becomes answersble to the

people.

SHRI VIDYA CHARAN SHUKLA:
Are you not answerable now?

SHRI ERASMO DE SEQUEIRA: I
am not answerable now; the Govern-
ment is. I become answerable at the
end of my term.

MR. DEPUTY-SPEAKER: 1 am
learning new political theories.

SHRI ERASMO DE SEQUEIRA:
That is my view subject to a debate.

Objectionable Metter Bill
SHRI H. M. PATEL (Dhandhuka):
He i» pleading for the right to dis-

language, made a brilliant speech but
I would like to submit to him that
in supporting the emergency, the edi-
fice tRat he built to begin with erum-
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tial ingredient is uncontrolleg infor-
mation without Government interven-
tion.

MR. DEPUTY-SPEAKER: I will
now put the SBtatutory Resolution of
Mr. Erasmo de Sequeira to vote. The
question is:

“This Houge disapproves of the
Prevention of Publication of Objec-
tionable Matter Ordinance, 1875
(Ordinance No. 28 of 1975) promul-
gated by the President on the 8th
December, 1875.”

Let the Lobbies be cleared.
The Lok Sabha divided:

Division No. 8]

AYES (1335 hrs.

Bade, Shri R. V.
Banerjee, Shri S. M.
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri S. P.
Bhaura, Shri B. S.
Chandrappan, Shri C. K.
Chatterjee, Shri Somnath
Chaudhuri, Shri Tridib

195

Deshpande, Shrimati Roza
Gupta, Shri Indrajit
Haldar, Shri Madburyys
Halder, Shri Krishna Chandra
Hazra, Shri Manoranjan
Joarder, Shri Dinesh
Kathamuthu, Shri M.
Koya, Shri Mohamed
Krishnan, Shri M. K.
C'Lambodar, Shri Baliyer
Manjhi, Shri Bhola
Mavalankar, Shri P. G,
Modak, Shri Bijoy
Mukherjee, Shri H, N,
Mukherjee, Bhri Saroj
Parmar, Shri Bhaljibhai
Patel, Shri H. M.
Patel, Kumari Maniban
Ram Hedaoo, Shri
Roy, Dr. Saradish

Saha, Shri Ajit Kumar

Saha, Shri Gadadhar

Sequeira, Shri Erasmo de
Shastry, Shri Shiv Kumar
Sinha, Shri Satyendra Narayan
Vijay Pal Singh, Shri

Yadav, Shri G. P.

NOES

Aga, Shri Syed Ahmed
Alagesan, Shri O. V.

Ambesh, Shri

Appalanaidu, Shri

Aziz Imam, Shri

Babunath Singh, Shri

Bajpai, Shri Vidya Dhar
Banamali Babu, Shri

Banera, Shri Hamendra Singh
Banerjee, Shrimati Mukul

_:Wronsly voted for Ayes.

PN
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Barman, §hri R. N,
Barupal, Shri Panita Lal
Bhagat, Shri H K. L.
Chakleshwar Singh, ‘Shri
Chandra ‘Gowda, 8hri D 3.
Chandrakar, Siri Chandula)
Chandrika Prassd, Shri
“Chaudhary, Shri Nitiraj Singh
+Chavan, Shrimat{ Premalabai
Daga, Shri M. €.

Dalbir Singh, Shri

Dalip Singh, Shri

“Darbara Bingh, Shri

Das, Shri Anadi Chstan
Das, Shri Dharnidhar
Daschowdhury, 8hi B, K.
Dharamgaj Singh, Shri
Dhillon, Dr. G 8

Dinesh Singh, Shrl

Dixit, Shri G. C.
Doda, Shri Hiralal
tGangadeb, Shri P.

+QGarcha, Shri Devinder Singh
Gavit, Shri T. H

@Gill, Shri Mohinder Singh
*Godara, Shri Mant Ram
Gogoi, Shri Tarum
Gomango, Shn Giridhgy
Gopsl, Shri K
‘Goswami, Shri Dinesh Chandra
Gowda, Shri Pampan
Hansda, Shri Subodh
Ishague, Shri A. K. M.

Jaffer Sharief, Shri C K.
Jagiivan Ram, Shri
Jamilurrahman, 8hri Md.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib
Kadam, Shn1 J. G,

Kadannappalli, Shri Ramachandran

Kakodkar, Shri Purushotiam
Kamakehalah, Shri D.

Natter Bill
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Kamble, Bhri T, D.
Kaul, Shrimuth Sieaits
Kinder Lal, Sh¥y
Kigku, Shri A, K.
Koteki, Shri Liladhey
Kristirian, Shrt G. Y.
Kureel, Shri B. N.

Lakstoninaraysnss, Shri M, R.
Laskar, Shri Nihar
Lutfal Heque, Shri

Mahajan, Shri Vikram

Majhi, 8hrl Gajadhar

Maght, Shri Kushar

Mandal, Shri Jagdish Narain
Mandal, Shri ¥Yamuna Prased
Mantier, Shri Bhagutramh
Maurya, Shri B. P,
Mayathevar, Shri K.

Mirdha, Shri Nathu Ram
Mishra, Shyi G. 8.

Mishra, Shri Jagannath

Medi, Shri Shrikishan

Mohan Swarup, Bhri
Mohapatra, Shei Shyam Sunder
Murmuy, Shri Yogesh Chandra

Negi, Shri Pratap Singh
Nimbalkar, Shn

Oraon, Shri Tuna
Palodkar, Shri Manikrao
Pandey, Shri Narsingh Narain
Pandey, Shri R S,
Pandit, Shri S T.

Pant, Shr1 K C.

Paokai Haokip, Shri
Patel, Shri Arvind M.
Patel, Shri Natwarlal
Patel, Shri Prabhudas
Patil, Shri C, A.

Patil, Shri E. V, Vikhe
Patil, Shri Krishnarao
Patil, Shri T. A.



24 g iow MAGNA 0, 1897 (BASIA) Rer. ohl Prevention’ 196
eetinmaiie

mu
Peje, 8hri 8, L.
Pradhani, 8hr}.K, -
Purty, Sbri 3 §;
Raghu Ramaiah, Shri K.
Rai, Shri 8. K.
Rai, Shrimati Sahodrabai
Ram Singh Bhai, Shri
Ram Surat Prasad, Shri
Ranabahadur Singh, Shri
Rao, Shrl K. Narayana
Rao, Shri M. 8. Sanjeevi
Rao, Shri M. Satyanarayan
Reo, Shri P. Ankineedu Prasada
Rathia, Shri Umed Singh
Ravi, Shri Vayalar
Ray, Shrimati Maya
Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Ganga
Reddy, Shri P. V.,
Reddy, Shri Sidram
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushilg
Roy, Shri Bishwanath

Saini, Shri Mulki Raj
Samanta, Shri 8. C,
Sanghi, Shrli N. K.

Sangliana, Shri

Sankata Prasad, Dr.
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant
Satpathy, Shri Devendra
Savitri Shyam, Shrimati
Sethi, Shri Arjun
Shambhu Nath, Shri
Sharma, Shri Nawal Kishore
Sharma, Shri R. N.
Shashi Bhushan, Shri

Shukla, Shri Vidya Charan
Sinha, Shri Dharam Bir
Sinhg, Shri R K

Sohan Lal, Shri T.
Suryanarayana, Shri K.
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tarodekar, Shri V. B.
Tayyab Hussain, Shri
Tiwary, Shri D. N.

Tombi Singh, Shri N.
Tulsiram, Shri V.

Uikey, Shri M. G.
Virbhadra Singh, Shri

Yadav, Shri Karan Singh
Yadav, Shri R. P.

DEPUTY-SPEAKER: (3The re-
sultf of the division is: Ayes—33;
Noes—152.

The motion wag negawvea.

SHRI DINEN BHATTACHARYYA
(Serampore); With the Ayes, you.
kindly add the pumber of MPg who
are in jail

MR. DEPUTY-SPEAKER: Order,
please,

SHRI R. S. PANDEY (Rajnand-
gaon): Bhattacharyyaji, you should
go and convey that.

MR. DEPUTY-SPEAKER: Ouder,
please. I am awaiting your pleasure.
I will now take up Mr. Banerjee’s
amendment.

*The following Members also reco
Sarvashri Nawal Kishore Sharma

their votes for NOES:
ar bodar.
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“That the Bill be circulated for
the purpose of elieiting opinion
thereon by the 4th March, 1978.” (1)

Lot the Lobbley be cleared.
The Lok Sabha divided;

AYES

Division No. 10] [13.37 hrs.

Bade, Shri R, V.
Banerjee, Shri 8. M.
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri S P.
Bhaura, Shri B, 8.

“Chandrappan, Shri C K.
Chaudhuri, Shri Tridib

Deshpande, Shrimati Roza
«Gupta, Shri Indrajt
Haldar, Shri Madhuryya
Halder, Shri Krishna Chandra
Hazra, Shri Manoranjan
Joarder, Shri Dinesh
Kathumuthu, Shri M
Krishnan, Shri M. K
Manjhi, Shri Bhola
Mavalankar, Shri P G.
Modak, Shnn Bijoy
Mukerjee, Shri H. N,
Mukherjee, Shri Saro)
Parmar, Shri Bhaljibhai
“Patel, Shri H M.

“Ram Hedaoo, Shri

M’ m‘. Bﬂ.dj’h

Saha, 8hri Ajit Kumar
“Baha, 8Shri Gadakhar

'W«Mﬁg

Sequeira, Shri Erasmo de
Shastri, Shri Shiv Kumer
Sinhe, Shri Satyendra Narayas
*Tarodekar, Shri V. B

Vijaypal Singh, Shri
Yadav, Shri G, P.

NOES

Aga, Shri Syed Ahmed
Alagesan, Shri O. V.
Ambesh, Shri
Appalanaidu, Shri
Aziz Imam, Shri

Babunath Singh, Shri

Bajpai, Shri Vidya Dhar
Banamali Babu, Shri

Banera, Shri Hamendra Singh
Banerjee, Shrimati Muku]
Barman, Shri R N.

Barupal, Shri Panna Lal
Bhagat, Shri H. K. L.

Chakleshwar Singh, Shri
Chandra Gowda, Shri D. B.
Chandrakar, Shr1 Chandulaj
Chandrika Prasad, Shri
“haudhary, Shr1 Nitiraj Singh

Daga, Shri M. C.
Dalbir Singh, Shri
Dalip Singh, Shn
Darbara Singh, Shri
Das, Shri Anadi Charan
Das, Shri Dharnidhar
Daschowdhury, Shri B. K.
Dharamgaj Singh, Shri
Dhillon, Dr. G. 8.
Dinesh Singh, Shri
Dixit, 8hri G. C.
Doda, Shri Hiralal

*Wrongly voted for Ayes.
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Ishaque, Shri A. K. M.

Jaffar Sharief, Shri C. K.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jha, Shri Charanjib

Kadam, Shri J. G,

Kadannappalli, Shri Ramachandran

Kskodkar, Shri Purushottam
Kamakshaiah, Shri D.
Kamble, Shri T. D.

Kaul, Shrimati Sheila
Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Krishhan, Shri G. Y.
Kureel, Shri B. N.

Lakshminarayanan, Shri M. R.
Lambodar Baliyar, Shri

Laskar, Shri Nihar
Lutfal Haque, Shri

Mahajan, Shri Vikram
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Manhar ,Shri Bbagatram
Maurya, Shri B. P.
Mzysthever, Shri X.
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Mirdha, Shri Nathu Ram

Mishra, Shri G. S.

Mishrs, Shri Jagannath

Modi, Shri Shrikishan

Mohan Swarup, Shri
Mohapatra, Shri Shyam Sunder
Murmu, Shri Yogesh Chandra

Negi, Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Tuna

Palodkar, Shri Manikrao
Pandey, Shri Narsingh Narain
Pandey, Shri R, S.
Pandit, Shri 8. T.

Pant, Shri K. C.

Paokai Haokip, Shri
Patel, Shri Arvind M.
Patel, Shri Natwarlal
Patel, Shri Prabhudas
Patil, Shri C, A.

Patil, Shri E. V. Vikhe
Patil, Shri Krishnarao
Patil, Shri T. A.

Peje, Shri S. L.
Pradhani, Shri K.
Purty, Shri M. S.

Raghu Ramaiah, Shri K.
Rai, Shri S. K.

Rai Shrimati Sahodrabai
Ram Singh Bhai, Shri

Ram Surat Prasad, Shri
Ranabshadur Singh, Shri
Rao, Shri K. Narayana

Rao, Shri M, S. Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri P. Ankineedu Prasada
Rathia, Shri Umed Singh
Ravi, Shri Vayalar

Ray, Shrimati Maya

Reddy, Shri K. Ramakrishna
Reddy, Shxi M. Ram Gopsl
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Reddy, Shri ¥.'Ganga
Raddy, Shri P. V.

Reddy, Shri Sidram
Richhariya, Dr. Govind Day
Rohatgi, Shrimatl Sushila
Roy, Shri Bishiwatiath
Saini, Shri Mulld Raj
Samanta, Shri 8. C.
Sanghi, Shri N. K.
Sangliana, Shri

Sankata Prasad, Dr.
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant
Satpathy, Shri Devendrg
Savitri Shyam, Shrimati
Sethi, Shri Arjun

Shambhu Nath, Shri
Sharma, Shri Nawal Kishore

Sharma, Shri R. N.
Sharma, Shri R, R.

Shachi Bhushan, Shri
Shastri, Skri Biswanarayan
Shastri, Shri Sheopujan
Shenoy, Shri P. R.
Shivnath Singh, Shri
Shukla, Shri B R.

Shukla, Shri Vidya Charan
Sinha, Shri Dharam Bir
Sinha, Shri Nawa] Kishore
Sinha, Shri R. K.

Sohan Lal, Shri T.
Suryanarayana, Shri K.
Swaminathan, Shri R, V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri

LAEIVOBKAr. anTm V. )
Tayyab Hussain, Shri
Tiwary, Shri D. N.

1]

Wy Fniblliticly wf
‘e R

Tombi Singh, Shri Wi
Tulsiram, 8 V.
Ulkey, Shri M. G.
Virbhadra Shigh, Shxt
Yadav. Shri Ewren ‘Shigh

Yadav. Bhri W. P.
Yaaav, Shri R. P.

MR. DEPUTY-SPEAKER: The se-

sult® of the divisioh. is: Aysewid;
Noes—154.

The motion was neégatived.
MR. DEPUTY-SPEAKER: The

question is:

“That the Bill to provide agaiast
the printing and publication of in-
citement to crime and other objec-
tionable matter, be referred to a
Select Committee consisting of 12
members, Namely:—Shri S, M.
Banerjee, Shri Dinen Bhattacharya,
Shri Tridfb Chaudhuri, Bmt, Roza
Vidyadher Deshpande, Shri Indra-
jit Gupta, Shri H. N. Mukerjee,
Shri Saroj Mukherjee, Shri Vayalar
Ravi, Shr1 Vasant Sathe, Shri Sha-
shi Bhushan, Shri Ramavatar Shas-
tri, and Shri C. K. Chandrappan,
with instructions to report by the
1st April, 1978.” (12)

The motion was negatived.
MR. DEPUTY-SPEAKER: The

question is:

“That the Bill to provide against
the printing and publication of in-
citement to crime and cother ob-
jectionable matter, be taken into
consideration.” ’

The mdtion was adopted,

*The following Members also mecorded their votes for NOBB':"
Shrimat! Premalabsl ‘Chaven and Shri V, B. Tarodekss.
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MR, DEPUTY-SFRAKER: Now we
take clause by clause consideration,
The guestion is:
“That clause 2 stand part of the
B,

The motion was adopted.
Clause 2 was added to the Biil
Clause 3— (“Objectionable matter”

defined).
SHRI INDRAJIT GUPTA: I beg to
move
Page 3.—
omit lines 16 to 18. (2)
Page 3, lines 33 and 34—

omut “or any other member of
the Council of Ministars of the
Union” (5)

SHRI § M BANERJEE: I beg to
move;
Page 3, lit.e 80—
for “mischief or any other’ subs-
titute—
“assault or any other similar
violent” (8)
Page 8. linz 35.—
omit “or the Governor of a
State” (10)
Page 3,—
after Iine 45, insert—
“Explanation IA —Any writing
published with g view to bring
about a democratic alternative to
the present Government shall not
be deemed to be objecticnable

matter within the meaning of this
section.” (11)

SHRI DINEN BHATTACHARYYA
(Serampore): T beg to move:
Page 3,—
for lines 13 to 15, substitute,—
“towards the State; or” (13)
Page 8, lines 19 and 20—

omit “or the Forces charged
with the maintenance of public

order” (18)
Page 3, line 28—
omit “or against the public tran-
2897 LS.
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quility” (16)

SHRI S. M. BANERJEE: I beg to
move:

Plﬂe ’, line 29, —
umit “or any class” (17)

SHRI INDRAJIT GUPTA: My am-
endment to clause 3 is for omitting
lines 16 to 18, i.e. that part of the de-
finition of ‘“objectionable matter”
which reads as follows:—'

“any words, signs or visible re-
presentations—which are likely to—

incite any person to interfere
with the production, supply or
distribution of food or other es-
sential commodities or with es-
sential gervices;"

I listened very carefully to Mr.
Shukla in this first place when he was
assuring us that the reasonable restrie.
tions which are laid down in the Con.
stitution under 16(2) correspond to
exactly what has been incorporated in
this Bill. I beg to differ from him
because this is not one of the reason~
able restrictions which are laid down.
Secondly, as we have found from
experience, this particular power
which is being taken ig already there
in & number of statutes, which are all
meant to deal with strikes of the
work¥ g class which Govarnment may
consider to be illegal. You have the
Maintenance of Essential Supplies and
Commodities Aet on the statute book.
I don't know whether the Minister 18
aware hecause it does not come under
his jurisdieticr:, There is the Press
Act You have the Industrial Dis-
putes Act which says clearly under
what circumstances strike can be de-
cleared illegal. There is a procedure
how strike can be declared illegal,
how participants in the strike or how
those instigating others can be pun-
ished or penalised etc. There s
MISA. There is the DIR, There are half
a dozen statutes already in exist-
ence which are more than sdequate to
deal with the situation, to deal with
strikes which the
giders to beln!mtﬂ:einhuﬂuﬂ-
community etc whether we agree with
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it or not is a gifferent matter. What
I am saying js that thege statutes are
already there. Why 18 this introduced
here again? Whatever Mr, Shukla
may say, I am aware of the fact that
there may be occasions when some
forces 1n the country would like to
bring aboutisome kind of dislocation
or interruption of supplies or some-
thing like that. He sald that these
clauses are meant to deal with mis-
behaviour of monopoly press. I can
assure him that these people who own
the monopoly press, big captains of
industry, are the last persons in the
world who would come within the
mischief of this clause, not in their
capacity as owneps of press but
in theiy Industries. This clause
will be used. I know it from
experience, only to crush the right of
workers to go on strike. If you have
come to the conclusic, that strikes of
working class or trade union strikes
are to be banned outright, then, say
so. Bo far as I xnow, certain restrie-
tions have been put under various
statutes of course, But the right to
strike has not been taken away and
we are not going t» be a party to take
away the right to strike. But this
law means that in respect of a per-
festly legal, registered trade union, if,
under certain circumstances, they de-
cide to go on gtrike, that trade union
is not to be allowed to publish a lea-
flet. If they want to support that call
for strike, they would come imme-
diately within the mischief of the
clause. Is not the publication of
leaflets a common practice which 18
done in all trade union activities?
Therefore, this ig a very dangerous
clause in our opinion. There is no
neeq for it at all here. In the other
clause you talk about committing of
fence against the State or against
public tranquility or inciting persons
{0 commit offence or mischief, If you
really do not want to crush strikes,
but deal with all these things, you
can deal with such things by those

of Publicutioh of
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other clauses. This specific portion of
this clause should be removed. It is
not necessary at all when you have
other laws which deal precisely with
this kind of contingency. The Indus-
trial Digputes Act is there. Vou have
the Essential Supplies and Commodi-
ties Act. MISA is there; Defence of
India Act and Rules are there; still
you are not satisfied with that a:d
even this you must bring i,

And, naturally, we have good
groung for suspicion that these Dis.
trict Magistrates and Deputy Secre-
taries and the like of them who will
administer these things will use these
to suppress all publications by any
trade union in the course of its legal
activity gnd, therefore, we are oppos-
ed to it.

SHRI 8. M. BANERJEE: 8ir, I sup-
port my hon. friend, Shri Gupta when
he saig that limes 15 to 18 should bc
omitted. He has advanced valusble
arguments and forceful arguments as
to why we demand omission of this
clause.

Yeslerday I rcad the old Ordinane.
in 1831 whey a mmilar clause was
brought in by the then Government
which was ruling us. This is the same
with an exception of a few changes
that have been brought now. It has
not been contested by the hon. Minis-
ter when we sajd that. If this is
meant to curb the activitieg of the julc
press or the monupoly press, huw to
do that. Ag ably put forward by my
hon. friend Shri Indrajit Gupta,
Shri K. K. Birla and G. D.
Birla may be ownltig mono-
poly presses, They are actually
owning the jute industry and the tex-
tile industry. Therefore, this will b2
a sharp instrument jn their hands to
crush the genuine trade union activi-
tieg of the workers. That ig our fear.
And that is why we have demanded
the deletion of this clause. When this
act was passed, thereq was a railway
strike that took place. This was used
agalnst the workers when the railway
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pirike took place, Thousands of wor-
kers were arrcsted and thousand:
were beaten; the were put behind the
“bar and their families were Jragged
and many of the workers even com-
mitied suicide. Naturally, when there is
the Muintenanee bf Essential Commo-
dities Act that is there; when there is
the DIR. or the MISA, why thiz is
necessary at gll. 1 do not know that.
My fear is this. Though the hon.
Minister has asgured us that it will not
be used against the genuine trade
union workers yet it will be used
against them only. After all every-
‘body eannot follow what the INTUC
' does, After the Bonus Ordinance
passed by the House becomes law,
»people will still agitate throughout
the country. After all, strike is a
genuine democratic right of a worker.
The hon. Minister may or may not
agree with us Our experience how-
ever is that such legislaticiy can help
the monopolists only to crush the
workers. Therefure I moved my am-
endment No. 8 that for tke word
‘mischief or any other' substitute
‘assault or any other similar violent’
The term ‘any other offence’ ig s very
vague term. Everything can como
under that. If [ call you as not im-
partial, even that will be & offence
11 somebody hag committeq g murdier,
that is an offence. I can understand
. that If it is a ¢ssault, that js an
offence. This also 1 can understand.
1f there is a violence or if somebedy
“or if some pres; or newspapers create
an atmospherts of violece, I can
understangd that tco. But ‘any other’
is not being deflned at all. That is
why I want omission of this Then
after line 45, I wani an explanaticn
I want the omission of tha words ‘or
any other member of the Council nf
Ministers of the Union' and the words
‘or the Governor of a State’. I do not
Jnow why you want thase to be pro
vided here. Sir, when the Prime Min-
ister {3 moving threughout the country
and some people are criticising her
and some are apr'auding her and sne
is 8 -politician she should be readv
to have brickbatg ang bouquet. Do
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voy think we arc only meant for that
and you, Deputy Sreaker, be eaclud-
ed.

MR. DEPUTY-SPEAKER: 1 wcl
o'tz eriticism,

SHRI S. M. BAIJERJEE: Because
you welcome it, that is why you are
excluded.

MR. DEPUTY-SPEAKER: I think
controversy leacheg 5 person.

SHRI § M. BANERJEE: I hope
vour advice will be followed by the
P-nsident, the Prime Minister and the
Vice President. We do not want to
Rive them protection. Then there are
governors. Therr was a CBI report
against Mr Kanungo who was a gov-
erner. Therg are Mr, Sukhadia and
Mr. Satya Narayan Sinha. They are
nol above suspicion. Should we not
criticise them? Then there are enbi-
net ministers, gtate ministers and
denuty ministers. Now, we do nnt
have Parliamentary Secretaries other-
wise they would also have been mn¢-
fioned. Sir, T tell you people w-il
Jaugh at us. I want the hon, Minmster
to apply his mind

Now, Sir, in Exp'anation IA I want
to add:

“Any writing; published with o
view to bring atout a dem<cratic
alternative tn the present Govern-
ment gha'l not be deemed to be
objecticnable ratter within the
meaning of this section™

A< some hon. Member has just now
s1id even thin el~ction manifesto of
my party may come under the mis-
chief of this. Tne merifesto of my
party may call for a change i the
Government and they may say why
the hell you want to change thr Gov-
ernment. In that case let there be 3
permanent Parliament, no elections
and nothing of the gort. Oml; the
wives or children of those who di= will
take over What is the use of having
par'iamentary elections. SBupposing 1



1909  Res. and Prevention
of Publication of
Objectionable Matter Bill

[Shri S. M. Banerjee]

have issued a statement tg the Press,
I exrect the Press to come out with
ediforials. I am adgaist the press
barons who have exploited the wor-
Kers and the journslsts but T am not
against the peopls who take an 1im-
partial attitude. Are we going to ban
them? 1 plead ‘hat my amenlincnt
to the Explanation be accepted by the
hon. Minister.

Now, Sir, a werd azbout my armeud-
ment No. 17. I want the omission of
the words ‘or any class’. Sir, I assure
you in putlic and secretly that wa will
definitely  incite 3 class. We are
against the class which exploits the
human beings. There will be fight in
this country between exploiters and
exploited. In Hindi we call it,

g1 IR 1T Arz SgF T I

T Tl A
This cannot stop. No Bill cen stop
it. As long as Birla’s income is Rs. 20
lacs or 30 lacs a day and those who are
serving him get eight annas a day

there will be a class. Ewven Gandhiji
saigd but I will not quote Gandhiji.

I do not want to quote anybady
who jis not a Memaer of the Tonze
What is the use of quoting fraadhiji
whom we had forgotten. That should
bz omitted. Wz ure - gefimite  that
parliamentary demceracy is thers we
want to see that parliamentarv demne
cracy exists Iy this country, wa are
all for it and we are committed to 1t
But in case, we rea that the toil'nmg
masges are exploited by the other
class, we shall definitely anri:ilate
that class, becausz the workinz class
of the world hav2 nothing to Ji=e Ty
the change but a world to win. That
ig the manifasto that has brecaght the
red flag in our hunds. With thut flag
we shall move {p create a classless
society in the world.

SHRI DINEN BHATTACHARYYA: I
have moved amendment No. 13. T re-
quest you to kindly look into it. They
are mixing up things; that is the trick
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they are playing. They try to mix up
government with the state. Is it not
a party system of government here?
Every party, eve.y individual has &ot
the right to criticise the government,
including the Prime Minister and the
Council of Ministers. Iere a blanket
ban is being imposed by this Bill
They say: hatred or contempt or excit-
ing disaffection towards the govern-
ment established by law in India.
What do they mean by the word ‘gov-
ernment’. Do they inean that we have
no right to criticise the minister who
may be indulging in some corrupt
practices, If this Bill is passed, I
cannot, because he is part of the gov-
ernment. Why do they iake to this
method of misleading our people. It
is not that Mr. Shukla does not know
the distinction between the state and
the government. What is his expla-
nation? 1 know in his reply he will
fumble and say that he does not mean
it. Shri Indrajit Gupta and Shri S. M.
Baneriee have explained the positivn
and I fully share their views. At the
same time I want {0 add- what is
happening today. No union which be-
longs to CITU or anyv opposition party
is allowed to print even a leaflet an-
nouncing any state of affairs or mere
description of the demands of the
workers. Press will not accept it and
Is not accepting it unless the censor
okays it. This is happening every
dav. The other day I was in a factory
a big foreign company—Dunlcp Com-
panv Ltd.. 3 multi-national company.
For the 1ast ten years the workers
were getting their honus in the month
of January at the rate of 20 per cent.
This year takine advantagse of 1he
grand philosophv spread by the hon.
Prim~ Minicter Shrimati Indira Gandhi
afler the vromulzation of the Ordi-
nance, the comoany is refusing tn pay
bonus which the workers were geiting
for the last ten years. We have no
right to issue a leaflet that we demand
it. If we do that. the wnrkers are
liable under his Bill also to be arrest-
ed anq vprosecuted. Not onlry the
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printer and publisher; it Minen Bliotta- May I know what is the definition of
charyya is president of the pnion and ‘Public order'? In 1971 when Shrimati
iends his name, by will aiso be brought Indira Gendhi was ruling West Bengal
under this BIll apd he will be convic. through the Govermor, gt that time
tad, armed personne] were sant to West
14.06 hrs, Bengal who conducted combing opera-

Sir, this is the oegitionn I would

C.1T.U. wanted to bring out a leaflet
as to how a monopolist company was
making a huge profit. But the Censor
agid that we should not publish
things except ihat we could
ing eut only the crux of the pcint
e said, “you could mention only
profit and not ‘huge’”” This is the kind
of censor prevailing after Ordinance.
" The other point that has been menlion-
ed by Mr. jindrajit Gupta and Mr.
Banerjee is that apart, we would be
facing practical difflulties with regard
fo this Bill, beause we have ulieady
got Acts like Industrial Disputes Act,
Essential Commoditics Act, etc.
Thousands of our trade unionists and
workers are already suffering in jail,
who have been arrested under MISA
or D.LR. Sir, you will be astonished to
know that in your State, in the Ferti-
liser Unit at Namruo, some trade
union leaders have been arrested
under MISA. Sir, do you know what
has happened there? Some INTUC
people had gone io the workers and
askeg them to join the INTUC But
the workers did not do so. Sir, there-
upon three union leaders of the same
Unit were arrested by the police and
they have been  detained under
M.ILS.A. since then.

MR. DEPUTY.SPEAKER You hove
already mentioned these points,

SHRI DINEN BHATTACHARYVA®
Sir, you kindly look into the Bill
Under Clause 3 sub-para (iii) is stated
as follows;

“(1il) seduce any member of the

Armed Forceg or the Forces charg-

ed with the maintenance of public
order . ....."

LFRE

and in West Bengal the army was
brought when there was a demacratic
Government. Hence 1 have asked that
“public order” ghould not te there.
Then, I come to amendmert No, 16;

Page 3, line 28—

omit “or against the public tran-
quility”

For any damn thing, you may tring a
man under its perview. So. I have
asked that this should be deleted.

Another point {s {hat you cannot
speak against the Prime Minister
and her collegues in the Council of
Ministers Are they all ‘supermen’?
Cannot they commit any crime? They
day in and day out, do something
which to me or to anybody seem to
be a corrupt practice. Have I gof ro
right to bring it t» the notice of 1he
publie? Qur Government is g party
system of Government or a totelitarion
system, one party rule. Don't hood-
wink the people lLke your ‘Garibl
Hatao' programme.

SHRI INDRAJIT GUPTA' I only
wanted to point out t0 Amendment
No. 5 that this provision, in my
opinion. should not be extended to
other Members of the Council of Min-
isters. Why did I say se? Yesterday,
when we were discussing the Fress
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(Pariiamentary Itamy-
mty) (Repeal of Aet) Bill, Mr. 8hukla
inet our argument by saying fhat the
immumty which is  enjoyed in  this
House by Members should not be en-
joyed by editors, publishers and other
people and they ghould like ahy other
common cilizen, have the courage lo
{ace, if necessary, any defamation suit.
Op the same argument, I am asking,
1t any member of the Council of Minis-
ters 18 really gefamed by any publica-
tion, why should he also not like auy
other common citizen, resort to detama-
tion proceedingd against that publica-
tisn. He is free to do that. In this
particular case, even a Deputy Minister
of this Government must be riven
protection. Why? Why ghould he be
put on such a high pedestal? Even it
the Prime Minister 1s protected which
18 a matler of debate and controversy,
why should every single member ot
this Council of Minisfess. including
every Deputy Minister, Minister of
State, Cabinet Minister—all le given
protection? (Interruptions) If they
are defamed, let them, like any other
citizen in thig country, file a defama-
tion suit against that publication. Mr.
Shukla may please fell me what is the
logic in this that the Deputy Mimster
in the Council of Ministers in the
Union Government 18 given {his pro-
tection, but the Chief Mimsler in the
State 18 not given th:s protection. So,
acenrding to vou, you have n list of
priorities, under that, simply by wirtue
of belonging to the Council of Minis-
ters at New Delhi, even though you er?
a deputy minister, your status 1o
wpso facto, ex-officio so much higher
than that of a Chief Mimster of a big
State, that ho need not be protected
against this defamation, but everyhody
here must be protected. Why? May I
xnow what is the logic behind this”
Your Iaw must have some logic in it
also, Therefore, my amendment If
that the words “any other members of
the Council of Ministers of the Union”
must be omitted from here. Let them
“pe courageous enough; if any éditor or

o1 Pubiication’ of 4
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publigher defames: thim—well, 1 he,
has really committed dafamatlion, be
will yeally get inte troublé let the
Minister haul him up in the éoust wad
let him file a defamalion suit and let
the man be properly convicted £
think it is absolutely something which
is repugnant and ridrculous. Iy will
make this Council of WMinisters u
laughing stock in the country.

SHRI VIDYA CHARAN SHUKLA:
Sir, before I reply to the debate ob
these amendments, may I have your
indulgence to move an amendment
which seeks to correct the printing
mistgke in Clause 37 At page 3, line
22, aiter “Force;” we want to insert
the word “or”. Ang at pages, line 35
after “A States;”....(Interruptions)

MR DEPUTY-SPEAKER: Page 4
clause 3, gt line 22, after “Force:” you
want to insert the word *or”. But “or”
is already there, (Interruptions)

SHRI VIDYA CHARAN SHUKILA:
There are two “Force” there. So, the
second ‘“Forece”. (Interruptions)

MR DEPUTY.-SPEAKER: Order,
order. [ have allowed this as a very
special case, because....order, please,
Just a mnute.

SHRI S. M BANERJEE Yesterday
when [ was late only by two minutes
—and you know that I went to the
hospital-—you, in your wisdom and im
a sense of impartiality, said “I am not
going to permit you. You have lost
the npportunity” I reming you, Sir, I
asked vou' “Are you going to do the
same thing to the Winister?”. You
sald: “Yes” (Interruptions)

MR, DEPUTY-SPEAKER' Order,
order. I thoroughly accept what M,
Barerjee has sald.  Please; order
order. Of course I do accept that posi-
tion and It is also correct that today,
out of oversight or weaknees, I had
deviateq from the commitment that I
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“made yesterdsy; byt | thought thut
since ths 18 golng 1}1 be a very crucial
clause—and i ligteried to the Members
very attentively—if the Government
woulg respepd to {heir submussions, it
would be in the interests of clause 3
and of the House.

S8HRI INDRAJIT GUPTA: To which
submission, did you hope that they
would respond?

MR. DEPUTY-SPEAKER: They have
comg forward with certain amend-
ments at the lasi munute; and just a
little while ago, the officer at the Table
came {o me and consulted me. 1
could have been mechanical and said;
“I cannot allow this because the stage
was over.”

But I thought that when they &are
coming at the last moment, they might
be doing so 1n response to the sub
missions that members have made from
thig mde of the House. I myself am
not quite aware of what they are; that
1» why I am struggling with them and
asking where is thus “force” and that
sort of ilng. I thought that in the
larger interests of the discussion,
the larger interests of this clause, even
1f the Government comes at the last
moment, in response to certamn sub-
missions you have made, it is my duty
to allow them. That is why I have
alloweg them. I am telling you why
1 have deviated from my earlier com-
mitment,

Now I can do this only with the
permission of the House, I cannot do
it of my own; I cannot break my own
commitment., But I will also say this,
that in case this is allowed, Shri Ram-
avatay Shastri hag given notice of some
amendments, which I did not sallow
him to move. In all fairness, I will
have to allow him also.

SHRI VIDYA CHARAN SHUKLA: {
beg to move:
Page 3, line 22,—
after “Force;" insert “or” (26)
Page 3, line 35—
after “a State;” insert “or”. (27)

of Publication of
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SHRI RAMAVATAR -SHASTRI
(Patng): I beg to move;
Page 3, line 30,—
omit “or any other offence” (18)
Page 3, lines 33 and 84—
omit “the Prime Minister or ,any
other membey of the Council of
Ministerg of the Union.” (198)
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SHRI VIDYA CHARAN SHUKLA:

'While moving this Bill for considera-

tion yesterday I had taken care to ex-
plain that this was not going to be
used ang that it cannot be used against

" the legitimate rightg of the workers or

the trade union movement.

A specific point has been ralsed by
Shri Gupta and Shri Banerjee, and
now Shri Shastri has also expressed a
similar fear. May I gay that I am
aware of the various slatutes which
govern the essential servicez ete.?
Here, the simple explanation is that
this cannot be invoked unless a.come
modity or service is declared ip be es-
sential, and in any case a sirike con-
cerning that is illegal. $o, it is not
that this will be applicable {o the trade
union movement, ) i

Shri Shastri gave the example of

‘collection of levy. If there iy -rome.

thing whieh disrupts. the collection . of
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dify, i should be potsible
g It will be for the Gove
spmant to pee thare 1s ne hind-
3ance in the of levy or 1n the

of
use Gnd s0, if the hon, Members
that this is going to be against any
legitimate {rade unton activity, I re-
speettully submit that that is not

SHRI INDRAJIT GIJPTA: What 18
there to prevent iis being invoked by
any official?

BHR! VIDYA CHARAN SHUKLA.
It is all defined in the Essential Com-
modities Act as to what can be declar-
ed a8 an essentlal commodity or
service. And unless a commodity or
service is so defined or declared, thus
clause cannot be invoked for any other
norma] activity of the trade movement,

I forget to mention the other point
made by Prof. Mukherjee. It is quite
significant that followers ot P.M.
should be men and 2ot munion. Now,
would it constitute a eriticism action-
able under this Act or would it be a
criticism which will be taken as bona-
fide. Qearly such criticism will be
taken as a bonafide criticism and not
a criticiem which will be brought w.th-
in any provision of this Act. Ths
kind of thing can easily be sad cnd
should be saig in the case of some-
body.

MR, DEPUTY-SPEAKER: Who will
decide 117

SHRI VIDYA CHARAN SHUKLA:
The decision was to be made by the
people all over the country, but the

of Pubdlication of
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responsibility of the decisfon wall be
accepted by us. Tt s possibile for a
<ouplpy lie Ours ta take or centrahse
the power of declsion on one particular
person ox on two pacticular persans.
Thevefore, we have put thig power of
decislon at & falrly high lavel, not
like the powers under Iyt earber
whigh could he delegated even
to the Naib Tehsildar level, Here, it
cannot go beyond the level specified.

MR. DEPUTY-SPEAKER: Ultimately
the court will decide.

SHRI VIDYA CHARAN SHUKLA:
In case the decision oi the competent
authority or the repoiting officer or
the grst appellate authority is disput-
ed, the court will decide whether the
action was right or wrong. Therefore,
all legitimate criticiam which does not
amount to defamation under Section
409 of the IPC will be free gnd I am
sure that the hon. Members who are
speaking are not interested in protect-
ing defamatory gpeeches, and that
clause can be invoked in the court of
law and that can be used,

Another thing which Mr. Chandrap-
pan was pleased to mention yesterday
was that even under this electon
manifestos will not be passed. 1 have
not yet come across any election
manifesto that could Le objectionable
under any provision of this Act If
the election manifesto of any party
says that the Government hes com-
mitted the following wrongs and there-
fore this Governmen{ should be re-
moved, that 1s perfectly a legilimate
action.

SHRL C, K. CHANDRAFPAN
(Tellicherry): I meant disaffectaon to=
wards the Government.

SHRI VIDYA CHARAN SHUKLA:
Not necessarily. This is a legal term
which is defined by the Court or by
various institutions. It is not a dictio-
nary meaning of the disaffection that I
am referring, it is the legal meaning



211 Res. oud Prévention JANUARY 29, 1978  Resl'and Breventidn - 359

of Publication of
Objectionable Matter Bill

[Shri Vigya Charan Shukla)

of disaffection which hag been defin-
ed by the court ang which does hot
really include the critical speeches, efc.
It you pee the first proviso - and the
second proviso of this Act where we
have definej objectionabla matters,
you will finq that all these things are
allowed which you seek to include In
the election manifesto.

(Interruptions)
SHRI S. M. BANERJEE: He should

tell us what should be given and what
should not be given.

(Interruptions)y
It will be censored. 1 am sure.....
{Interruptions)

Will the censor officer censor it? I
hope.. .

(Interruptions)

SHRI SOMNATH CHATTERJEE
{(Burdwan): Your hope is not.....

(Int zrruptions)

SHRI VIDYA CHARAN BSHUKLA:
1 can assure that the election mani-
festo will not be censored.

(Interruptions)

Recently, elections were held in the
Gujarat State for the Municipal Cor-
poration and the District panchayats.
For that election, various election
manifestos were issued gnd none of
them was censored—neither the mani-
festn of the Ruling Morcha nor our
own.

(Interruptions)

SHRI SOMNATH CHATTERJEE: Is
that by grace?

(Interruptions)

SHRI VIDYA CHARAN SHUKLA:
Under the law. If it has contained
anything prejudiclal to the law, then,
of course, that would have been censor-
ed. But since it did not contain

of Piblicatids of
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matter, mwmamﬁ
election mantfesto wauld be cerisored
is not well.founded. And even the
example given by Mr. Chahdrappan
gives me an opportunity to clarify this
matter that this kind of legttimate
political activities of the Opposition
will not be affected by eany provision
of this Ipw.

About public order,. Mr, Dinen
Bhattacharyys was asking me to define
“public order”. Public order is
well-defined. 8o, I do not have to take
the time of the House on that.

SHRI SOMNATH CHATTERJEE:
Where ig it defined?

SHRI VIDYA CHARAN SHUKLA.
It is defined in various case laws.

Then, Mr. Indrajit Gupta wag rather
exercised about the protection which
has been given to the various office
holders. He has moved an amendment
which says:

omit “or anv other member of
the Council of Ministers of the
Union.”
He does not object to keeping the
words:

“are defamatory of the President
of India, the Vice-President of
India, the Prime Minister, the
Speaker of the House of the People
or the Governor of a State;"
I would be willing to accept the am-
endment and omjt these words, “any
other member of the Council of Min~
isters of the Union”,

SHR!I DINEN BHATTACHARYYA:
Including the Prime Minister?

SHR] VIDYA CHARAN SHUKLA:
I would clarity what I am willing to
accept. There is amendment No. §
moved by Shri Indrajit Gupta, It
says;

Page 3, lineg 33 and 34

omit “or any cother member of
the Council of Ministers of the
Union.”
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THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AIAH): The word “or" must remain.

SHRI VIDYA CHARAN SHUKLA:
The word ‘“or” will remain.
The word “or" is necessary for the
continwation of the sentence

SHRI 5. M. BANERJEE: You have
accepted Mr, Indrajt Gupta's amend.-
ment. Why not you accept another
amendment of mne, Amendment No.
10, that is, to ouat *‘or the Gavernor
of a State"?

SHRI VIDYA CHARAN SHUKLA:
1 have made our position clear with
regard to these amendmeuts. I hope,
ihe hon. Members will find it satis-
factory,

SHRI INDRAJIT GUPTA: Why
have you left out the Chief Minwters
of the States?

SHR]I VIDYA CEARAN SHUKLA:
I want to clearly stale that we have
not included the Chief Ministers or
the Ministers oi the States because
the State Legislutures are competent
1o enact a legislation of this kind if
they so think fit. We did not want
to do this. 1f the State Legislatures
want to pgive thie kind of immu-
nily ...

SHRI DINEN BHATTACHARYYA:
Why have vou included State Gov-
ernor?

SHRI VIDYA CHARAN SHUKLA,
The State Governor ig not under that
ambit. 1f the State Legislatures in
their wisdom want to enact a law of
this kind, thev can do so. We did
not want to do that. We do not
want to enact anything like that for
the State Council of Ministers, It is
for the State Legislalures to do if
they want.

SHRI DINEN BHATTACHARYYA:
About my amendment, regarding the

of Publication of
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distinction between the State and the

Government, you have mixed up the
both,

SHRI VIDYA CHARAN SHUKLA:
Your views are before the House; my
views are before the House, It 1s
for the House Lo decide,

MR. DEPUTY.SPEAKER: There is
Amendment No. 5 to Clause 3 moved
by Shri Indrajit Gupta.

SHRI VIDYA CHARAN SHUKLA:
My amendment is that the word ‘or’
should be retained so that the con-
tinuity of the sentence is maintained,

MR. DEPUTY-SPEAKER; I think
1 should put this amendment first to
the House with this modification that
the word ‘or' should not be included
in the words to be deleted,

Now, the question is;

omit “any  oher member of
the Council of Ministers of the
Union". (5, as modified).

The motion was adopted.

MR. DEPUTY-SPEAKER: Then,
there are two other amendments
moved by Shri Shukla which, I pre-
sume will be accepted. Therefore, I
will put them to the House.

SHRI SOMNATH CHATTERJEE:
I want to speak on it.

MR, DEPUTY-SPEAKER: No,
speaking is over.

(Interruptions)

SHR! SOMNATH CHATTERJEE:
This 18 moving un amendment and I
want to speak on it

SHRI DINEN BHATTACHARYYA:
Has he no right to speak?

MR. DEPUTY-SPEAKER:
the amendment.

SHRI INDRAJIT GUPTA: At the
proper stage, the amendment was not
there,

Not on
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MR DEPFUTY-SPEAKER: 1 dont
unfarstynd all this oomfusion. WHII
you kindly sit down?
AR INDBANT QUPTA: Thig has
ooy brought verbelly by bim Iater
on,

MR. DEPUTY-SPEAKER: I don't
ungdesstand it; we have hed so much
Hlseusaion, .

SHRI S. M. BANERJEE: On a non.
existent amendment?

MR. DEPUTY-SPEAKER: Wil you
kindly listen to me for two minutes?
We bad a discussion op this. When
the Minister sought my permission to
move these amendments, I allowed
him and I gave the reason.  Mr.
Banerjee pointed to the observation 1
made yesterday that after the stage
is over 1 would not allow anybody,
and I own that here, tactically I made
a mistake, and then I fook the con-
sent of the House; they agreed and
I went out of the way and allowed
Shri Ramavatar Shastri also to move
his amendment and to speak Now
the speaking stage iz over and we
have reached the stage of putting the
amendments to the House. I hope I
have made myself clear,

Now, the guestion is:
after “Force;"
fnsert “or” (26)
Page 3, line 35—
”‘ﬁ“ fy state;u
ingert “or” (27)
The motion was adopied,

MR. DEPUTY.SFEAKER' Now the
rest of the amendments. Does any
Hon, Member want particular amend-
ments to be put specifically?

Wmnu
SHRI INDRAJIT GUPTA: Yaes,
amendment Ne, 2.

SHRI DINEN BHATTACHARYYA:
Also Nos, 13 and 14,

MR, DEPUTY-SPEAKER: So these
amendments are to be put separately,

MR, DEPUTY-SFEAKER: I shall
now put Amendment No, 2 to Clause
3, moved by Shri Indra}it Gupta, to
the vote of the House, The question
is:

“Page 3~

omit lines 18 to 18" (2)
Let the Jobby be cleared,
The Lok Sabhe divided:

Division No. 11] {14 46 hrs.

AYES
Banerjee, Shri S, M.
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri 8 P.
Bhaura, Shri B 8,
Chandrappan, Shri C K.
Chatterjee, Shri Somnath
*Chaudhuri, Shri Tridib
Chowhan, Shri Bharat Singh
Deshpande, Shrimati Roza
Gowder. Shri J Matha
Gupta, Shri Indrajit
Haldar, Bhri Madhuryya
Halder, Shri Krishna Candra
Hazra, Shri Manoranjan
Joarder, Shri Dinesh
Kathamuthu, Shri M
Krishnan, Shri M. K,
Kiruttinan, 8hri Tha

*He voted by mistake from a wrong seat and later informed the Spesker

accordingly,
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“Madhukar”, Shri K. M,
Mavalankar, Shri P, G.

Modak, Shri Bijoy

‘Mukerjee, Shri H. N.
Mukherjee, Shri Saroj

Parmar, Shrl Bhaljibhai

Patel, Kumari Maniben

Patel, Shri H M

Roy, Dr. Saradish

Saha, Shri Ajit Kumar

Saha, Shri Gadadhar

*Shastri, Shri Ramavatar
Bhastri, Shri Shiv Kumar
Singh, Shri D N,

Sinha, Shri Satyendra Narayan
Vijay Pal Singh, Shri

Yadav, Shri Shiv Shanker Prasad

NOES
Aga, Shri Syed Ahmed
Ambesh, Shri
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri
Arvind Netam Shr;
Austin, Dr. Henry
Babunath Singh, Shri
Bajpai, Shri Vidva Dhar
‘Balakrishniah, Shri T,
‘Banamali Babu, Shri
Banera, Shri Hamendra Smgh
Banerjee, Shrimati Mukui
‘Barman, Shri R N.
Barupal, Shri Panna I.ail
Basumatari, Shri D,
Bhagat. Shri H K. L.
‘Bhattacharyyia, Shri Chapalendu
Chakleshwar Singh, Shri
Chandrakar, Shri Chandulal
Chandrika Prasad, Shri
Chaudhary, Shri Nitiraj Smngh
Chavan, Shrimati Premalabai
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Chhotey Lal Shsi

Daga, Shri M. C,

Dalbir Singh, Shri

Darbara Singh, Shri

Das, Shri Anadi Charan
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K,
Dharamgaj Singh, Shri
Dhillon, Dr. G. S,

Dixit, Shri G C.

Dwivedi, Shri Nageshwar
Engti, Shrl Biren

Ganesh, Shri K R

Garcha, Shri Devinder Singh
Gautam, Shn C D

Gavit, Shri T. H

Gill, Shri Mohinder Singh
Godara, Shri Mani Ram
Gomango, Shri Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gowda, Shri Pampan
Hansda, Shri Subodh

Hari Singh, Shri
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib

Kadam, Shri J G

Kader, Shri S A,
Kahandole, Shri Z. M
Kakodkar, Shri Purushottam
Kamakshaiah, Shri D,
Kamble, Shri T. D.

Kapur, Shri Sat Pal

Kavde, Shri B. R

Kinder Lal, Shri

Kisku Shri A, K

Kotoki, Shri Liladhar
Kureel, Shri B. N,
Lakshminarayanan, Shri M. R.

$He voted by mistake from a wrongseat and later informed the Speaker

accordingly,



219° Res, and Prevention JANUARY 29, 1576 “Res. and Prevention 329

of Publication of of Publication of
Objectionable Matter Bill Objectionable Matter Bill
Lambodar Baliyar, Shri Ram Surat Prasad, Shri
Lutfal Haque, Shrl Ranabahadur Singh, Shri

jon, Shri Vikram Rao, Shri K, Narayana

Majhl, Shri Kumar Rao, Shri M. Satyanarayan
Mathotra, Shri Inder J. Rao, Shri P Ankineédy Prasada
Mandal, Shr1 Jagdish Narain Rathia, Shri Umed Singh
Mandal, Shri Yamuna Prasad Ray, Shrimati Maya
Manhar, Shri Bhagatram Reddy, Shri K. Ramakrishna
Mirdha, Shri Nathu Ram Reddy, Shri P. Ganga
Mishra, Shri G. 8, ! Reddy, Shrj Sidram

M , Shri Jagannath Richhariya, Dr. Govind Das
Mohapatra, Shri Shyam Sunder Samanta, Shri 8. C.

Mohsin, Shri F. H, Sanghi, Shri N. K,

Munsi, Shri Priya Ranjan Das Sankata Prasad, Dr,
Murmu, Shri Yogesh Chandra Barkar, Shri Saktj Kumar
Negi, Shri Pratap Singh Sathe, Shri Vasant

Oraon, Shri Kartik Satpathy, Shri Devendra

Savitrj Shyam, Shrimati
Sayeed, Shri P M,

Sethi, Shri Arjun

Shailani, Shri Chandra
Shankaranand, Shri B.
Sharma, Shri Nawal Kishore
Shastri, Shri Biswanarayan
Shastri, Shri Sheopujan

Oraon, Shri Tuna

Palodkar, Shri Manikrao
Pandey, Shri Narsingh Narain
Pandey, Shri R. S,

Pandit, Shri 8. T.

Paokai Haokip, Shri

Patel, Shri Arvind M.

Patel, Shri Natwarla] Shetty, Shri K. K.
Patel, Shri Prabhudas Shivnath Singh, Shri

Patil, Shri E. V, Vikhe Shukla, Shri B. R,

Patil, Shrl Krishnarao Shukla, Shri Vidya Charan
Patil, Shri T. A, Sinha, Shri Dharam Bir
Patnaik, Shri Banamali Sinha, Shri R. K.

Peje, Shri S. L, Sohan Lal, Shri T,
Pradhanj, Shri K. Sokhi, Sardar Swaran Singh
Raghu Ramaiah, Shri K. Surjanarayana, Shri K,
Rai, Shri 8. K. Swaminathan, Shri R. V.
Ral Shrimati Sashodrabai Swamy, Shri Sidrameshwar
Ram, Shri Tulmohan Tayyab Hussain, Shri

Ram Dayal, Shri Tiwari, Shri Chandra Bha] Mani
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Tiwary, Shri D. N,
‘Tombi Singh, Shri N.

Tulsiram, Shri V.

Ulkey, Shri M. G,

Vikal, Shri Ram Candra
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Shri R, P,

MR. DEPUTY-SPEAKER: The
result* of the division is: Ayes 35;
Noeg 148,

The motion was negatived.

MR, DEPUTY.SPEAKER: I shall
now put Amendment No. 11 to Clausg
8, moved by Shri S. M. Banerjee, to
the vote of the House.

Amendment No, 11 was put and
negatived,

MR, DEPUTY-SPEAKER: I shall
now put Amendment No. 13, moved by
Shri Dinen Bhattacharyya, to the vole
of the House. The question is:

"Pﬂle 3,—
for lines 13 to 15, substitute,—

“towards the State; or" (13)
The Lok Sabha dimded

AYES

Division No, 12]

Banerjee, Shri S. M.
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri 8. P,
Bhaurs, Shri B. S,
Chandrappan, Shri C, K.
'Chatterjee, Shri Somnath
Chaudhuri, Shri Tridib

- Chowhan, Shri Bharat Singh

14.49 hrs.
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Deshpande, Shrimati Roza
Gowder, Shri J. Matha
Gupta, Shri Indrajit

Haldar, Shri Madhuryya
Haider, Shri Krishna Chandra

Hazra, Shri Manoranjan
Joarder, Shri Dinesh

Kathamuthu, Shri M.
Krishnan, Shri M. K.
Kiruttinan, Shri Tha

“Madhukar”, Shri K. M,
Mavalankar, Shri P, G,
Modak, Shri Bijoy
Mukherjee, Shri H. N,
Mukherjee, Shri Saroj
Nayak, Shri Baksi
Parmar, Shri Bhaljibhai
Patel, Kumari Maniben
Patel, Shri H, M.

Roy, Dr Saradish

Saha, Shri Ajit Kumar

Saha, Shri Gadadhar

Shastri, Shri Ramavatar
Shastri, Shri ghiv Kumar
Singh, Shri D. N.

Sinha, Shri Satyendra Nara)an

Vijay Pa) Singh, Shri

Yadav, Shri Shiv Shankar Prasad

NOES

Aga, Shri Syed Ahmed
Ambegh, Shri

Angari, 8hri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam, Shrj

Austin, Dr. Henry

*Shri Dharnidhar Das also recorded his vote for ‘NOES,
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Bsbunath Singh, Shri

Bajpai, Shri Vidys Dhar
Balakrishniah, Shri T.
Banamali Babu, Shri

Banera, Shri Hamendra Singh
Banerjee, Shrimatj Mukul
Barman, Shri R, N.

Barupal, Shri Panna Lal
Basumatari, Shri D

Bhagat, Shri H K L

Bhattacharyyia, Shri Chapalendu

Chakleshwar Singh, Shri
Chandrakar, Shri Chanduylal
Chandrika Prasad, Shri
Chaudhary, Shri Nitiraj Singh
Chhotey La!, Shri

Daga, Shri M, C.

Dalbir Singh, Shri

Darbara 8ingh, Shri

Das, Shri Anadi Charan
Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Dharamga) Singh, Shri
Dhillon, Dr G S

Dixit, Shri G C.

Dwivedi, Shri Nageshwar

Engti, Shri Biren

Ganesh, Shri K R

Garcha, Shri Devinder Singh
Gautam, Shri C D

Gavit, Shri T, H

Gill, Shri Mohinder Singh
Godara, Shri Mani Rem
Gomango, Shri Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gowda, Shri Pampan
Hansda, Shri Subodh

Hari Singh, Shri
Jamilurrahman, Shri Md,

o&mu &l
Jeyalakphmi, Shrimati V.
Jha, Shri Chiranjib
Kadam, Shri J, G.

Kader, Shri 8. A,
Kshandole, Shri Z, M,
Kakodkar, Shri Purushottam
Kamakshajah, Shri D,
Kamble, Shri T. D,
Kapur, Shrj Sat Pal
Kavde, 8hri B. R.
Kinder Lal, Shri
Kigku, Shri A K.
Kotoki, Shri Liladhar
Kureel, Shri B.'N,

Lakshminarayanan, Shri M R,
Lambodar Baliyar, Stri
Lutfal Haque, Shri

Mahajan, Shri Vikram

Majhi, Shri Kumar

Malhotra, Shri Inder J.
Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Manhar, Shri Bhagatram
Mirdhe, Shri Nathu Ram
Mishra, Shri G. S.

Mishra, Shri Jagannath
Modj, Shri Shrikishan
Mohapatra, Shr1 Shyam Sunder
Mohsin, Shri F H

Maunsi, Shri Priya Ranjan Dag
Murmu, Shri Yogesh Chandra

Negi, Shri Pratap Singh

Oraon, Shri Kartik

Oraon, Shri Tuna

Pandey, Shri Narsingh Naraln
Pandey, 8hri R 8.

Pandit, Shei S T

‘Paokal Haokip, Shri

Patel, Shri Arvind M.



22¢  Res and Prevention MAGHA 9,
of Publication of
Objectionable Matter Bill

Patel, Shri Naterarlal

Patel, Shri Prabhudag

Patll, Bhri E, V. Vikhe

Patil, Shri Krishnarao

Patfl, Shri T. A

Patnaik, Shri Banamal

Pejs, Shri 8. L.

Pradhani, Shri K,

Raghu Ramaiah, Shri K,
Rai Shrimsti Sahodrabai

Ram, Shri Tulmohan

Ram Dayal, Shri

Ram Surat Prasad, Shri
Ranabahadur Singh, Shri
Rao, Shrimati B. Radhabai A,
Rao, Shri K. Narayana

Rao, Shri M. Satyanarayana
Rao, Shri P. Ankineedu Prasada
Rathia, Shri Umed Singh
Ray, Shrimati Maya

Reddy, Shri K. Ramakrishna
Reddy, Shri P, Ganga
Reddy, Shri Sidram
Richharlya, Dr. Govind Das
Saini, Shri Mulki Raj
Samanta, Shri S. C,

Sankata Prasad, Dr,

Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant .
Satpathy, Shri Devendra
Savitri Shyam, Shrimati
Sethi, Shri Arjun

Shailani, Shri Chandra
Shankaranand, Shri B.
Shastri, Shri Biswanarayan
Shastri, Shri Sheopujan
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Tayyab Hussain, Shri

Tiwari, Shri Chandra Bhal Manj
Tiwary, Shri D, N.

Tombi Singh Shri N,

Tulsiram, Shri V.,

Ulkey, Shri M. G.

Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Shri R, P,

MR. DEPUTY-SPEAKER: The

result® of the division is: Ayes 36;
Noes 141,

The motion was negatived.

MR. DEPUTY-SPEAKER: Now I
put all the other amendments to
clause 3 to the vote of the House,

Amendments Nos, 8, 10 & 15 to 18
were put and negatived,

MR. DEPUTY-SPEAKER: The ques-
tion is:

“‘That clause 3, as amended, stand
part of the BilL"

The motion was adopted

*The following Members also recorded their votes for ‘NOES";
Sarvshri P. M, Sayeed, Nawal Kishore Sharma, Ram Chandra Vikal and S, K,
Rai

2207 LS~8.
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Clause 3, as amended, wag added to
the Bilt

MR. DEPUTY-SPEAKER: Clsuses |

4 to 7—no amendments. The question
{a.

“That clauses 4 to 7 stand part of
the BiIL"

The motion wags adopted
Clauses 4 to 7 wers added to the Bl
Clause 8—(Power to control Pre-
judicial Publications.)

SHRI RAMAVATAR SHASTRI: 1
beg to move:

Page 5, line 44—

for ‘4wenty-one"  substitute

“thirty” (20)

Jyreqe o,  wwfeamw W
o ¥ uuuy ¥ WK §ORR 4T
g ¥ wfewrrd frft e o &
wfesrie & wfew, &wRE Wi
TeTEE § WAME W Wk,
af wwmME 4T g YeEa
wer B WA ¥ §r o
R AN, @ W ¥ fad gy
sraery g fe 21 faw %
wRT 9% wwAm wr ufw o
T3 wifd w9 & f§ 2
for &1 wug faeifre feur mr &)
A g Trwmny 2% wrr 2
v ¥ wm 30 few av fifs,
uF " v Qfad, afs e &R
v vearee HA A g
W1 9™ 9T S wgEa 87 afa smr
HTAT 9%, Wy 9§ WMAT £ AT,
AT § a1 gFwE gy, faw d o
WHMd AFT 9@, @ 97 I g
wau few wifed oife 397 @
hEw T % | afe wig o fam
T A [, 21 ¥ 30 fam
FTRT & 7 geww A T
o, 3w b Tw W ¥l
gr WTQ% ¥ ¥ §AAIT  §HIAX-

o Puhlication of
Matter Ml

qu W, dw oY, ag whwr e ey
fe wgd§ N wwr w ¥y

T
wgat § 5w off o X ewiyw
t o wl A & § el oW a
Y frdea s ST g, WET o
ot 21 f5 fow ¥ a1 oo faw
w1 fa% #x of9F ofs &3 »
FEAET § W TR 9y AT
T } IR GRS §l, N g
o i & Wi #Y, wa B wpfwra
g1 & a7 9% dq WA F @ Agr
]| W § aw eR e’ o
wgw an qa, ofewn §, &, o
grafes a1 wfes, I WA W Iy
ghmr freeft) afed v FAw
i a o o R O A
PRl M aw W Wfed |

SHRI VIDYA CHARAN SHUKLA.
May I say that this makes no differ-
ence to & person whether the time for
gving security 1s 21 deys or 30 days,
21 days 1s, 1In my opinion, absolutely
sufficient and, therefore, this amend-
meut ig not acceptabla to me... (In-
terruphons)

MR, DEPUTY.-SPEAKER: Order
plasse. Mr., Ramavatar Bhestn, why
don’t you allow me to do my dpfy
now? The difficulty is that he 18 both
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a Ram and qn Avutar and on the top
of it & Shastrl. Now, the question 15

Now, I will put amendment No. 20
to clause B8 to vote.

Amendment No 20 was put gnd
negatived,

MR. DEPUTY.SPEAKER: Now, the
<questier, is:

“That clause B8 stand part of the
BilL”

The motion was adopted.
Clause 8 was added to the Bill.

‘Olause 8- (Power to forfeit security
o+ demand further security from
Presses.)

SHRI RAMAVATAR SHASTRI: I
beg to move:

Page 6, line 11,—
for ‘“twenty-one™
“thirty”. (21)

suhstitite

MR. DEPUTY-SPEAKER: I wll
put the amendment to vote.

Amendment No 21 was put and
negatived.

MR. DEPUTY-SPEAKER Now, the
question is:

“That clause 9 stand part of the
Bill”

The motion was adopted.
Clause 9 wag added to the Bill.
Clause 10 was added to the Bill
“Clause 11- (Po: er to demand securily

from publishers of newspapers and
news-sheets in certain cases.)

SHRI RAMAVATAR SHASTRI- I
beg to move:
Page 6, line 47,—

for “twenty-one” substitute
“thirty”. (22)

of Publication of
Objectionable Matter Bill

MR. DEPUTY-SPEAKER: 1 will
put hiz amendment to vote.
Amendment No. 22 wag put and
negatived.
MR. DEPUTY-SPEAKER: The
question is;

“That clause 11 stand part of the
BilL"

The motion was adopted.
Clause 11 was added to the Bill —

Clause 12— (Power to forfeit gecurit;

or demand further security from

publishers of newspapers and news.
gheets,)

SHRI RAMAVATAR SHASTRI: I
beg to move:

Page 7, lines 11 and 12,—

for “twenty-one”  substitute
“thirty”. (23)
MR. DEPUTY-SPEAKER: I will

now put the amendmeut of Shri Rama-
vatar Shastri to vote.

Amendment No. 28 was put and
negatived.
MR. DEPUTY-SPEAKER: The
question 1s:
“That clause 12 stand part of the
Bil"
The motion was adopled.

Clause 12 was added to the BilL
Clause 13 was added to the Bill,
Clause 14— (Power to demand security

from editors of newspapers and mews-
gheets in certaum cases.)

SHR] RAMAVATAR SHASTBI: 1
beg to move:
Page 8, line 6,—
for ‘“twenty-ome”  substitute
“thirty”. (24)
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MR. DEPUTY-SPEAKER: I will
now put amendment No. 24 of Shri
Ramavatar Shastri to vote.
Amendment No, 2¢ was put and
negatived,

MR. DEPUTY-SPEAKER: Now, the
question is:

“That clause 14 gtand part of the
.an"

The motion was adopted.
Clause 14 was added to the Bill.

Clanse 15- (Power to forfeit security

or demand further security from

editors of newspapers and news-
sheets.)

SHRI RAMAVATAR SHASTRI: I
beg to move:;
Page 8, lines 21 and 22—
for “twenty-one" substitute
“thirty”. (25)

MR DEPUTY-SPEAKER: I will
put amendment No. 25 of Shri Rama-
vatar Shastr1 to vote.

Amendment No. 25 was put and
negatived,
MR DEPUTY-SPEAKER: Now, the
question js:

“That clause 15 stand part of the
BilL"

The motion was adopted,
Clause 15 was added to the Bill
MR. DEPUTY-SPEAKER: The

question is;

“That Clauses 16 to 41, Clause 1,
the Enacting Formula and the Title,
stand part of the Bill”

The motion was adopted.

Clauses 18 ¢> 41, Clguse 1, the
Enacting Formula, and the Title, were
added to the Bill

SHRI VIDYA CHARAN SHUKLA:
I beg to move:

“That the Bill, ga amended, be
passed.”

2
of Publication of 3*
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MR. DEPUTY-SPBAKER: Motion
moved:

“Ihat the Bill, as' amended De
passed.”

SHRI P. G, MAVALANEAR
(Ahmedabad): Mr. Deputy-Speaker,
Sir, free expression of opinion is the
life-blood of any fiee and healthy
democracy. Genuine democracy thrives
on the free fow of opinions
and even conflicting opinions.
The democrats, who fought for India's
freedom, because of their deep seated
convictions, incorporated into our
Constitution under Article 18, the
seven freedoms., These were headed
by Arhcle 19(1)(a)—Freedom of
Speech and Expression. I sam sad to
pay that the Minister hag now come
forward under the cloak of internal
emergency in the country and in the
Parliament to suppress and eliminate
these seven freedoms—the leader of
which I said just now is the Freedom
of Speech and Expression.

John Stuart Mill, in the 19th Cen-
tury, in his memorable classic “On
Liberty”, wrotg about the value of
Freedom of Speech and Expression. I
quote-

“Persons of genius are, and are
always likely tc be, a small mino-
nty; but 1n order to have them, it
is necessary to preserve the soil 1n
which they grow Genius can only
breathe freely atmosphere of free-
dom. Genfus should be allowed to
unfold itself freely both in thought
and in practice” .

(interruptions)

I am sorry my friend does not under-
stand what Join Stuart Mill says, he
i incapable of it and that is why he
is interrupting. I do not want to
reply to such a useless interruption.

Now, 8ir, the ideas of John Stuart
Mill on liberty have been writ large
on the pages of our Constitution. They
are further strengthened by sn equal-
1y powerful statement on the subject
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from no less a pemon than a very
eminent Jurist of the Uniteg States
of America—Justice Holmes, Justice
Holmes says:

“I there is any principle of tha
Constitution that more imperative-
ly calls for attention than any other,
it is the principle of free thought,
npt free thought fer those who agree
with us, but freedom for the
thought that we hate”

8o, th.in; has veen the philosophy of
men like John Stuart Mill and Justice
Homes and that philosophy heg been
written in our Ccnstitution. But I am
sorry to find that Mr. Shukla and the
Government in their wisdom thought
it fit to bring forward this Bill and
thereby make nonsense of Freedom
of Speech and Freedom of Expression.

Shri Vidya Charan Shukla says that
this is democracy. | do not accept it.
But, assuming for the sake of argument
that it is so, then I maintain that it is
the fundamental right of every citi-
zen to knmow everything about public
affairs and the citizen has a further
right to be informed about wvarious
public issues in a democracy. The
objection, therefore, 1s that thiz Bull
restricts the rightful scope of free
press. Look at the Minister's own
statement. I have no time to go into
the details at this stage. I am or the
principle of the Bill. If you lock at
the statement of the Minister. Sir, you
will find in the last paregraph as
under:

“The main purpose of the Ordi-
nance was to prevent the use of the
Press for encouragement of violence,
sedition and other offences and for
the publication of obscene or scur-
rilous matter and the definition of
“objectionable matter as” been
strictly confined to his purpose.”

15 hrs,

When he says violence scurrilous
matter, ate. I am with him 100 per
cent. because we want to change the
Government through legitimate means.

of Publication of 334
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Election is g legitimate means for
that, One of the eminent British his-
torians, Sir John Seeley, has sald that
“A Genera] Election is a king of
peaceful  Revolution.” But that
peacefu] revolution takes place only
whien there iz an atmosphere of free
thought and discussion and free expres-
sicu of views. If what ] say here can-
not be understood and read ang re-
read and pondered over by millions of
my countryment, then how am ] going
to contribute to the revolution, peace.
ful revolutiors, which has to pe
brought through the ballot box in the
general elections? Therefore, regard-
ing violence, obscene matters ete, I
do agree with him, that we shculd
not do anything which will encourage
these things. But regarding disaffec-
tion, it is a dangerous and misleading
phrase. He may siy all dissent is
objectionable and therefore it should
be destroyed. Thea Minister sajd that
he is not using the word in the dic-
tionary sense but in its legal connota-
tion g5 provided by case law. By
taking excuse of this term ‘dlsaffec-
tion, he is introducing so many new
things into thig Bill. This is my point
of objection. I wil]l not go into the
details my esteemed friend Prof.
Hirery Mukerjece and other hon.
Members have argued on this point.
On page 3, the ‘objectionable matter'
is mentioned. ‘Objectinable matter
is mentioned ag ‘exciting disaffection’.
He says he js using ‘disaffection’ uiot
in the dictionary meaning, but as a
legal term. But then I wish to ask
him one thing in all humility and in
all earnestness. Even if one takes
the legal meaning of the word dis-
affection and the caze law which has
been built round this word through-
out the democratic world, then, ¢an
the Minister come and say that these
new things could be incorporated in
this Bill, as is being done here? I
usk: Which will be less than or more
than disaffection? What he is doing in
this Bill ig this, Under the excuse of
disaffection, he is putting a number
of other things. In a democracy,
there has to e legitimate expression
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of views, no matter whether one is
m @ majority or in a minority, even
a minority of one! He has the right
to express his views, But by ths
term “disaffection”, he has taken md-
vantage of this texm~-Government are
now—to introducing a number of
other things which are not at all
called for.

Then, again, lock at what the
Minister says, ‘Bring into hatred or
contempt, or excile disaffechon to-
wardg the Government established by
law in Incdia or In any State thereof.’
Now I ask, since the Bill is going to
be passed in a few minutes, as I am
sure it will be, what is the postion
in a State like Gujarat where there is
functioning & popularly elected Gov-
ernment at the timg of recent Assem-
bly Elections? You may not like it,
1 may not like some of its points and,
policies, but that is not the point.
The Minister vomes there—to Ahme-
dabad and elsewhere in Gujarat—
personally, and his munisteria]l col-
leagues also come in and go from
there, talling against the legitimate
Government in Gujarat. The new
Minister, our former Speaker, Dr.
Dhillon, also ceme to Ahmedabad
recently, although bhe did not make
a political speech there. All of them
are doing exactly what he wants us
not to do against the Central Gov-
ernment! The Bill sayg clearly, ‘Gov-
ernment establisheg by law in India
or in any State thereof’ If it is not
right to remove Government at the
Central level how is jt right to re-
move the State Government which is
legally established through election
in Gujarat or in Tamilhadu or where-
ever it may be? I em speeking irres-
pective of party polities. I am mak-
ing points on the consideration of the
definition which the Minister himself
had given, Moreover, regarding the
Explanation No 1 in the Bill, on
page 3, who is to decide? Where i&
the gurantee that this will be im-
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plemented honeatly by vearious officers
at the level of Deputy Secmetacies,
Magistrates, etc.? Who {5 t0 define
objectionable things and sedition?

Sixr, we have lived in this country,
in this century, where two eminently
tall people lived, not 1o talkk of other
equally great poople, but I sm talk-
g of the two tallest leaders—Loka-
manya Bal Gangadhar Tilak and
Mphatma Gandhi, A person like me
at this comparatively young age has
had the rare privilege of knowing,
talking, and writing persomally to
Mahatma Gandhi. They are parti-
cularly to be mentioned when I am
talking about the freedom of the
press. I had, of course, not the privi-
lege of seeing Lokamanya Bal
Gamgadhar Tilak, but I have had the
privilege of reading mnumerable
articles by him in his Marathi lengu-
age newspaper Kesari and in the
English language paper The Maratha,
both of which he founded and edited.
The British Government said that
what he was writing in Kesari and
The Maratha was seditious and he
was sentenced to life imprisonment. I
remember reading his historie words,
spoken at that time. He said to the
court something like this: ‘Although
the jury here has pronounced me as
guilty, I maintain that there is a
higher jury sitting above, in whose
court I am completely innocent.’

Why do you want, I ask my hon.
friend the Minister, us to remember
those bad nld days of the British
regime—and the same bad old days
are now heing repeated under the
cloak of “internal emergency” and
under the umbrella of excessive
powers for Government! The Govern-
ment having once acquired vast
powers is now unwilling to give it up.
It wants more powers. The point is
that the Government—in fact any
Government on the earth—wants more
and more powers, because it bhas
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ing the Government is not to be
eguated with opposing the State
Sedition is a vight, if it means oppos-
ing the Government. If opposing

then I would, 1n all humility, say
that it Is a legitimate democratic
right of a citizen to perform the duty
of opposing the Government of the
day, if that Government needs to be
opposed. I myself have been a writer
and columnist in several newspapers.
I have been editihg three journals—
the Gujarati Weekly “NIRIKSHAK”,
the Hindi monthly “Rashtra Veena”
and the Gujarati monthly ‘Abhyas’,
I had to stop the monthly “Abhyas”
because I could not afford the deficit,
But my friends and I are continuing
to edit the other two. We never
write in a violent way; we never
write in demagogic terms. Democracy
does not mean demagogy. Democracy
does not mean inciting or exciting
people. 8o even if vou put in some
thinge bv vray of ohjectionable mat-
ter in t»e Rill, we shall never be
comvletely thworted, because we
write with a serse of freedom end
responsibility.

By this measure, the Press is being
restrained and strangulated wund
cornered from =11 sides, This does
not augur well for the Government
and for our democratic republic. I
would end with one last quotation
as it is very relevant to what I say
and it is extremely eloguent. Sir,
the Pres: is being gagged and stran-
gulated from all sides. Why should
this happen, especially when the Gov-
ernment, particularly, the Prime
Minister herself referred to the Bi-
centenary of American Independence
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in July this year and she even paid
compliments to the American people,
while spesking by way of reply to
the Motion of Thanks on the Presie
@ent’s Address on 9th January in our
Housé? This wag what ., Thomas
Jefferson, the gremt President, had to
say—and we all know how he contr-
buted substantiully and significantly
to the drafting of the Declaration of
Independence of the United States—
about the value of the free Press.
Thomas Jefferson, in hig First Inau-
gural Address as Pregident of the
United States had this to say and I
quote:

“If there be any among us who
would wish 1o dissolve this Union
or to change its republican form,
let them stand undisturbed as
monuments of the safety with
which error of opinion may be
tolerated where reason is left free
to combat it."”

Therefore, my conclusion is this: The
freedom of the Press is being curbed
by this Government by this measure.
May 1 say that by this Bill, Govern-
ment are destroying the Free Press?
Dissent and non.conformism are
sought to be punished, nay eliminated
by this Bill. This iz the danger, and
therefore, my opposition to it. Let
me, then, conclude by urging that a
Free Press stands, like a rock, as one
of the surest and mightiest inter-
preters between the Government and
the people. To allow it to be fetter-
ed and finished is to fetter and finish
ourselves!

SHRI SOMNATH CHATTFERJEE
(Burdwan)- Mr. Deputy-Speaker, Sir,
it ig another gad day that the Parlia-
ment of Free Indiu is taking away one
of the remnants of the freedom which
the people of the couniry had, We
are including in our statute book ano-
ther lawless law and infamous act—
one of the most anti~democratic
methods which this Government has
evolved. Sir, this measure along with
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H m
others iz a dell"iindiﬂﬁm that tuis zmm?ﬂwmp:&%w
Government s really afraid of—what zled people, I submit thet this mea-
they are reslly afraid of--is the free- wre is nothing but an attempt to
dom of the people; they do not want denude the people of thejr rights and

dom of petsonal liberty; they have
taken away their freedom of speech;
they have taken away the freedom to
form an association, they have taken
awgy the freedom to assemble in
peaceful ways, Now, in the name of
the so.called stopping of disaffection,
they are taking away the last freedom
of expression, through which only the
people of this couniry can be educat-
ed,

Sir, this Government will go down
in history as having been responsible
for liquidating the cherished prinei-
ples of democratic nights and demo-
cratic norms.

Sir, having not been satisfied with
this, they are now taking away the
rights of the people of the country
under Art, 19. And their fundamental
rights are not exercisable now; they
have taken away the right to equalty.
Article 14 hag been {aken away.
Article 21 has been taken away, I
can be detained without any protec-
tion. Only last week this House had
passed another infamous law called
MISA. Who are the targets® The
targets are the common people and
the workers, The workers cannot go
on strike. They cannot claim addi-
fional bonus, They cannot ask for
subsistence Hving wage and if they
do so and you declare some services
as essential services then their voice
tg completely throttled, What are we
lold: We are told that this is the only
way the common people of this coun-
try can be dealt with, that 1z, to apply
the denda. Solemnly it ig said on the
floor of the House, We know that you
are utilising it Liberally, This is the
way thig Govi t wantg to behave.
If the people are with you—as you
try to portray—then why are you
afrald of the people. Why do you

the establishment thep also you are
liable to be gent to jail, the press is
liable to be seized and penally is
liable to be imposed.

S17, whenever people want to exer-
cise their minimal rights of freedom
they are being abused of supposedly
indulging into licence. Sir, not a
single illustration has been given as
to the issueg which had been raised
on the floor of the House which were
not properly raised, If we try to
expose a corrupt Minister or a corrupt
official or a corrupt Member of Parha-
ment you say it 1s character assassina-
tion. If we want to say that moneys
have been taken from the State Bank
of India vaults without any explana-
tion that s character wssassination.
Pondicherry Ticence scandal is a
character assassination' Wonderful,
Wheenever there is a pitfall or when-
ever the Government 18 not function-
ing properly or the executive does not
behave properly or whenever the
Ministerg are not able to account for
{heir actions and whenever we try to
project the same in the House for
proper explanation and enqu.ry and
investigation you ascribe to it political
motives and say that it is character
assassination, Once 1 find and gen-
uinely believe for good easons that
Mr, X 15 a corrupt person and if I say
that, have I any right to say that?
Where shall I go for investigation and
adjudication, Parlisment is not ap-
pointing committees. Let parliament.
ary comuymttees he appomted, What
18 to be done? It ia very easy io say
and to castigate any demond for any
reasonable investigation and any
attempt to make proper exposure to
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characterise therm ay chargeter assas-
gingtion. If ‘A’ sgays scmebody is

Sir, they are t{rying to create a
privileged class in this country pur-
y to be in the name of the
people of this country. They are
wreating a privileged class, The Presi-
dent of India, the Vice-Préesident of
India, the Prime Minister of India and
Speaker of the House of the Peo-
the Council of Ministers is

being put above the law. Their elec-
{iong cannol be challenged, They are
being put on a higher pedestal than
the ordinary citizen of the country.
Afterall they are holding elective posts
and they have to account themselves
to the people of this country, Are you
mot creating vested interesis?
other constitutional amendments has
been made that a person who hag ever
been the Prime Minijster will never be
guilty of any crime. The other House
has passed it,

SHRI N, K. P. SALVE
Guilty of any crime?

(Betul):

SHRI SOMNATH CHATTERJEE:
This is your law, You do not know,
Mr, Salve, This ig the attempt which
is being made, That person will not
be guilty of any crime. The crime
will be washed away,

This Government is creating a pri-
vileged class. The result is very
simple, because the Congress Presi-
dent says that one individual is the
country today, This is the necessary
<concept, consequence of that concept
which you are adumbrating over the
country. You equate somebody with
the country, This will necessarily
Tollow it because he or she cannot be
{ouched. Jusi to give some company,
wou are bringing in the President, the
Vice-President and the Speaker, This
4s the position which hag arisen.
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I submit this Bill is nothing but an
attempt to direct regfimentation and
create hegemony of a particular ruling
party over this country, No safe.
guard has been given. Mr  Shukla
was speaking of safeguards, In res-
pect of certain orders oply, appeal is
provided to a court of law. By that
time, the mischief will have been done,

With rgard to orders made under
Chapter II, is there any safeguard?
I am being solemnly told to tske an
appeal against an order made by
Deputy Secretary to the Central Gov-
ernment. Against Chapter II, there
is no protection at all, Only an appeal
hag been provided, ..,

SHRI VIDYA CHARAN SHUKLA:
Safeguard is provided.

SHRI SOMNATH CHATTERJEE:
There is only an appeal from an
order made under sec, 18. Bection IB
is in Chapter III, I ghall go to the
Central Government, the ayposile of
fairness and justice, this is the Central
Government which brings these laws,

SHRI N. K, P, SALVE: Grounds will
always be justiciable

SHRI SOMNATH CHATTERJEE:
We know of grounds, Mr, Salve,

This is nothing but another in-
famous legislation, The DIR is there.
Mr, Shukla ows an explanation to the
couniry, Why, in spite of the DIR
which hag been liberally used, are you
having this legislation? Why do ym
want this permanent piece of legisla-
tion? Why are you not satisfied with
suspending article 18 Why are you
not satisfied with DIR which ig being
applied indiscriminately? We know" it
kceause in Tripura two newspapers
were banned. They were asked to
give a huge amount as security, They
are small newspapers, Within two
days came an order for banning the
newspapers, The press was taken
over by the Government. The court
could intervene only because no
ground had been given
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SHRI SOMNATH CHATTERJEE:
...whether they should proceed with
this infamoug Bill, They have all the

- powers under the san, But they want
further powers to oppress the people,
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“Mr, S, M Benerjee, CPI, support-
ed the bill*
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SHRI VIDYA CHARAN SHUKLA:
Sir, most of the hon. Members who
took part in the third reading of this
Bill have repeated their earlier points
and Shri Mavalankar need not have
quoted all these eminent scholars of
of the West to butress his argument
because we could have taken his
argument on his merit without such
quotations that he made. I want to
say clearly that no Constitutional
guarantee is being taken away by this
bill. If it is like this, the courts will
strike down the rule. So, why bother
about it? I am saying that we have
taken care and I have repeated it that
whuatever provisions have been put in
thig Bill are well within the reasonable
restrictions that have been provided in
the Constitution under Article 18(2).
Therefore, it is for you to reigh
whether under Article 10 gl1 7 rights
are taken sway. I could not under-
stand it because you know this proce=-
dure very well. But ultimately to
decide whether we are taking away
the freedom guaranteed under the

wifac & & sz wEen g fr
g Tad frw aw ¥ sAE @0
feq  wmiar & dWRT AR
ngl T HEET
&« awefos A, T oA AN
aw wEwmAlaw dew o faw 9T



247 Res, apd Prevention JANUARY 20, 1078 chqda-tnqﬁu a48
of Publiogtion of of
Objactionable Matter Bill WM‘MBW

[Shn Vidya Charen Shukla] MR. DEPUTY-SPEAXER: The
~ question is:

Constitution or not it s to be decla

by the Courts and not by the Govern- “That the Bill, as amended be

anent. Sir in his snxiety, the way he passed”.
was mentioning I was really surprised,
he was talking about the disaffection. The Lok Sabha divided:
Here the clauge clearly says as
follows: AYES
“8 (i) bring into hatred or con- Division No. 13 . 15.36 hrs.

tempt, or excite disaffection to-
wards, the Government established ~ A8%, Shri Syed Ahmed

by law in India or in any State Ambesh, Shrl

thereof and thereby caused or tend Ansarl, Shr{ Ziaur Rahman
%o cause public discrder;” Appalanaidu, Shri

1 anybody ecreates or exercised Arvind Netam, Shri
disaffection which causes to or tends Austin, Dr. Henry

to cause public disorder only then it

comes under the mischief of this Act. Babunath Singh, Shri
Otherwise not. You might create any Balakrishniah, Shri T,
amount of disaffection which does not Banamali Babu, Shri
tend to or does not cause any public Banerjee, Shrimati Mukul
disorder, then it does not come under

the mischief of this Act This jg  Dorman, Shi R N.
clearly stated. The hon. Member is a Barupal, Shri Panna Lai
balanced individual and he normally Basappa, Shri K.

takes independent line and 1 thought Bhagat, Shri H. K L.

that he would see clearly this clause
"This theory o¢ disaffection is only Bhattacharyyia, Shri Chapalendu

limited to the extent where the dis- Brahmanandji, Shri Swami
affection leads to public disorder.

Otherwise not, Otherwise any amount Chakleshwar Singh, Shrl

- of disaffection you create is not cover- Chandrakar, Shri Chandulal
ed by this Bill. Chandrika Prasad, Shri

Chaudhary, Shri Nitiraj Singh
Shri Somnath Chatterjee and others
mentioned about the free press. I Chavan, Shrimat; Premalabai
have already said that this does not Chhotey Lal, Shri
mpose n:ur more restrictions on the Chhutten Lal, Shri
press. t has been given voluntarily
by the editors, journalists and eminent Daga, Shri M. C. .
journalists who are as jealous of the Dalbir Singh, Shri
freedom of the press as you and me Darbara Singh, Shri
end they have all suggested the same Das, Shri Anadi Charan
curbs on the press as had been
enumerated. The only difference is Das, Shri Dharnidhar
that they wanted it voluntarily and Dharamagaj Singh, Shri
we lr;i;:ttinz it in a statute, There Dhillon, Dr. G. 8.
is no rence. I have already replied D
1o all other points, Therefore I would, bt Shr.i e
commend this bill be accepted by this Doda, Shri Hiralal
* House, *Dwlvedi, Shri Nagethwar
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Gaekwad, Shri Fatesinghrao.
.Ganesh, 8brl K, R.
Gangadeb, Shri P.
Garcha, Shri Devinder Singh
Gavit, Shri T, H,

Godars, Shri Mani Ram
Gomango, Shri Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gowda Shri Pampan

Hari Singh, Shri

Jamilurrahman, Shri Md,
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib

Kahandele, Shri Z. M.
Kamakshaiah, Shri D.
Kamble, Shri T. D.
Kapur, Shri Sat Pal
Kaul, Shrimati Sheila
Kavde, Shri B. R.
Kinder Lal, Shri
Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kureel, Shri B, N.

Lakshminarayanan, Shn M R
Lambodar Baliyar, Shri

Mehajan, Shri Vikram
Maharaj Singh, Shri

Majhi, Shri Kumar

Malhotra, Shri Inder J.
Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Manhar, Shri Bhagatram
Mirdha, Shri Nathu Rem
MHshra, Shrl G. 8,

Mighra, Shri Jagannath
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Mohsin, Shri F. K

Murmu, Shri Yogesh Chandra.

Negi, Shri Pratap Singh

Oraon, Shri Kartik
Oraon, Shri Tuna.

Palodkar, Shri Manikrao
Pandey, Shri Narsingh Narain
Pandey, Shri R, S,

Pandit, Shri S. T.

Paokai Haokip, Shri
Parasher, Prof, Narain Chand
Patil, Shri C. A,

Patil, Shri E. V, Vikhe

Patil, Shri Krishnarao
Patnaik, Shri Banamali
Patnaik, Shri J. B,

Peje, Shri S, L.

Pradhani, Shri K,

Raghu Ramaiah, Shri K
Rai;, Shri 8. K

Rui, Shrimati Sahodrabai
Ram, Shn Tulmbhan

Ram Daval, Shri

Ram Singh Bhai Shri
Ranabahadur Singh, Shri
Rao, Shr1 Jarannath

Rao, Shr1 K Narayana
Rao, Shr1 M. Satyanarayan
Rao, Shri Pattabh: Rama
Rathia Shri Umed Singh
Ravi, Shri Vayalar

Ray. Shrimati Maya

Redd:, Shnn P, Antony
Redd), Shr1 K, Ramakrishiif
Reddy, Shrn M. Ram Gopal
Reddy, Shri P, Ganga
Reddy, Shri Sidram
Richhariya, Dr, Govind D%
Roy, Shri Bishwanath

a50.



.Satpathy, Shyi Devendra
:Sayeed, Shri P, M. -
:Sethi, Shri Arjun
.'Shailani, Shri Chandra
. Shankaranand, Shri B.
. Sharma, Shei Madhoram
- Bhashi Bhushan, Shri
Shastri, Shri Bishwanarayan
Shastri, Shri Sheopujan
"Shetty, Shri K. K
Shivnath Singh, Shri
‘Shukla, Shri B. R.
Shukla, Shri Vidya Charan
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
“Sohan Lal, Shri T.
Sokhi, Sardar Swaran Singh
Suryanarayana, Shri K,
Swaminathan, Shri R. V.
“Tarodelar, Shri V. B,
“Tayyab Hussain, Shri
Tiwari, Shri Chandra Bhal Mani
“Tiwari, Shri R. G.
Tombi Singh, Shri N,
Tulsiram, Shri V.
"Ulkey, Shri M. G.
Unnikrishnan, Shri K. P.
Verma, Shri Sukhdeo Prasad

Vikal, Shri Ram Chandra
Yeadav, Shri Karan Singh
“Yadav, Shri R, P,

Chatterjee, Sbri Somnath -~
Chowhan, Shri Bharat Singh -~
Deshpande, Shrimati Roza
Gowder, Shri J. Matha

Gupta, Shri Indrajit

Halder, Shri Krishna Chandra
Hazra, Shri Manoranjan

Joarder, Shri Dinesh .
Kathamuthu, Shri M.’

Krishnan, Shri M. K.
Kiruttinan, Shri Tha

Mavalankar, Shri P. G.
Modak, Shri Bijoy
Mukherjee Shri Saroj
Parmar, Shri Bhaljibhai
Patel, Kumari Maniben

_ Patel, Shri H. M. i

*Rao, Shrimati B. Radhabai A.
Roy, Dr. Saradish
Saha, Shri Ajit Eumar
Saha, Shri Gadadhar
Shastri, Shri Ramavatar
Singh, Shri D. N.
MR DEPUTY-SPEAKER: ‘Ine

result** of the division is: Ayes 146;
Noes 27.

The motion was adopfed,

*Wrongly voted for ‘NOES',

**The following Members also Te-
-corded their voteg for ‘AYES":

‘Shri C. D. Gautam, Shrimati Savitei

Shyam, Shri Nawal . Kishore

Sharma and Shrimmti B. Badhabal
A. Rao.



aa MAGHA 9, 1697 (SAKA) Properties of Indian 254

1588 haw

STATEMENT RE. COMPENSA-

Moy  FOR  FPROPERTIE§ OF
JINDIAN NATIOXALS IN UGANDA

MR, DERUTY-SPEAKER: Our
good friend, 8hyi Bipin Pal Das, the
Deputy Minigter for External Affairs,
had -just returned from Uganda where
e met President Idi Amin and
Teceived op behalf of the Indian ous-
tees & cheque for U.S. §1, 627,114
cenig 60. He wants to make a state-
ment ip the House, but as time is
limited, I would ask him to lay it on
the Table of the House.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BIPINPAL DAB): 1 beg to
lay the statement on the Table.

Statement

In response to a letter from the
President of Uganda to our Prime
Minister inviting a delegation to dis-
cuss the question of compensation for
properties left behind by Indian
nationals in Uganda in 1872, an official
delegation from India led by Shri J. S,
Mehta was gent to Kampala in Oeto-
ber, 1975,

The relevant Ugandan Decrees, en-
unciating the principleg of compensa-
tion had precludeqd individual cla-
maats from dealing directly with the
Ugandan Government; instead it was
stipulated that the claims as filed
could only be discussed with the
Governments of the natiomals con-
cerned. In the spirit of the Ugandan
laws and decrees the Indian delega-
tion jointly with the Ugandan Valua-
tion Committee scrutinised in detail
the claims and finally reached sn
understanding on the quantum of
compensation payable to the Indian
nationals. In respect of certain items
figuring in the claims the question of
Payment, restoration or reimbursement
was left {0 be pursued through

Nationalg in Uganda (St.)

diplomatic channels or established
procedures, These items inter alix,
include ghareholdings in companies
not whally owned by Indian nationals,
gratuity, salaries, refunds of dueg from
Government or parastatal organisa-
tions, claims regarding baggage. insu-
rance and freight, restoration of the
contents left in safe deposit vaults,
lockers etc. The items examined bY
the two delegations were, inter alia,
buildings, plant and machinery,
Uganda Government stocks, claims
against Ugandan insurance policles,
social security funds and blocked
bank accounts.

After thorough joint examunation
of the claims, the two delegations
agreed that a sum of U. Shillings
13,415,414/16 may be paid to the Gov-
ernment of India for disbursement
io the claimants,

Subsequent to the return of the
Indian delegation, our Government
approved the agreement reached. At
the invitation of the Uganda Goverfi-
ment, I visited Kampala from 23rd w
26th January during which I particl-
pated in the Ugandan National Day
Celebrations, On the 24fh January,
following my brief discussion with the
Uganda Valuation Committee, the
President, Field Marshal Idi Amin,
received me formally and handed over
a cheque for US doller 1,627,114-cents
60, the equivalent of the agreed
amount, Notwithstanding the fact
that some items remain to be pursued
subsequently, the amount pnow receiv-
ed represents g mutually satisfactory
settlement for compensation for the
assets already enumerated left behind
by Indian nationals.

May I add that in his conversation
with me, Presmudent Amin expressed
not only satisfaction at this settlement
but also his admiration for our Prime
Minister and warm appreciation of the
role which India has played in support
of Africa and as a founder member of
the Non-aligned Movement, In turn, 1
conveyed to him our appreciation of
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the spirit in which this settlement
was reached and shared the hope that
friendly relations and economic co-
operation between our two countries
can be developed further,

1539 hrs.

MOTOR VEHICLES (AMENDMENT)
BILL

THE MINISTER OF SHIPPING
AND TRANSPORT (DR. G. S, DHIL-
LON) I beg to move:

“That the Bill further to amend
the Motor Vehicles Act, 1939, as
passed by Rajya Sabha, be taken
intg consideration”,

Mr. Deputy-Speaker, Sir, 1 have
pleasure in moving that the Motor
Vehicles (Amendment) Bill 1976,
which has been passed by Rajya
Sabha after ful] consideration on
18-1.78, may be taken into considera-
tion,

15.36 hrs
[SeErt VasanT SATHE in the Chair]

As you are all aware, one of the
measures included in the 20-Pomt
Economic Programme is the removal
of constraints on the movement of
vehicles and the introduction. for this
purpose, of a Scheme of National Per-
mts At present, the operation of
goods vehicles (trucks) between two
or more States is governed by agree-
ments among the concerned States,
Several administrative nd procedural
requirements (such as obtaining
counter-signatures on permiis, pay-
ment of taxes, etc ) are involved in
operating vehicles on routes covering
two or more States. In order to
reduce the inconvenience, on this ac-
count, a Scheme of Inter-State Re-
gional Permits popularly called Zonal
Permits was initiated about ten years

JANUARY 20, 1978
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already been introduced. The fifth
one ha» also been fnalised and it is
expected to be into operation

put

ghortly, Under these BSchemes 200
public carriers of each State within a
Zone are wuthorised to ply in the
other States in that Zone on the basis
of payment of taxeg for the Hom
State and a composite fee of Re. 700/«
per annum (in Lieu of taxes) in respect
of the other States, The composite fee
is also paid in the home State. The
procedural requirements have been
further simplified in the National
Permit Scheme, which envisages the
issue of 5300 permits for goods vehicleg
by the various States and Union
Territories, A national permit holder
will have to choose a minimum of
four other contiguous States for opera.
tion excluding the Home State. He
can choose more if he wishes and ‘?
his business demands such a cours
An authorisation Wi1'l be required t
permit the operator of a vehicle cover.
ed by a national permit to use his
vehicle in’the other States. A fixed
fee of Rs, 500/- per annum is to be
paid for the authorisation irrespective
of the number of States chosen for
operation. The States have agreed
as in the case of Zonal Permits the
Motor Vehicles tax payable by the
National Permit holder to States other
than the home State will be limited to
Rs, 700/- only This 18 a great advan.
tage, considering the usual rate of
MV, tax for trucks which stands at
about Rs 5000/-.

The scheme was finalised after con-
sultation with representatives of Road
Transport Operators, State Govern-
ments and Union Administrations The
points of view exnressed by them
have been taken into account to the
extent possible, As the implementa-
tion of the Scheme required amend.
ment of the M V. Act, 1889, and as
the matter was urgent, the M. V.
(Amendment) Ordinance was pro-
mulgated on 28-0-75, The M. V.
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{National Pemmit) Rules, 1875, were
also published on 17th December, 1975,
after giving opportunity to all persons
iely te be sffecied to make sugges-
tiows and rvepresentations and after
cohsidering these suggestions, etc. The
stage iz now set for the grant of
these permits,

In order to avoid concentration of
permits, the Scheme envisages that
no national permit will be issued o
sn individual owner it he already
holds three or more valid national or
inter-State permits. The ceiling has
been fixed at seven in the case of &
Company which expression includes
all bodies corporate.

‘To meet the social purpose enshrin-
ed in the Ordinance, guidelines have
been circulated to the State Govern-
ments for the grant of national per-
mits, The main consideration for the
grant of the permits will be that oilly
such applicants as are likely to con-
tribute to the movement of goods
between the States in the interest of
the public should be given permts
Normally, upts 50 per cent of the
national permits would be granted to
those already holding inter-State per-
mits, upto 25 per cent to those holding
inter-State permits and the remaining
25 per cent. to new entrepreneurs in-
cluding ex-Army personnel holding
valid civilian licences and unemployed
drivers

You will be glad to know that West
Bengal has selected 244 applicants for
grant of permits and have already sent
offers to 230 parties,

Some other States have also pro-
cessed, The remalning States are ex-
pected to invite applications shortly
It is possible that the bulk of the
national permits may be Issued by
February-March, 1976.

The National Transport Permut
Scheme is proposed to be reviewed
after ome yesr' and the number of
permits will be increased, if necessary
It was congidered desirable to make
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2 modest beginning ang that is why a
ceiling of 5300 permits has been fixed,
The incidence of
taxafion on the operators under the
National Permit Schieme will also be
much less than what they would have

it the vehicles are to operate

therefore, serve the inferest of the
public in a big way.

The Bill, which is now before you,
seeks to replace the Ordinance pro-
mulgated on 26th September, 1975, It
is a non-controversial measure, Now,
Sir, I commend the Bill for the consi-
deration of the House.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Modtor Velticles Act, 1939, as
passed by Rajya Sabha, be takef
into consideration.”

SHRI DINESH JOARDER (MALDA):
After a long debate on the previous
bill, which was termed by many of us
ag a black bill, viz, the Prevention of
Publication of Objectionable Matters
Bill, we have become shocked and
mentally perturbed. Anyway, we are
glad that our new Minister, Dr. Dhillon
has brought forward this bill concern-
ing the national permit for motar
vehicles involving national interests
in this matter,

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAIL): 1f it is so, compared to
the last Bill why can't you pass it
without a discussion”

SHR] DINESH JOARDER: We have
ifo draw the Minister's attention to
certain important matters also concern.
ing Road Transport, This Bill iz a
very small measurés, #nd is only an
amendment to Section 83 of the Motor
Vehicles Act—in comparison fo the
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“The road transport
accounts for gver 30 per cent of the
gopds and about 50 per ceni of the
pasgenger traffic of the country and
carrying in terms of value over 60
per cent of the export cargo moved
to the ports, apart from providing
employment to  million people and
contributing Rs. 1,900 crores or so
per annum fo the national excheq-
W.»

This is such a vast organisation, But
the people engaged in the road trans-
port system are mostly workers,
lahourers, people coming from the low
income group, people from the lower
strata of society, Onmly a few people
who have invested large sums in big
companies are geiting some benefits
in the form of profits whereas 85 per
cent of the people engaged in this
industry are being exploited everyday,
be they the drivers, assistants or
gartage workers. They are being
deprived of the remunepation, just
remuneration and wages for their
lahours every day,

Before going into the working con-
ditions of the labour, I want to say
that there is no comprehensive and
systematic planning or a good organi.
sation for the road transport system.
The rallways have a coordinated
system all over the country, They have
the zonal railways, the Railway Board,
the Railway Ministry and s0 on. But,
80 far ag e road trangport is concern-
ed, theye i3 no comprehensive or
integrated planning for its develop-

i
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the Trenmort Authority of tbe: Statd;,
now the Zonal Teansport Authepity
and, lasily, by the Ministay of Bhinp-
ing and Transport. The multipliciiy.
of authorities over the road transpopt
system creates chaos and ~confusiam
There §3 no uniformity in the
maiter of imposition of taxation.
There are check-posts and tax-posts in
different parts of the country, Even
inter-State permits are beifig contropll-
ed by the check-posts and veliicles are
not permitted to move according to
their requirements. Unless you remove
all these obstacles and impediments,
you cannot improve the services
provided by the road transport organi-
satlon. They are carrying goods from
one pari of the country to another
which are essential for the existence
of the people living in distant and
remote parts, These wvehicles are
moving every day to places where
there are no railways, carrying the
daily necessities of the people. So, we
want a comprehensive, Intensive and
co-ordinated plan to improve the con-
ditions of service in this road trans-
port system, so that it can properly
serve the people at large, in the villages
and 1n the cities,

As I have already slated, there are
as many as four to five Inkhs of heavy
vehicles and also several lakhs of
small and medium size vehicles
operating 1n this road tramsport
system but the condition of the
roads is so bad that these vehicles
cannot continue for a long period, and
the owner-drives having two or three
trucks or lorries, or even small com-
panies with a limited capital invest-
ment owning eight or ten trucks, can-
not maintain their vehicles for more
than three or four years. The cost of
tuel, petroleum, diesel, gear oil, moter
parts, tyres, etc., is so high that they
are forced to carry goods beyond the
permitted capacity, as they cemnot
earn & profit unless they do if, and the
result is that they have to pay to emch
check post and police post someé money
for easy passage and in that way
corrupt practices cdame in, Further,
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because of such over-loading, there are
.aoccidents every day Ileading fto the
death of drivers pedestrains, etc.

S0, we have no objection fo the
introduction of this national permit,
but unless these basic questions are
attended to, you will not be able to
solve the problem. This national permit
is only going to benefit a limited
number of privileged people owning a
lsrge number of vehicles which they
can ply between distant cities like
Delhi and Calcutta or Delhi and
Madras, but what about the lakhs
of people who own only one, two or
three trucks and ply within a district
or between two districts or between
two or three States only? We expected
something more from you, Mr. Dhllon
because you were Minster in Punjab
and were holding the same portfolio
also. You have got a lot of experience,

In the current budget, what we see
is that all over India, we are having
14 lakh kms. of road” and you are
maintaining bridges, culverts and cons-
tructing new roads.

We are having a total of 55 National
Highways, Out of them, 44 are fully
constructed and 11 are under construc-
tion, In comparnson to the vastness of
our country, the number is very small.
According to the length of the road
that we have, in the current budget,

MAGHA 9, 1807 (SAKA)
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only Rs, 18 crores have been sanctaned
for the maintenance, development and
extension of the road facilities in the
country., In my State, we are having
3 or 4 National Highways and they
have become Bo dilapidated with the
result that every day so many acci-
dents take places on these roads and
motor vehicles cannot move, National
Highway No, 34 which runs from
Caleutta to Siliguri via Farakka, is
worst amongst all of them.

MR CHAIRMAN: You can continue
tomorrow.

1 propose to adjourn the House now
to enable Members to witness Beating
the Retreat. Before doing s0, I may
remind Members that tomorrow at 11
AM. two minutes silence will be
observed by the House in memory of
those who gave their lives in the
struggle for India's freedom. The
Speaker will take the Chair a lttle
before 11 A.M.. You are also requested
to come a little earlier and the House
now stands adjourned to meet again
tomorrow at 10.589 AM,

16 hrs,

The Lok Sabha then adjourned till
Fiftymine minutes past Ten of the
Clock on Friday, January 30, 1076/
Magha 10, 1887 (Saka).
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